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FT. .3, 2(31).— =rat srfafaw, 2006 F &m=T 125% &1 afsd amT 346 F ITETT (1)
T ATATIHATE Fra«T or@T digar a9, 2017FT FE€ET 9T & o9, 96 1, @S-4 § F1.54.3m

. 28(3) AT 17307Ed, 2017511 TR AT ITIT 9T TAT 3Th TSTTT ATELAAT T T(qFT STar

T TH AT F AT ITAH FLAT &t T off o =7 ATIG=AT F T d I aTet G T AR To0T=
H STEEE=aT TR 21 i A & G fad & Hae =0 d99 § 77 el Ud AT T6qd H
GETIES

ST ITh HATET (MAAT % Hag § AT A&7 S ATAT I g T T G (G491 (6T 7 85

qq: T FradT ATA==w, 2006 (2006 FT 41) T €T 125% AT T 41T 346 FT ITATT (1)

ZTT W& TRl &1 ST 2 g0 oY Fradl aaT gigdr, 1924 FT STTEEha Fd gU, Feald GiHhTT
TaegT Aetorfaa R s=rdt 8, saia-

qEATI-1
TETEAT
1. wfer 7, e s ww-(1) =7 et s "ter 9 grast T @igar HEe, 2020 2

1247 G1/2020 )
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(2) T 9a ® g9t grafeat 9w Fearia ghmn

(3) ¥ e 01 srd, 2020 F ¥IT 2T

2.9 - (1)27 =t §, st T 3 92T 7 sterem sruferg = 2v,.-
(F) “wfaffm & grad afafem, 2006 (2006 FT 41) @0 2;

(@) “T@T FIFATL TOTSAT” & F@T o TTGAT qailh o e 9T Il Tare F 7T oram
ATl FT TATT FIAT T ITRT ALAT FIA & AT ITAN § ATT AT A(FIT
AT g 3 S5 Mem 7 & Su-faw (4) 3R sqEw S 3T 137 e
[ERIRIR S

(1) “ITgaAT | TTEd A AT Ff THd Ao 7 AT T 0 (T 97 & &9 F 979 a1
T et AT ) e g s e enfeaat ofiw et & gefaa o= 3= 6
T ottt 8 SEft T arfeaass wfa=t siv der=i  arasE gl 8;

() “AGTHRA T TTgaT AT AGTHA I UHT TZId g, Sreh ZRT Tored 3ieaaai & 998
AT | FIAT T F Tha 6 TTH AT G2 A A 92 &9 T 3d g0 A7 41 fafafae
AT S o6 TS AT AT A9 3 &7 § TZATT hl SATAT g A Ieg SATord et = qre
TS AT SR o &9 § ATHertera &har ST &;

() “afxfereza fawt & dow afiforg shw s arrew sfenm 2;

() “A@TarErR” | FHTT BT TETT AT @1 2=k J7 He (e Tear @t fqa=re a1 Te0 «ar

HETRE G 26 Y1 ATHHSY g At af o g ofi =89 e 78ers & &/
F & T 38 g forferd § aifasa g o7 =A1Es SThrededn AEs AFT3HA AT
a9 srar afterss I g g7 fAeew AT qoawg g Bl A F ereft anfaea g
=af<F 7T FTfART;

(B) “oTtega ATTREY & T FETTAS ATl AT 7 FAAT 6 (el 36 FIT HIs HH
T ST F2A o oy o =9 § wTtera a1 &1 Fis 9+F TTaFRrT SIHd g,

(F) “d%" T st fi arer 120 i SY-am (1) I7 <6 97T & s § [y 9%
FfoaT g,

(=) “grast [ferd st f ar 119 F s7-amer (1) F stefi= 9 i amrer aR=rtem
At st g e gra fwme [fe a7 sfefaae § aemeetaa B @y a7 e
fAfert & fam a1 % vt R @ereet w1 e @ & o s=er G smar 21
THH TEAT T IAGTAT T HeT % TETT ATedqed il ATTEqad| 7 F ATTAT grav &;

(=) “eraer fFwm [fera afafas ft awr 119 f 37-grT (2) F Aeiaaaiaa a=Ts
e e srfera 2;

() “TRiAT T F@T AR STt afAT &7 Aot F7 AL BFhar Jrar g, § w1 are
T VAT FHATL AT g 5% a1 F TRt wrier ® Tha J7 = I e J7 Jiaaqeor
IT HETT HT H1F |97 AT g1 T gl UF F AT UH Afh g 7 VAT AHHGE AT
T T FTAITAFATEFRTE FTT T 23{<F 1 UHT FelaT HIOT TAT §, TRSAT ST,
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(3) “TAT F@T HEIHAAH" & UAT ATIFRET AT ¢ ST LT FAAT § AT @r o &
T
() “T=T & = et T AT VI H IUTEE TR T AT 2;

(@) “IETE” & @ T 1 e af e 2;
(1) “FaremTTemer” & AT 3 R e aer srfder i g

(@) “wifers gFd” T g3y U fFaior F fore smdy frw o o At sifiee ) i T Au
TS T AT Igel F TR THTLG AT HAAT AT 2 e ST | AT siaed+ 8 a7
iy & sfeq & «rw # g v &,

(o) “STILAT FEA” F HITR SHH F FATAT 7 FFH ATAT &5
(%) “TeAeA” | AT HT AT AT &;

(&) “STLT AT @l [\ FHE | qated At & G § Jigawiar Tad arar T4
AT AT A At g

() “qAEIET F UF aote oY | gAY asie of T # [Afeat wr sfawr st g

(7) “SHq @@ar T 39 Grd #1 ofiT Afa g e o2 sreumlt waia it a9-a7 o1 @t
STt & g sifam wrteent = afery = sifaw sttt a7 oierT & ®7 # aa@isE |
TeRTA THTANSIT qgl AT gram g AT S Tgl AR FT T qal AT S
AT

(F) “FETE TITIAT F aa+ il [Hi2d 3¢ 9 Hiwa safer & oo [t samEr e arees
AT TT AT q1 ATeAT TATIAT ATHIT 2 307 389 ek A0t AT srseqrd wwai
T AT ARl [T ST,
(2) 3 <TEaT S¥ TRl % ST T MAAT H I © AT TRATIT Tol 6, A0 ATAad § g1 2,
T Aot 31 SRIT ST srterfaas § 3eeh forw f9=ra o 1 21

e

qregmr

3. T AT T T TWT:- =7 F=HT F orefiq St ot Gt s G a7 srfera srafa & sfaw
TS FLATS AT FIAATET FLeA AT (Haer [T SATAT § AT SATATT &1 ST & 37 I & a7 srater & sifaw
3T FTeT a2 Tgar g @ Fars I7 FEare!r & Faq a7 § AT g3 71T ST I8 38 R
Frd-feaw § o = 2n

4. 37 T it TIC F Pweqw o § quritea BT smm- (1) a8 afert @ Feeay =90 §
QUTTTeRd oA SITOATT, o=me 8% AT T89 fas 79 T 3ol 35 €97 § qUiithd a7 STOAT STt
THTE T H FH 0N AT SO FH T H qIiTehd HIT STOT:

T 3 qIE & QOIHA dTe g1 TTH TSEd i AT AT a1 6 [&GATh 7R S 39 69T A1
et fafer gy o S st Matfa it St 8 9% AR Agt gnm:

TR AN, STET AR &, U €97 & 397 T QUIHA had F F 17 AT o i araaarsr o
ST 3T aTal A7 foret § GRS il ST-31T 0l & qa9 § Jgi (ohaT STus
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(2)  SU-FEH (1) F ATATT THT QUIThd T TCAAT 6 ATTAT T @7 AFEaIT TTAT | AT
gTd | i BT s
5. ST RAHIeH & AT Y ATT:- T TRdHTel 7 T fZeal i sty =1 wromsh §
STTORTT
6. fafga TRl i T=4T FT ITA- e @ T == =t § ffga i o y=ai * e
ITANT qET FG
7. @@t e f Gfae- (1)9 T F a|ed S =39 F o i # F1E "eer v sfewrh v
FHATL AT ATIRTR AT | Tk 967 7, TLA i< &7 ohelt Iamg & a1 &l o@r aigdi & ard
H o @I AT AT T A o (0 o F [Hawret 75 090 & e s 97 G|y oA s s 5% |
STHT & f3 3T ST & I @ # yerd R ST $iT 1€ % 91 AT A W HA 6 o T
STANT § AT ATAT STTTAT
(2) 9T F G AA-aF T TgA [t F £ Arosft e Faw 11 qur 12 § [fEy 8w aqee
T AT & eerr & forT qore S rei oo T@r ST
(3)  ITUF TS AT Hl Il AT T T ITANT FTA gU AT sl (g1 HT AL FHT|
TG i & Hgial 9% SeTd Tgad @8 F STq&T @l T L0 AT ST
(4) T % B Tk GIAT HT AL FEIET IT ITAH @l AIFATL TOTAT I AT AT
FIET T T2 THRTTYer o SIame T st
(5) T FAUTAS ATFTT T SFErT gt % ag giafera w¢ & awr o oiw B ser
At g At adies & Suersd g
(6)  FfT PRl 0T | FFE TUTAT T A@T AIFEAAL TUTAT STH AT T L0 6T ST 73T
g, FH Tol w2 ot A1 39 Fawi # AfEd o Sete a7 § 99 781 & af &7 ST el
UH q97 o o0 o7ufera sif¥erg 91T T & T §=37 Yae FH31 54T o sraedsh a9aar 2|
8. @Al § T~ (1) Tl & & TTIEF T qTia & T2 Tatei § @ a1 Iqiqwer i At
Tl &1 ST 7 AfS FiE e 912 AT § T I T@rIHd g7 T dei@rdr ars=< Iare &
HTEAH & HATLA qTT Feh AT IAS TTATS FIT Tl FohAT STUm)
(2)Tft FamTeHF AT IeTe TfAeat HT UHT Jfafe it JTieEaor it arie & a1 Fad [adithd (T
STTURTT:
(F)  Ffe BT a¥ Sed =0 a3 T U1 6T ST 2ET 8, F89TF 87 747 § e S av &
ot o =t sifaw = 721 oo 2 8 ar afeires &t v gafaa B av F sifow fam
IERUETRERIBSILRIT
(@) Iz Gt ad S| =8 avg &1 e AT S @7 8, 9979 81 4T § 3T 39 a9 &
o=t o= 7 sifaw =7 3 33T 797 8 3T 39 a9 #7 @rar §¢ < g7 &7 § af UH 91 §
TTeTTed, e, A0 oAt AT THTATS AR a9t § Fhar S o a9 § 39 i #°r
@Y AT g AT UHT TS it ¥9% &9 & fUget’ srate it wEte forg g smom)

9. & F wT=aT:- AT VI § sfeafera Suedet F SE S T "redTITy T2t 8, S° 6readr ot
STTUA(T 3% I SATEHIAT AT o ATATE ST (HAT SATUIT TAT TS Al AGIHA AATT 6 HAT H AT
FATHT FohaT ST

10. =T Y HAT:- FLATT X § IeaAfea Iuaeis Aqam S o7 qrgaT YT Jal g, I AT &
STTURTT 3% 378 AT AT F SATATT TS TRAT SATUIT TAT ATE Al A@THA ATATT 6 HIT H TAHT
GATHT AT ST
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11. grat fAfer qur srest Rem [t & gm@e- (1) st a7 == Feat g oftesrg & fem
FTe et T e FT SAILE0 q5! BT

(2) aTE & A= Fow == T F agan T TR S s st F adm AR e
ffer qur graet A [t Fr ser-srerr o § seatae B S

(3) = fAwferfera [Afaat & Heer o ST | aaTuAT, -
() Bt ffer (srferfame £ T 119 it 37-amey (1) # FAfde o 70 sEm;
(@) grast e ffer erfatem i amr 119 i sv-amer (2) # Ffe fro o sEm)
(4) F=T FLHT AT THET T5F T | AT H9UE, AqE, AleaSl 6 ATeqH T AT hell 3777 ThY

¥ ey fafors sweree a7 fators areer % wateaas ar f&fare afersmT & fAores & oo sy aofer
T IS AT (AT TS, TISAT AT TRATSAT o SATAT GTAT T T THg & v “XXX Fhie

rat feeme [fe” ar “XXX gRarsmT grawr Gwe [ & 5 § Sme7 Smwm

(5) Bras fee e & srefi= foret fafers yrete, ST a7 afRErsET & o ST 37 SteT Tt Tafer
T SALEAT 7 TR AT ST~

(F)  TH AL F TAH TATSH, TISHT AT TRATSAT F o0 et |1a 3w ars=7 3w o
ST

(@) T ALE & YA AT TS, AT AT TRATSAT F {70 S T 9 @ a970 ST
A Zrar e [t F Faw Faer f[{fere s, T ar 9l sET % % | F e
T TTT THT-IYT fFT ST

(6) T @A AT hil THIH TT Fra[ e [ier gy Surtid 1 ST i &7 05 AfaaT
gra«l e [Afg & =2, g7 araEft a1 FH1 1 FEeEe i€ f a0 § 9T S gt
AELTF I, TAT-T 6l ATLAT | A o I FGradt aerg =1y & srefie f&aferg Fismr ar afisEr
FY 3t Aoy & forw e & -2 &1 = foar S

(7) =8 = g AT et o A & et S et STfag=eT g St aF v oIT #9% 1 21, STal
T G99 g1 =4 =aAt § fEfga vt & et e [ier & o gus 9ot 7 =9 9 & w@iem,
TroraTaT ghEeT & oo Afaat & 9939 & 999 § 9979, AfvoE@T i AgihT § Tara9qE
Tfadd e AN AT ST

12. gra-t fawm Rt & av-a9:- (1) T8 f&fereg sese, TrsET 31 9T % o sqarar 37 weran
g fafRa fafere dert sie oraf, afe 12 21, F sqam BT Srosm:

TG a1 F FLHT FIRT (AT T F FTAGH & (947 UH a9 7 944 39 IT-[9H & 34t &
faeg AT 7 4)

(2) gra=t e ffer & o Bfory yaem, aear a7 afesET F oo g= o u asfy =) S
T qorsh <@ 7 e T Srar 7, i gatad Afrg s, TS ar aRIASET | a1 et
e [t % =g F 9 F =Y F 9T S ${ gy oy stataw i g 120 9§ vew G
Teaaet grasr feeswre e & ST fiv Srust

(3) =TawT e fAfer & fret fafere wars, FsmT a1 afsET & foro Gl fAfer & g=mar ar
FaTar & et Ao % srama ®, 9 forw agmar-sgae s frar w3 Jor e sge aiiE
YA, AT FI AT ATTAT BT, IH TS F ATHIGT & ra«T [\ § siafeq w3 S[ruam)

13. T 3R AWT ATETSH FT QAFHI:- (1) T TS il TTored T S@T gr@Erat Fi7 U T
AT o AT TH-ZAL | STERT TET STUIT 31T UH ATIRTRAT T HALT: TTEd (G0 37 @m
T % 9@ & &9 H qrAttag fwar smom
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(2) TS =7 2 Ay iy T su-fEm (1) F srefie e v et steefat g amm f st
A foreT off Rafa & ue E7 =aE o@T &7 a8 i T TAT 7T TS 6 GUR0 hl @A qgl
FLTI

“XXX” H TISTAT T THRAITSTHT T 719 2|

e I
JET HiRaT S AET A
14, IAGT ATE F AT TTH:- (1) @T ATE 39 @y oft v steatera wzar 8 = aefim a1 F g
T T SATUAT 3fT AET A7 1S o AT AF-a % aote stfoeras sie ReqfE v arfshe gw=ar sy
AT Bl
(2) 9 F w@T =T Fi "R deET Auterfag 9 smeany gewt 97 sratla g S 91 F a9
Y AT oo o Hag § d1eih a1 T F7 Thd gl AT o

() T
(@) 3R, AT
@) fAter

@) u-Faw Q) da s A aeri mFm AT g -

&)  Foa: e g oo o wmifraa AR Feat ar faret S8 e 49,
TG AT, STATYI, TEeh ATTe o STETE A skt o avfieheor awef 49747 8;

(@)  SETATE & AT AT A, TRAETIAT AT SAGTAT AT TFHA & TR ATTET 3T
FITHLOT T T FATAT g1 AT o ATH & T § I2¢T TS F a0 T5TEd & 47 AT HId
& 32T UL ATITA 2IaT &;

@M At F dag § =T F Aferad 6w aufiwor w99 a9rar g S AteeE i
AT FAT F FT H aq@rh wam T = 7 [ i e stosgfaat, s qar =57 #7v
TTY & & FLATUIT 31T TH A7 i q&F qaq-97 H AT ST
15. fafeat & srqeeror & Qfa:- s@s [fE F =mar F sqeero i Gfa B9 11 3w 12 7 afgg &
TE 2

16. HIRATHLT HTAAT:- @l AIFeaTT TUTeAT 11 3FT T A g, ST UH To4F fA<ia 7 &1 97
STTUATT S i 375 13 FlE g 3T U [Aeqd Sed I ¢ [SIH =12 3l & ITITHE @l HIe AT
T ST T AT @l HIE ATHA § S fEeqa Sigarsor §3=eT &l =T | o7 || § f&afga
AT & ST FHL: FTH ATE ST IZ9T FIS HT QT ATE TS AT gl

17. F1F FrE:- (1)ITAAT IS T FATead GT FTAT A7 9 ATTH AT H Fufiha 631 17 g,
RIee “qe1 FTA” FZT 1T gl Tre 0 & 9 T HEATThd FHAT AT §1 TH TFHIL, FTA IS FT 2T 31 T
w14 % for SR g w1 e i areoft Rt € -

T F1E Be FAT

0 THT qA FTIT HT T AT ST@T FIATHE A HI0 Tl HAT SITAT 5l
1 QTYTIOT JL119
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T ST T

qTESve HaTr Fw
AT 37T TehTET

TS AT I ATE-THTE
EIEIRCI R CP-RIRIEIP R
ST AT, ATy 3T A
TaTE S a9 frfeReaT Far
foreT

©O©| 0| N| O O | WO| DN

(2) G FTF F TAF FlIe F T T FAT § AR AR AT 77 81 T[T FTAT HT F1F FIE %
A 3 GIXT ITAT 14T g
(3) =T T T AN IT-HH AT AT v 6 ®F H T 6 (7T IT-FIAT 1 FTF HI 6 dEL 3
FTET FATAT ST 2
(4) 9= FTF 3T T F AT T2l &7 3 A=A § Taih IT-H1 T dHEeT 3% e g i
T FIS FT FAT FTAAT d1S @l Higdl il AqgAT-| § &7 3T 8
IR - Tared A 99 Ffecar #a7 & §afaq qa F1 #i ‘8 & o1efia 77 F & 1
FEqAT HATAT T F9TUAT AT ey ST-F1F Fre o 1T | 1eqdrer 94T & o 997 #14 Fe 8-
1-0 g
18. I2LT FIT:- (1) ITATHF @ET FIe:

(F)  IRF A A

TR Sk I59T AU S HT TATh g1 TZ A AT, 7T, IAERT AR TET F T
FR(THLIT [ ZLTAT B

K TISTEd AT E Hatad @Td 1 2ATas g

2 T AT | GIET GTd T AT g |
‘3’ TARTAT | GATErT @I T 2ATAF ST, 37T
‘4 ‘ATEaTT & FETed T T ATAH ST |
(@) e EE
TA 3 g oftd e g ST &g A0 e § @ 7 TFiQ AT 6L BT aqrav 2|

IETEL - IZ9F AT Fe 1 F FL= Torea 1 F907ar g, T i w1 a4t #%
TSI | HaATSId @i I FLTUIT| TET TR, 3297 AU FHIS 2 ST T i F907aT &,
e off File 1 TATIAT & AT FH IATTIAT

@M AT AT

e o o oY Fre § ST =7 ofiT T #7 37 99g & A7 78 g7 A9 #e %
FeRTT Ao T 3T T FAT T FHaT
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IETEIT - H<h qeF T &I 1-1 ‘T Tored’ | §ai9q ¢, o7 ofi¥ & 1 gy 12
THTRT T T ATTH G
(M T T wE

=TT o g ofid e & S o ofiT #re %7 37 99g § $iY =9 TR T oW
foreqme & o ot o =eahl &1 Mg Fam|

SRTEYIT - HI<H @l o 1T e 1-1-1 iRy 9% qHfehd 7 F FT T & F907dT
g, fa=qa ofid e 1 i T waai & arfus qoF 9% F FH 900 39 i #i7
@T e 1-1-1-1 R

(2) fa<t= =@ #re:

5% 8 aF F 3 AN faeqa o & Iu-weant 1 Ay F7d € 3T a1 T=AT AraeTFharsyi %
ST fadr o oot v sremr-srenT At 2 9 )

IETEI - AT FrasdAt d1e F 9 [EaRAT & o At srqfdaatst & s @i g, al

TAF ATl & forg o e = =0 § ffga e s -

FE HIE

9- foreAT (g 1 FIE)

4- TETHRIAT (F&T F1H F1<)

0- <t (ST-FTT FIE)

4 HIE = 940

39T TS

3- IR (39T FofY)

9- = IARTHAT (& of1)

2- AT Tt (77 o)

0- T+t (=g «ft)

0001- T TS S TF FHIAAT

0002- T TfeafoiRT grea

(T FAT 9999 TashaTell T ST HHAAT 8)

32T FIE = 39200001

TH THTE U TS SIS e FHOA1 6 (o7 or@m wire 94039200001 ZRM

(ST &1 F FTAH AT 3 TUITedt SAefes i)
19. AGT ATE & ITANT F AT TN SARLM:- (1) 3F 0 FT TaF FH1F AT 32T % ART % forw sefara
TET SATUAT ST Tl 3T T H RN AT AUTerd el 8, 99 dgl g 7 T g1 g ar ofifaq % §
gfaf® ‘0’ R
(2)ee offT oiiw faega oft & sfeaeia ‘S='sia 9 &l a9y ofiT o =T | efera AT SITuT &Y /e
ST 1 7 8 Y Aoft H T2 AT, 378 37 9 F siavta FHTRd AT T B
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(F) T FIE & O AT F 3% ‘9 FT T w1 & Ha¥ A9 iy ‘o= & o gaa

aretera T Srom

(@) ST AT KT @, T 37 =t Rt § of ‘9’ =7 Wi oy Fire § ey off,
Y offT 37 faeqa o & v s @ of i % forw aee sefera foam s

TSR 1,37 e F TATST & o -

(i) T FIE 6 AL o0 H “0”, 9 A HTAT T Hehold ST
(ii) STET I FTAT T TART AT TATT A1 T STl 8, TEE o H (qF Hd A q&T

FTH % A1) ‘0 TA AT =T FIIT T Hheld <7
ISR 2, T FHIE & TAST & [T -

(i) =TT Rt ‘0’ 3fe, o o T Hahere <

(ii) e feafa & ‘0’ o=, Tea offd &1 s
(3). WETHRSTF T TATT ATAT & TATT Ale GRT AT ATHATAT 6 ATHL Hael
ot ST e | siaRt T =T fSRAT ST g 2

(4). T2 BT AR e # 951 " U, dIe AgI=aeF & TATT AT 6 TATT Hae
T @IS H TF 98 FT oI H T gl
(5). T&F AT & ARH § J@I-TE dTE FIT TART FhT ST ATl 32T € Al TgaT HIM

ST gHT 9T 7 SeT a7 [FEHe 3297 die § Fy TRadd ® TEE Fdl g af uH
AR AT 97 32T FIS FT TIN FA & [0 T FAITAS ATIRET, AGIASAT HT

STHIET YT HT 3T Fad ATHITGT AGT HIET 6 (7T 5 Tl @Td @ref S|

ey IV

CE A

20. TSI TTHAT A FA st Afa:-(1)aE T a7, qTeqa § TTH 6T T2 ST Fqaq 6T T8 LA AT
&I § T@d g0 dITE 3T SITUST 26 SEHa o I7 FhT 0 =3 % e 9% JIT A5l 36T ST
= % AT 7 T % A TeTH Tl g7 SiFida & § I A 6 aofe T T i HIAT O

FTE T RTATA o ToTT ITTRTE & &7 FHTT FHM
(2) FSTE T A THa AT T TAT AT ST

21. FSE AY FLA it IHAT % T THI-FHAT:- (1) T T FIA AT G910 & o0 ga-iaT &=

ot 7 XU e gt -
W A av F o a9 o =979 fAsiw av & forg | = s 9w o ag Tl
AT aete 4R F F e e
AGT-IHE FTT H&T HTAATAT ATAFRT T TEIT FA & (7T 30 T
FoTE AT FLAT
& FIHATAT ATSFRT FIT AT o AT FoT€ TEIT FHLAT 15 7

TS =TS T a9Te Tl § AT dIe G FsIe il FeLl

15 5
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TS ZTT T Q9T F =T FT T97e TEd FLAT 15 7
TYT 9T g7 =T Tt Jfe seeer-atithae 31 =TS
FHTH-ZA-A T Tl HTS T T AU FHLAT
AL ATHHAT FHTH-Z4-1F ZTCT F1E F a9l T Ao qoT 30 fadax
HETAAT-AIAT =00 AL o {orT ARTiaors  wreaw |
TCHTT T ATAT [RIET qiga deT

feroqur:

1. A% FE T 15 JF F AT T4\ [39qF 1 a5c TFHAT Teqd FF ¥ [@we Zar g af ag
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qied AT ST oY 3= @i & o Seve 6 T2 Toaei v g 3T TIH FHl g ars=L &
Trer Feft fohar sroem)

(5) |sft THT % FAGHA & AATAT AGT-THT T T T Fdeq N o ag <@ o et amear qger
AT Tl [T AT & 3T a7 e | A 7ol gl

83. S[TAT TSI Hit H&Fidhd TUTAT:- (1) A I = g7 7 Srar g, v faer av "= e
GIRSEC] EIT STATE 6T T T WigY TS SO AT A qde §
STAT S AT “THFE T oo, T ETAT 3T 1T 3T /IEY 9154t o |7 7S SITusfy|
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(2)TET-STH@ THF HIE & 3 | TATIAT THATL o AATAT I HIG 6 THT o1 ol ST FT AT T3 Hl
A F 6 arat 7 2 & g T T 2 i Su-arswy, S aew amat i 9f # TEawmer
T sTTeT et 21 aeRar g, i fasiua # faEm mr )

84. g=Aihe e IX SIAT:- STF IS ST A tehe foet U2 f3haT ST 8, AT sprane fahw o fenedt
o & ATy Tirhe T "o it qTAT g, 97 FAE-TE S9 U A YA R 5 g oo wmv
ST A2t T T € A7 9 e fR s e Y qf o e gt g f)

85. FEATAIT aTa:- A1S & faeg aulft arer, ST a7 F Fafard e F Gl Iuaer F qaga Fedia 2,
T SATHA TT AT (AT ST ThaT g1 UH el AT a1 &1 a7 6T HS[T o (&A1 qEran qgl har
STTOATT ST T AT | TRAAT o e 92 fa=m wam

qeqT X

TITYAT AT T AGTHT
86. W TRreeT:- (1)aTE i TFYul TATIAT & T&T 27TH | AW Thoreer #§ sfaferfaa frar srom
S| TT T Ug A ST G FTAaTa® ATl & gedTed & Tefie i SATuIHt AT T dh J
T T o1 AT, ST (e & Uk 9% @S F &9 § TAT 63T 47 g, TITIAT % UF [&Gfq€ @ F
G H HAT SO

(2) TH YT HA FH F HIET TITIAT & F 6 (o0 AT Toree? § TH 9% @< & €9 § T T
IS srafed oA SITuaT| SHIOMT enT-3a T G2t § TRaAterd Ul S4T99T g FH1AT 6 AGaTe a7 0
T UH ToUH G 6 9 (a9 & AT R

(3) STEATY TATIAT FT AT TATIAT & T strafed T & o § e & srfeyferfera fBrar smovmiSe
srater % forg srereft ®aar 7§ &7 T2 § ST I/ G F Areer 0 feoqolt wqew Heqw v F
fAfde fErr sTovm)

(4) TITaET & ol 92 F7 g9 A1 e g a7, WieEd Aty gy 71 W] & 3tea @ |
gfafe fir STt 3<% afAf® 1 g are ITteenTe o ged ¥ A R U 9w i goaar & g9 §
T BT STo stwterted e 70 3 it Joar § §9qE g 97, T R aTadst e
TTTARTE 3T /1 Thorees i TafSa 9% gearedT HT|

87. TITYAT § (O & [IQ weqma:- S a7 euAr § FMgRAAT $F 9edr (9@r aaq 7 Fe
e, T A7 ST, TEATAd &L,am 39 a%g & ST T «at w1 I Sedid Hd gu ST
FHATIAT 6 AT § AT T2 FIRE 7T FIEH, T 6 ToTT FI0F R TSN ST I FEIIT 6 91T
ST ATHAT FHTH-ZA-H 1 I U T TEGT (HAT STOAT 37 2] 95 § = =717 3w Se -

(F) TATTAT “STTANT” T “SAARM, T TELO EATIAT 6T TAHT AN, TREATT 6 T,
TATRRITY, T oo srae foraT ST

(=) TTeror T AT,

() 3 Fg iRt i dear o Faw 1w g St a1 e Fe 1 e g
(F1) FTATT 3 & AT =07 0 0 A & [0 a1E 1 &9/, &

(Z)arErE 71 arE orEd yETad afEdd A g |,
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e EATAAT T TEAA AL Frat ars % o an] a6 # fF oft femm i,
fgert =1 oY mrifarfears Suarer ot Afere = araTer seer F Areay & Ioorad A8l FLdT 2l

g e 87 # IEfed wraeme qug-awT ¥ "qefad gra|r Wiy q= e Fw, 1937 %
STALTAT o STl T, STTaTe i TATAAT o HLTEA o (o7 T FeHq TTTEERTT il HlLl | Ha19d gl

88. YT FAM:-(1) UH ATH ST TATIAT & FHHd AT H ATAT AT A € F AT [T
TFaT ST A7 y=artad g, agf Y& 28UH H & Wiadi § T&q1d & HAF, Tad & H0l Gigd o7
FAT YA [T ST AT

(2) e 7g IR TATIAT F UF G AT UF B H TATAT Har g, al T&d1d g7 Tq1aa Ha+
ATHA 9T G T ATIAT 6 380 T g Hioa g1 st

(3) =T 28 TH H WY T4 * forw srutera wefaa yearfag aRady & BT w9 7 o9 =7 F 990
ST AR

(4) STgT Fal wHiFd 92 § R & "9y § 4970 Y21 Fd & o giaar g a7 garet & o
ArIeqTE FohT |AT YRTAT T WAT0 o T &A1 2l, ql I T HaTel, 90T Jarey, Tearad siad
AT T gfaeT § oA 31 &7 w99 59 28vny ¥ srfvrforfera fFrar srom

89. TITYAT H AL & forg Hs:- (1)TATaaT § ArT A7 sreamdt i & fore yeara ama g
TLEHHTT % ST ATHEY FHIA-29-41%, T Faere & Feqia & Tearad e & &g aT
FEAFA F T g AT TH T STTALIN & T HX Y Tahd g9l dg ITIH TH T T AT
SATALOT o T ALV HT HAT T: BTAAT A€ Rl ATTH ST SATUIAT, TAT AGTILNEAT 6 THT HH
forT =& ot Rt StTIm)

(2) =T FAITAH ATARET UH AT TETAT FHl T (X ATAFT FT TR 8,987 o= =F |t
&, UHT TTF T Tl SIS TATHd T& & [o1T IF TTFLT & AT T 2

(3) STeT forelt Teligha 9= it RiRE &t @1 & IF AT 0 FTUeAT FIAT AT «dt 9% SAAeri<h
STASH FIF o (1T TAT T&TAT T FATT AAT AALTFH THAT STAT ¢ T T I o Aeqed & [aeT

HIFHT AT AHEAF FAT 6 (o0 UHT HaT0 I AT AT 8,6 HAITAd ATTFET T€T 28T0H §
AT T T&TH (a9 6 ATHIET 2 TeaTa Ao

g =9 W Iuey, et a% 6 T a1 Y T F GAra I qEH TAFHRT At HSET 6
g H AN g0 8, T9I-99T 9T LTed gra«l [t g e, 1937 § & 70 9=t & 7T
ELE
90. TATIAT FT Aq:- (1) TS T TATIAT F AqT FT AZIT T FIATT IH A  ATqH F1F fFae &
T SToR 59 918 % 0 T8 Sfsid AT AT 8 T 99 STad w1 fGE| wi afeare a1 #wis
TS AR BT AT EATIAT & Jd T SAZIT S TIATT TA H1d (<aq T (6T ST Tha T 2|
(2) Brat A1 gy Ao Rl =rfce % fore agett s aaw srgeor fi qeg FEuTaE At gy
TTTERTY 3 % &1 & 9qd oo § Tate 6 STt 369 q3g & TEwE § Ha<h oAf<h &1 707 F94,
SHFT ARG FI9 TAT IqT, AgaT, TaATH e ™o ow 3t A &t T 8 & o7 =1}
gferferfaa o srow s & 2o g9y o A o s
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(3) FTETEHT, TATHATAL, ANW-IF AT oI & ATAA H add HT L0 Td HAqLT T8 aF g 6
qiaaTa T o

(4) T % 9ae faer Meterfea a8 & 7 g ST, srra-

(F) TS AT FET ST TATIAT T aq9 T=T 29UH H UF HIHF da+ o I8 AT 0T
SITUAT,

(@) TR FOT | AT T AR Aol B U] I AEAST H A F o0 Tk AT
fafga T ¥ T 29UH § ST & 3T AHATS Y Jrusft s St 1fey a1 § a7 o
U ATZTOT AT AT g AT g2 1 H2 e gt ot § foar srowr Sraer ag wfer Tef 7 off i
TH AT a1l =0 U2 8¢ 219 8 a7 SI1 9,

(M) S Fa9 HeI| A Gieq qarer & forw JAe AT AT €, av 36 U 6 R
el stafe qoT &%, 5 ux 7 sefia fhar s 8, &t feoaoft waeq # &1 B stroam;

()  FAURYA, e 9T AT IAWFh 9% A7 [aad & Fefid ATt ®1 /1 aaqq
o & Tog w9 ¥ Gy S J1ev &7 i T2 &SIEhE # e /AT M ARl 39
FIATEATAAT o T AT (TSI TR T 6T T€8T 300H § Fiafe &t ST,

(F) =T AGT & BT H A TRT Fhel T T AT AT TS€T & ATHL F T
STETY 9T T ST,

(&) & AEY AT UL T T ASSHIE JAT J&TaT 0 T rha e it fofwe & oo & 12
TaTet o o AT AT STTaT g a1 39 ATl B STIAT1 47 % AR & &9 § HET S0
i y=T 33uH # Rgifia s= & avft saarfat afgd = qEamt it w&fe it s,

()  <FE Tl & Aa9 T8 31UH § HEe U I G917 SO, T4T

()  gated AfEer a1 FHART & HFd ITAT ST argd 9w T ST 9aq fod § 9917
ERISILAERE R IEI IRk

91. 3q9 | IgAL:- (1) ST AELTF I, A9 (&9 § FqAT % & H qega: Futerrad agar o
ST -

(F)  TATIAT & FEEIT 9T AMC TC JHI;

(@)  FHATET & &0 T R0 T AR i agar,

@M e =i wiasy [t % srfsare i aget (sream X 6 [fRT agamr);
() FHATRAT FTT ATA STHT F FHT07 TG,

(%) AR e & T,

(@)  FF A (@9 e § fAvewt 7 2R B Sm) S5 s, e e,
FHATAT T S F F+F ATaS=F & & i geq=r 7 o 7u % a1 a1 37
FTHTereh STTAERTY, ToTTRerTa, g1 T &i;
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(@)  TOT IIAT ATHT F AT AT AT AITA MG o AR FIT TgahTed AT
FHRTAT TATLT T FAT|

(2) ST AT T TGl &3 & A Hd [hAT SITUAT ST HATST ooTT AR | TTATS il 0T

92. Jq9 ¥ Ffe:- YoH a4 o, Soed uF smafas a9 gfg aamw i 7€ §, F 979 %7 3209 H
g AT ST ZEare i a9 T THIo-u= Herr ot S

93. fAw a9 THT-ax it FEqi:- FHATRAT F TLHRT Fa1 A7 AT 77 e 6T Fa1 J7 ST
TSRO & TS 0 HaT § SITHIAT 3T J1€ & Tgall a1 da+ g0l FLd & JTHA H G Hae
O e Sq THT-TATET T T2 51 (47 ST

94. ST faer:- THTAT AAT FT AELOT AT qIAF A F 70 Frar 1o, R geaw 7 #
FTET ¥ TS T T AT F FIS T THATL AT LT TS T IT a9 ¥ TS F2qdt AT Frdm & =7 F
FArers <, AT Tt forer araer & qEeATdt TWTE EIRT AN AT AAT AT A AT IEI (Frea) o
AT H TS [T SO 3T UH {5, SAaea @ 3 Ha AT F2d g, et | g9 3ra 60
ST &ohd 8l

95. gL ATAFT H PrARRY:- (1) Fa, Y aa, A, AH i & & § Mg & 18 Tt
TR o forT aae faer 9% geareis e U% Sguahdl SAhId €9 § SIEHE T 9T 98 8%
TS F FHATIAT D = AT AT AIETH | A T AT HLA 0l AGET FS,2H 3297 & 98 9%

T FHATIAT & o GTAT HEAT ST 376 @TAT H STHT %0l ST ATeAT §[F 19 6T FAT 3 AT = STy
T

(2) ETATT, A AT FTEATAT AT bt AU F AT & A H; =T FETAT AT
AIATT | THa | AT AT ST HhaT g ST T UH g ST 6 (o0 Ja+ e 3 & & gt
T FSTET SETAT T (XA A [Ada it AT 32 & 9% I TaeT § 39 gearery org o
farfe sTaeT 21 A7 AR g He T NS STuA:

T, Afe T wRor & @ $i Giadl 9% SErar S GIHAl w AT HIAT raErs_aE aal
T SATAT 8, AT FATAT THE 389 A= a7 967 fafea fafer & st & ua aae asit ot 397 Jhar
L
96. A USi:- (1) STET ara+ fore & W1 S % AT\ & AT 3T 2, v &4 oI a1 9% 9 2 &
TITH HEd g1 o FHATAT o @rai § TT197 STAT Al TE 2

(2) STET A faet U< STaTaT F gEaTeAT AT Agl [0 0 2f 37

(F) SFTAT S o AT o STATAT = HTEAH & o6 737 8, A7
CIEHEIEFRERRIEICEECa
FET SATZLOT ATAFRTE GTLT A USit 7 AT =7 3309 | TET ST

97. 9% Had L& T & g & AgRa AT SITQET:- a7 &t & qaar | =& F 37 i & oy

srgfea fohw Straan & S, afesy [ stoam, srfs wefaat & o &% % 90 § v #7190 9%
o ST s TEe AR sraeasw e gorwr T sroem

98. Aq 9 3T 7 SFTATT HT SAQTAAT:- (1) TF I e & G & forw ¥ A7 &7 & AaF =
AT FFU STU, UF = IH 9 % 917 gl FHATAT 6 QT 5, S8 S5 & Greqq T 5 «F T
e &Y STHT FT &F AT
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(2) IHT AT UF = 3T 5 AT STHALC & 96 H ST AT 10T, St Aty [t gar g, i S
qIEATT, T FAT ST T i 7 wiesy [fer av s7rer it a9t ofrfe 7 6 S g

(3) ST, AT ¥ 7+ Fwrtaar gatera Faw a7 f&3fdr % qga aa= foor & yarfaa gr, 9« gt o
[REIESKEREIEEE LIS IE TR AN

TR~ FT F2IcA1 #1 T FT TF 3% STFT FAFRT F &7 & SERT 1397 7T Far &, a1
FF & 767 § ST "TXFLT GIAT - FAFT" F & YIATT THT FT)
99, THTX T AL~ ST Tl HHATLN (el T HF T AL § SAFART 6T JTAT g, Tl 39 aad
A T AN g w1 ofT GIET A AT 3T HIg & AT o ot fore# ag eamiated o
2l
100. AT T ATAGATHAT- (1) =TT Ty | Fefha whram F aqam #H=arE) & qEae
TR0 T aae T 3T a9 # 0 T 2 T | i AT e R 905 qE a1 gy &F
FAT T s AT T, ST TRt Foraer qEra gt AT w1 § e R ag 3 grf, w7 s
AT QAT ST

(2) 3u-F=w (1) & sgaw 5 vy TR F BEg FHATAT H aq9 G 6T T 8 39 &5
T * faeg TaTie AT stroem

e Xl

FHATY wgET
W &
wiasy fAfer

101. AR GHAT:- T FTw 3T FHATRAT 9T AR T ST 01 99,2004 & qger 7w gu 8 a1 v 1w
qrTer iy At 7T steramdt wiaey [t & S ar 2

102. wiasy [fe F g s "reeT [ = FEw, 1937 F arr-lll &7 91V § & o
JraeTAr % AT T FH=TAT & sterery wiasy Aty ar A afasy [t F sty ¥ oo
At & T B, a7 FHATRAT T & ST Arett Tfer a°T 9 F sterar i afer (T S atea,
7f% 1< 21) FT a9 o F 3t waew # e Frar ST s J9 F A i ahe F 9w R|m w

frae §F 97 TTRET g9q 9% § S4BT smom

103. fRAfRaeT- =Ta F=q 5% FIwT % dqar aasy [t w1 s Tt § a1 9% 9 qrares
STHT h&q | fafaerer B S gdar g

104. s fAfd ATT- (1) T 7291 F 907 F F ATALTT AF9TF TRAdH! qigd are gIeT SAqeierd
qrTer AT [t o staramet wiasy [fa, M1 o amg g 2

(2) eI T2 & Aiasy [fd @ra i 9=7 34w # 9ty [fd oS #§ goF w@r I 3 afer §
ST SATRTAT sl L1, FTE TET STHT SLTET sl L1 SiY Haferd ST a% SIEqd o471 IATaT
ST

(3) wiesy fAfar & w1 fae & ST =7 Ao fer v srfraTar & wiesy [Afdr s § femman smon
ST FSTeh! STHT 9e7 aa9 9 § &l 75 aredt ¥ e s
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(4) @< (5) F ATHA Tl GISHL, STTord AT hl TATSAT I § higel U FTC T JATU| FIATIh, ST ohl
AT AT T Serera 3T SiTo e 39 &= 35uH | eifia aitesfie & 3usy w@r S

(5) ATE  IF GTd § STHT ~IAqH T 197 T 7T AT quriay 9% ofter stfasefiesr y=0 34vw # o F
TAEA(14) § Tt & SITUsft o Ateefie #§ &7 AT SITuaT 31 Suieh SU-Aa (4) F Fqame ST 6t
TTOTAT 3 TIISTATS SETAT (T ST

(6) fa e Y TaTfE uw ateefie F waeai &1 A7 FoRAT SITUT SRR FraeT a1 % AT a9 o S ST
T T 97 AfRr ST i i § | e {Ru U Iu-FEw (7) F aqEE ad F e gt fi TS

TTTT AT FeT FT Flefe F T TIFT & TN o FHIATdH &9 § FREIT @rai § (U6 FU 6 AR
T @l Fd gu) faatea B s

(7) =T Fraty & S ST TR iy F sFra BT Srar g, weiaeer G sar g ar §1 G
STAT g, A7 Gied Srater & forw sATsy SEvame it AT AT ST a9d e STHT AT Sh1 it =9d S STHT
* forg ey %, S Sft ST 2nft & oY st

(8) TH TATT ATHHIIT SATST =l AT T AT FIA F Tg HATd @Td § T€T 34TH | ST %
TAF (7) | T ateefie § 39 e 9 gfafs it S

105.3T=TAT & @I H AT T FT qIE FIAT:- AGT-THT TAF qY il qEIH T AT ATHETAT &
GTd § 3T A9 01 ST T AT ALY, W o A STAT AT FSweaeT T, IH a9 31 T Al STAT 57Tl
FA (A ST I TG FH T AT HT 970 gU @Td FT ATGH HAT T A THT ATHITAT 9
ATIOF AT AT FHAT A= A AT, FfT A2 S, F AGT-TE 1 39 FA7 T8 6 aE F 1
ATE & WY STavd 0 3T ATTRTAT g7 J@-TH@ Al AFRRT § a5 T2 et A7 qfe &
gfentfera foram ST

106. wiasy [t & fow 9w #1 [A=wr i aeEt- afasy [fg & ow T i i aget &
At aae @ (T%T 28TH &1 TqF(18) H T il T2 T(ATY ¥ HaATed agat & HIedH & o@r
THE EIT T SITU SiiY Stgt T0m fom a g, weas fa=ft ad & ofq & srfsramar & oW &t g3 av
TR, HETAT AT F FHIIS T qY & I 37T AF-aF T Jodd (AT S0, Ik e
105% 31efi=r rferaTar 1 arfis SaT FUTAasT ST

107. RfeHFT @1a:- S i @rar ararer gtaey e (e #=&T) F=w,1960 =T grasr ateey [fer

e & st AfowT iz fGar Sar 8, a7 =7 @ra & wiesy [ty oo # 93 w0 gy s s =
TTE & ATHETar it T Fr Aasy [ F @rq § FEe w2 9F g7 # ey w9 7 S
FRAT STUAT i 7fT i F U arg § qm@r Gy SmEr g, ar e & =9 a2 @i atesy [t
AT o TCAF o GTd | &oF ohAT SITUAT qT1h JMg< ST & F=71 ST 94

1L
YoT-ag-39e (I=g)
108. T =\ 3T FHATRIT 9T AR g1 AT T 92 9% 01 S=a<T,2004 7 9ge g o 71 g e
grast e Faesw =, 1937 % 9 || % 1efi gretora 2|

109. aTE = A=At % i o AT FHAATRAT F 9q (a9 9 3T IS Ia & TN 6 ATHT 9ad)
F T TTA9Ta o aera< it iy Torg fAfer & forg steramr T=m:
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I, A ATE % HATAg gie aTel AT AT gU HHATAT 6 YT AT 3T ITETT ahl
Trfer v wiesy f@fa i aw wfer § F12 ofq¥ gar g a7 98 qauT-au9T 9 grady [ F raeas
TTfer Tt T | STHT T

110. a9 % W1 7 4 T F Aae Ta9 g § 97 7 Sterar= ST B3 srom)

111. I 3T 39 avg & i § sferam siw iy ux s1fSia sarsr &1 [fe £ qfeasr & Fag ade
AT AT F GTAl, gl aR &, § & FhaT S[TusT|

112. Farfaga FHAIRET 1 37 YoM, Yo fAfer & fAeemtrar smon,a & gada @t & &

FRIAATHIT KT 3 FHHd & faar qfasy [t & w5 afer &y o 3297 % o == 981 i
ST
AR
TS Yo =R

113. = 999 T (TANUH) S 6 39 FHATRIT 92 AN g1 S 01 ST9a<T,2004 7 AT 384 918
e g el
114, £ o =R F forg FE=may #71 9f9 e oY so o a1 #7 3f9E™ a9 =9 ShE #i7

TGS YT HATAF ht o Far it qegdfa & dagiHeers® T St a9l & a1 99 we Hamws
ST faeme srfeseeT g fatga BT smom

e Xl
GER
115. G fAWT:- (1) a1 g7 U S arer a4t g0 #1 v Fafriea & e &
STTOATT, ST
(F) T HFH, AT
(@) ATEA HFA |
116. FHH FHT Tl TTHAT AT HLAT:- (1)FT7 119% ITFeT F SIqTq Taw AHAT % AT &
FETTAT ATTRET ATATH T TATHMAT 9T 127 5 T@q QAT & [\Aorad gq Mg @
HT o ATAY A0 FH1F & (AoaTae it HSET < TdT gl
(2) Tsft HFH T TEATRT ATFAT AT, G TNAFT qaT, Fwrw oA [t Fawn, 0 a1 s
TTHRTT FT IS AT ATTHHLOT, Fo1F AT 57 94T g1 3 mifva =2 o= e oy @
AAT TATHZHA HTAT | (AATTAT BT, o TF SHAAL G AT STTUIT 3T FIAT 6 Tehed el SATATAT 6
o eqs arferaTT Referierd arfereT % STam gi -

q6H f TTHira | T FAT O (TG qhATRl | Tode ATad | L@eard qv
S T F forg qew IR ¥ Forg arh
(. #) EUEEIN ATHAT & [T F&q TrEH
10 17 TF -- Fig FSET a1 FHge
50 ATETH TETTF TSI AT TETTF THIAL AT THA
qTIqA
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2 FT TF FTIATAF TSI AT FTAITAR TSI AT AHIA
AT

2 FE 5 FOE srefTeren SSOtaa a7 et TSI a1 a0
SED AT

117. THATRT ITHAT T H[LT ST TR T FASATEA:- TFH F THA 0T TTHAT i< (AoATa T /LT
foro feferfera shram sromms smosf -

(1) Foreqa Ao T 3T ITEHa T F2 & o0 S 6T F521

(2) FTe 3UTEY H9X 7 g A7 Fa8 339 [aia sraea® [HiEaIree qgi (0 I aF
Fre oft T o e 3T SITOT S, T LY, et Atfha FHTE-29-=1% T QawsEy 9T
FT AT T BI, T AR TFA FT TFHAT TAH AT FIC F A(AF g al I AT qehe 1ol
AR AT SIOTHAT ST TReATRT TTEHAT TATL FLA AT ATHIL F Teh TIL AT 7 g1 T ST
g &R AwTr fFawr a1 g SNREe g4 w Sitee ar FeEw 116 F 3u-fFEw (2) §
e o= srfsreeont & & et ua stferheor &1 e 2 )

(3) FTe IUTHHT T ITASHAT & HANT AT AT o (FEITET il TTHId & Tl -
(F) 50 ATE AT HT AT & FHH & T HHH T TTFHAA, AT
(@) AT AT HHA |
(4) a2 3T IU-AFw (3) F @ (F) § Ifoataq Gy & (9 Fell o7 e &7 99 a%
fAoaTes 981 7T ST S| 9% UH AT A EEqa FeET oY dTge Jen e, afw
T 90 FIE | ATIF g, HT Teqd Aal AT 74T 2
Ui ATAAIT FF aT 188 FT IT-TRT (2) F ATHIT FATIA < HasT §Ug &
T TEqTal I ATHIGT g T&TH M9 Hl TEd AT ST AR
118. [fa=Tg:- (1) a1 g7 fFu S arer gre foranfiT @69 % geg #§ ffeeT gfwar amp 981 Rt
(2) = ATE AT THAA STTAF 6T AN AT TR & [T GeAT (M {aaT0 AHT T AT
(3) T TG FTUU & FH FT ARTT AT HFH o (1T FH T FH g FHI, FAAT AT TEATAT [oIeg T8er o
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MINISTRY OF DEFENCE
NOTIFICATION
New Delhi, the 3 March, 2020

S.R.0.2(E).—Whereas the draft of the Cantonment Board Account Rules, 2017, which the Central Government
proposes to make, in exercise of the powers conferred by section 346 read with section 125 of the Cantonments Act,
2006 (41 of 2006), was published as required under sub section (1) of section 346 of the said Act in notification of the
Government of India in the Ministry of Defence vide S.R.O. 28(E), dated the 17th August, 2017 in Gazette of India,
Extraordinary Part — 11, section 4, inviting objections and suggestions from all persons likely to be affected thereby till
the expiry of forty five days from the date of publication of the said notification;

And whereas, objections and suggestions received in respect of the said draft rules have been considered by the
Central Government;

Now, therefore, in exercise of the powers conferred by section 346 read with 125 of the Cantonment Act, 2006
(41 of 2006) and in supersession of the Cantonment Account Code, 1924, except as respects things done or omitted to be
done before such suppression, the Central Government hereby makes the following rules relating to the Cantonment
Board Account, namely:-

CHAPTER I
PRELIMINARY

1. Short title, extent and commencement.—(1) These rules may be called the Cantonment Board Account Rules,
2020.

(2) They shall extend to all cantonments in India.
(3) They shall come into force on the 1%day of April, 2020.
2. Definitions.— (1)In these rules, unless the context requires otherwise,—
(a) "Act" means the Cantonments Act, 2006 (41 of 2006);
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(b)

(c)

(d)

(e)
(f)

“Accounting Software System” means the software utilized for the preparation and maintenance of
accounting records under the double entry based accrual method of accounting and which has been made
available or recommended as specified in sub-rule (4) of rule (7);

"accrual™ means recognition of revenues and expenses as they are earned or incurred (and not as money is
received or paid) and includes recognition of transactions relating to assets and liabilities as they occur
irrespective of the actual receipts or payments;

"Accrual Basis of Accounting” is the method of accounting whereby revenues and expenses are identified
with specific periods of time, such as a month or year, and are recorded as earned or incurred, alongwith
acquired assets, without regard to the date of receipt or payment of cash, as distinguished from cash basis;

"Appendix" means an Appendix appended to these rules;

"Auditor" means the Principal Controller of Defence Accounts, the Command, or the Controller of
Defence Accounts concerned or any officer designated so by the Controller General of Defence Accounts,
and includes any other Chartered Accountant or firm of chartered accountants or special auditor authorized
by him in writing to perform the functions of an auditor; or any other person or authority appointed by the
Government or authorized under any law for the time being in force;

(9) "authorized officer" means the Chief Executive Officer or any other officer of the Board authorized by him

(h)
(i)

)
(k)

(M

(m)
(n)
(0)
(p)

©)
(r
(s)

(V)
(u)

v)

in writing to perform any act or duty under these rules;
"bank" means a bank referred to in sub-section (1) of section 120 of the Act;

"cantonment fund" means a general operating fund of a Board as referred to in sub-section (1) of section
119 of the Act which is used to account for all financial resources of the Board, except the cantonment
development fund or any special or trust funds as provided in the Act, which comprises the net balance of
the assets of the entity after deducting all its liabilities;

“cantonment development fund” means the mandatory special fund referred to in sub-section (2) of section
119 of the Act;

"cashier" means any employee of the Board working in the Accounts Department entrusted with the task
of receiving cash or cheques or making disbursements or payments at any office of the Board, where
books and records are maintained: Provided that where there is more than one such person, the person so
designated or the person to whom such duties have been entrusted by the Chief Executive Officer shall be
the cashier;

“Controller General of Defence Accounts” means an officer who is the head of Defence Accounts
Department in the Ministry of Defence;

“Form" means a Form annexed in Schedule VI to these rules;
"Head of Accounts" shall mean the head of accounts department;
"Head of Department” means an officer placed in charge of a department of the Board;

“original works” means public works undertaken for all new constructions, and includes special repairs to
newly purchased or previously abandoned buildings or structures, which are required for bringing them
into use or which result in an increase in future benefits flowing from the asset;

“maintenance works” means the works other than original works;
“President" means the President of a Board;

"Principal Controller of Defence Accounts, the Command” means the Principal Controller of Defence
Accounts having jurisdiction in respect of the cantonment concerned,;

"re-appropriation” means the transfer of funds from one budget head to another;

""suspense account™ means the head of account under which transaction of a temporary character which are
not to be adjusted forthwith in the accounts as final receipts or outlay or the correct classification of which
cannot be determined, are recorded;

"temporary establishment" means an establishment employed for a limited period on a definite rate of pay
and paid on a monthly basis and does not include daily labour or outsourced personnel.
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2 Words and expressions used and not defined in these rules but defined in the Act shall have the same
meanings as assigned to them in the Act.

CHAPTER 11
GENERAL

3. Effect of close holidays.—Whenever in these rules, any action or proceeding is directed or allowed to be done
on a certain day or within a specified period, then, if the office is closed on that day or on the last day of the specified
period, the action or proceeding shall be deemed to have been done in due time, if it is done on the next working day.

4. Money payable to be rounded off to the nearest multiple of a rupee.-(1) All amounts paid shall be rounded
off to the nearest rupee; an amount of fifty paise or more shall be rounded off to the next higher rupee and while an
amount below fifty paise shall be rounded off to the immediately lower rupee:

Provided that such rounding off shall not apply to any receipt of revenue by the Board or demands against the
Board which are fixed by or under any law for the time being in force:

Provided further that where applicable, the rounding off of the fraction of a rupee shall be done only in respect
of the net amount payable or receivable on a bill and not in respect of the individual items of claims or adjustments in
bill.

(2) The balance arising upon all such amounts rounded off as per sub-rule (1), shall be transferred to a ledger
account in the Accounting Software System.

5. Language for maintaining books of account.—The books of account shall be maintained both in Hindi and in
English.

6. Use of prescribed registers and Forms.—No Board shall use the registers and Forms except as prescribed in
these rules.

7. Manner of maintaining accounts.—(1)All money transactions to which any member of a Board or any officer
or employee of the Board is a party in his official capacity, shall, immediately and without exception, be brought to
account in the books of the Board and all monies received, other than monies withdrawn from the bank to meet current
expenditure, shall without delay be deposited into the bank and shall be credited to the appropriate account and shall not
be utilized to meet current expenditure of the Board.

(2) All transactions of the Board shall be identified with funds, and separate accounting records maintained for each
such fund in the manner specified in rules 11 and 12.

(3) Every Board shall maintain its books of account using the double entry system of accounting and all accounts
shall be maintained as per the accrual method of accrual basis of accounting.

(4) The accounts shall be maintained, as far as may be, on computers using the Accounting Software System made
available or recommended by the Director General.

(5) The Chief Executive Officer shall be responsible to ensure that all the accounting and financial data are
available in a manner prescribed by these rules.

(6) If for any reason the computer system or the Accounting Software System on which the accounts are to be
maintained is non-functional or is unable to give the output as prescribed in these rules, the Chief Executive Officer shall
make arrangements to manually maintain the requisite records for such time as is considered necessary.

8. Corrections in accounts.—(1) The deletion or modification of entries already authorized and passed shall not be
permitted and in the event of any error being noticed, the same shall be rectified by passing rectification or reversal entry
through a journal voucher entry authorized by the Head of Accounts.

(2) All rectification or reversal entries shall be dated only as per the date of the authorization of such entry:
Provided that —

(@ if the financial year in regard to which such correction is being made is over but the financial
statements for the said year have not been finalized, the rectification entry shall be dated as on the
last day of the financial year to which it relates;

(b) if the financial year in regard to which such correction is being made is over and the financial
statements for the said year have been finalized and the accounts for the year closed then the
rectification, reversal, transfer entries or adjustments shall be made in the accounts of the subsequent
years in which the error is noticed by clearly identifying such entry as a prior period entry.
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9. Recognition of income.—Incomes that are not recognized in accordance with the provisions of Chapter V11 shall
be recognized and recorded in accordance with the policy laid down and disclosed in the statement of accounting policies
of the Board.

10. Recognition of expenditure.—The expenditure that is not recognized in accordance with the provisions of
Chapter 1X of these rules shall be recognized and recorded in accordance with the policy laid down and disclosed in the
statement of accounting policies of the Board.

11. Accounts of cantonment fund and cantonment development fund.— (1) No fund shall be maintained by the
Board except those authorized by the Act or these rules.

(2) The Financial Statements of the Board shall be prepared in accordance with the provisions of these rules and
shall contain separate parts in regard to the cantonment fund and cantonment development fund that may be created
under the Act.

(3) The Board shall maintain separate accounts in respect of following funds, namely :—
(a) cantonment fund (as specified in sub-section (1) of section 119 of the Act); and
(b) cantonment development fund (as specified in sub-section (2) of section 119 of the Act).

(4) Where any sum is received from the Central Government or the Government of any State by way of
contributions, grants, subsidies or by any other way for any specific purpose or for the implementation of any specific
scheme or for execution of any specific project, the Board shall maintain a separate set of accounts for each such specific
purpose, scheme or project, which shall be known as “xxx Scheme Cantonment development fund” or “xxx Project
Cantonment development fund™*.

(5) The sums received or set aside for a specific purpose, scheme or project under the cantonment development
fund, shall maintain,-

(a) separate accounts and vouchers for each such purpose, scheme or project which shall be prepared
separately;

(b) separate bank account for each such specific purpose, scheme or project and receipts and
remittances shall be made only to and from the bank account of that specific purpose, scheme or
project within the cantonment development fund.

(6) The net balance at the end of every accounting period, arising out of amounts received by or accrued to the
cantonment development fund less the amount of expenditure, refund or diminution in the cantonment development fund
shall be reflected in the balance sheet of the Board, giving where considered necessary, the details of the transactions of
such fund for specific scheme or project as a separate category under the cantonment development fund during the year
by way of a schedule to the balance sheet.

(7) Unless otherwise expressly provided by any other rule or notification issued under the Act, the procedure
prescribed in these rules shall to the extent possible, apply mutatis mutandis to the cantonment development fund in
regard to the conduct, recording and accounting of the transactions in respect of the funds for specific purpose, scheme or
project as a separate category.

12. Transactions in cantonment development fund.—(1)The transactions of the cantonment development fund
shall be in accordance with the specific directions and conditions, if any, laid down by the grantor or donor of the funds
for such special purpose, scheme or project:

Provided that no such direction or condition shall have the effect of overruling the provisions of this sub-rule unless
specifically approved by the Central Government.

(2) All expenses incurred for or out of the cantonment development fund for the specific purpose, scheme or project
for which a separate account is maintained within the cantonment development fund, shall be treated as part of the
expenses of the respective specific purpose, scheme or project account or of the cantonment development fund and all
incomes shall be credited to the corresponding cantonment development fund in the manner provided in section 120 of
the Act.

(3) In the absence of any direction to the contrary by the donor or grantor of any funds for any specific purpose
scheme or project within the cantonment development fund and upon the objects for which the grant-in-aid was received
thereunder being achieved, the unspent balance, if any, shall be transferred to the cantonment fund with approval of the
Board.

"The name of the Scheme or Project shall be inserted at “XXX”
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13. Separation of revenue and account branches.—(1) The revenue and accounts branches of every Board shall be
kept distinct from each other under separate officials and such officials shall be designated as the Head of Revenue
Department and Head of Accounts Department, respectively.

(2) All sums due to the Board shall be received by the such designated officers as specified under sub-rule (1) and
in no case shall the same person compile the accounts and superintend the collection of taxes and other revenue.

CHAPTER 111
ACCOUNT CODE AND CHART OF ACCOUNTS

14. Basic components of chart of accounts.—(1) The Chart of Accounts specifies the accounting heads under
which the accounts of the Board shall be maintained and the Chart of Accounts provides the logical structure for
budgeting, recording and reporting financial transactions of the Board.

(2) The codification structure of the Chart of Accounts for the Board is based on the following three basic
components which can provide meaningful information in respect of budgets and financial transactions of the Board,
namely:—

@ functions,
(b) objects; and
(© funds.

(3) The three components referred to in sub-rule (2) are described as under:-

(@ function: enables classification of the financial data as per various functions or services performed
or carried out by the Board, such as providing for health services, sanitation, water supply and
roads;

(b) object: enables recording and classification as per the nature of income or expenditure, assets and
liabilities of the Board and indicates name and the classification for object code is based upon the
objective of the expenditure or source of revenue;

(c) funds: enables recording and classification of the information with regard to funds which shall
result in accounting for funds as if they are separate entities, in particular showing clearly the
earmarked securities, incomes and expenses of the fund and shall be reflected in the main balance
sheet of the Board.

15. Manner of maintenance of Funds.—The Accounts of each fund shall be maintained as per the provisions of
rules 11 and 12.

16. Caodification structure.—The Accounting Software System comprises 11 digit code which shall be assigned to
each such financial item comprising a three digit function code and an object code comprising primary account code of
four digits and a secondary account code of four digitsand the detailed codification structure is prescribed in Schedules |
and 11 which provide the Chart of Accounts- function codes and object codes, respectively.

17. Function code.—(1) All functions carried out by a Board have been classified into ten broad categories called
the ‘Basic Functions’ and these are numbered from 0 to 9 and the first digit of the function code stands for the basic
function and the Table of the Basic Function Codes is as under, namely:-

Basic Function Code Description
0 Total of All Basic Functions i.e. where functional classification is not considered.
1 General Administration
2 Taxes and Revenue
3 Public Works
4 Water Supply and Lighting
5 Sanitation and Conservancy
6 Markets and Allied Activities
7 Public Safety, Conveniences and Recreation
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8 Health and Veterinary Services
9 Education

(2) Under each Basic Function Code, further categorization is made into ‘Main Functions’ and the main functions
are represented by the second digit of the function code.

(3) A Sub-Function Code is assigned to such main functions to further identify a sub-group or cost centre and the
sub-functions are represented by the third digit of the function code.

(4) The first two digits comprising the basic function and the main function are mandatory while the third digit
comprising the sub-function is optional and the details of the function codes are given in Schedule I.

Example— Under the Basic Function Code ‘8 ‘relating to Health and Veterinary Services, Main Function
Code '1 'shall represent Hospital Services and in the absence of any Sub-Function Code, the composite Function
Code for Hospital Services will be 8-1-0.

18. Obiject Code.—(1) Primary Account Code:

(a)

(b)

(c)

(d)

Object Class Code:

The first digit stands for the Object Class Code and this digit indicates the basic classification into
income, expenditure, liability and asset, as under:

"1" shall denote an account relating to ‘Revenue Receipts';
'2" shall denote an account relating to ‘Revenue Expenditure';
'3" shall denote an account relating to ‘Liabilities'; and

"4" shall denote an account relating to ‘Assets'.

Major Head Code:

The Second digit is the Major Head Code, which indicates the nature or type of the account within
the Object Class Code.

Example:— Under the object class code 1 which stands for Revenue, the Major Head Code 1 shall
represent All Tax Revenue related accounts. Similarly, under the Object Class Code 2 which
represents Expenditure, the Major Head Code 1 shall represent Establishment Expenses.

Minor Head Code:

The third digit is the Minor Head Code, which is a subset of the Major Head Code and provides
further details of transactions within the Major Head Code.

Example:— Under the composite Major Head Code 1-1 relating to “Tax Revenue', the Minor Head
Code 1 shall denote “Consolidated Tax on Property'.

Detailed Head Code:

The fourth digit is the Detailed Head Code, which is a subset of the Minor Head Code and shall
specify the components of the Minor Head in further detail.

Example:— Under the composite Minor Head Code of Account 1-1-1 reflecting "Tax Revenues
from Consolidated Tax on Property, the Detailed Head Code 1 shall represent "Tax on Annual
Values of Land and Buildings'. The Account Code for this head will be 1-1-1-1.

(2) Secondary Account Code:

Digits in positions 5 to 8 further specify the sub-components of the Detailed Head and the Board may
individually determine the Secondary Account Heads as per its requirements.

Example— If a Board has purchased books for its Library from various suppliers, then the account code for
every supplier shall be defined as follows—

Function Code

9 — Education (Basic Function Code)

4 — Libraries (Main Function Code)
0 — All (Sub-Function Code)
Function Code= 940
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Object Code

3- Liability (Object Class)

9 — Other Liabilities (Major Head)

2 — Creditors Liabilities (Minor Head)

0 — All (Detailed Head)

0001 — XYZ Book Company

0002 — ABC Publishing House.

(This list can go up to 9999 vendors)

Object Code = 39200001

Thus Account Code for XYZ Book Company will be 94039200001
(The last four digits of the Account Code would be system generated)

19. General instructions for usage of Chart of Accounts.—(1) The digit 0 shall always be reserved for "Total" of
the function or object and where further detailing into the next level is not desired, not possible or not clearly defined, the
entry in the last digit to be considered as “0”.

(2) The digit ‘9’ has been reserved as a residuary head and items which do not fall in categories 1 to 8 are
accommodated under digit 9.

(a) The digit ‘9’ in the 2nd position of function code shall always be reserved for the residual head
"Others" within the Main Function.

(b) The digit ‘9" in the 2™, 3" and 4™ position of the object code shall always be reserved for the
residual head "Others" within the Major Head, Minor Head and Detailed Head in the Primary
Account Code.

Explanation 1. - For the purposes of function codes,—
(i) a “0” in the 2" digit of the Function Code shall give the summation of the 9 basic functions;

(if) Where sub-functions are not to be used or identified, a “0” in the 3" digit (after the basic
function and main function) shall give the summation of the “Basic and Main Functions”

Explanation 2.-For the purposes of object code,-
(i) adigit 0 in 4" position shall give a summation of the minor head;
(i) adigit 0 in 3" position shall give a summation of the major head.

(3) The digits in the Secondary Account Code may be used by the Board in accordance with the local requirements
after due authorization from the Director General.

(4) A Board, having some activity not falling within the codes prescribed, may create an item in the Primary
Account Code only after due authorization from the Director General.

(5) At the beginning of each year, the Head of Accounts shall identify and list the object codes to be utilized by the
Board and where he proposes any addition to the existing object codes, the Chief Executive Officer shall seek approval
from the Director General for using such additional or new object code and ledger accounts for only approved account
codes shall be opened.

CHAPTER IV
BUDGET

20. Manner of preparation of budget estimates.— (1) The budget of the Board shall be prepared taking into
consideration the amounts actually received and paid and not on the basis of accrued income or expenditure incurred and
the amount mentioned against various items of expenditure shall act as an authorization for actual payments up to the
extent of the budgetary provision for the said expense as sanctioned by the competent authority.

(2) The budget shall be prepared on a cash basis only.

21. Timeframe for budget preparation process.—(1) The time limit for preparation and sanction of budget shall be
as given in the following table, namely:-
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Activity for preparation of budget for the next financial year and revised Due date within the
budget for the current financial year financial year

Preparation of the Budget by the Head of Accounts for submission to the Chief 30" April
Executive Officer

Presentation of the Budget by the Chief Executive Officer to the Board 15"May
Sanction of the Budget, if it is not a deficit Budget, by the Board. 15™June
Submission of the deficit Budget by the Board to the Principal Director 15™June

Principal Director to forward the deficit Budget to the General Officer- 31%uly
Commanding-in Chief along with his recommendations

Sanction of the deficit Budget by the General Officer-Commanding—in Chief 30™September
along with his recommendations to the Government, through the Director
General, for sanction of grant-in-aid.

Note:

1. In case a Board fails to submit budget estimates within 15th June to the Principal Director, then it may not qualify for
sanction of grant-in-aid unless the Principal Director or General Officer Commanding—in-Chief agrees to condone the
delay.

2. If the budget is not sanctioned by General Officer Commanding—in-Chief by 30th September, it shall be deemed to be
sanctioned and forwarded by Principal Director for sanction of grant-in-aid by the Central Government.

(2) The budget so prepared shall incorporate the particulars of all items of receipts and payments, whether capital or
revenue in nature or being income or expenditure, of the Board, giving particulars of the following main principles
namely:—

(a) the actuals for the period from the 1st day of April to the 30th day of June of the current year;
(b) an estimate of the receipts and payments for the remaining portion of the current year; and

(¢) an estimate of the receipts and payments during the ensuing year and an estimate of the closing balance in the
cantonment fund at the end of the current year.

(3) The budget shall clearly indicate any proposals for change in taxes, fees or other charges to be levied for the
ensuing year and the manner in which the said proposals have been given effect to in drawing up the budget.

(4) The budget shall indicate the recovery of outstanding and arrears demand of each department during the current
year.

(5) The budget shall also indicate the amount of current demand realizable, but likely to remain unrealized during
the current year and a note shall be appended explaining reasons for non-realization of current demand, if any.

(6) In drawing up the estimates of receipts and payments, further break-up as specified in Form 1S shall be
furnished, indicating separately the receipts due to and amounts payable by the Board, the amount out of such sum which
is expected to be realized or paid during the period as specified in clauses (a), (b) and (c) of sub-rule (2) of rule 21 and
information shall also be furnished in the said Form in regard to amounts expected to be received or paid during the
period as mentioned in clauses (a), (b) and (c) of sub-rule (2) of rule 21which relate to a prior or subsequent period.

(7) Notwithstanding provisions of sub-rule (6), all payments which are expected to be made during the year for
which the budget is being prepared shall be ascertained and provided for.

22. Role of the Heads of Department in preparation of budget estimates.— (1)The budget in Form 1S shall be
prepared by the Heads of Department of the Board which shall include the receipts and payments, of capital and revenue
nature, of the said departments.

(2) The budget estimates so prepared shall give the estimates up to Detailed Head level.
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23. Stores estimates.—The Board shall prepare for each department, such as public works, hospitals and hygiene,
conservancy, lighting, etc., an estimate in the Form 2M, for the stores required during the ensuing financial year and this
estimate shall be accompanied by a statement showing how the estimated requirements have been arrived at.

24. Functions of the Chief Executive Officer.—(1) The budget of each department shall be consolidated by the
Chief Executive Officer to draw up the consolidated budget of the Board in Form 1S and the Chief Executive Officer
shall also prepare a consolidated report, bringing out clearly any abnormal receipts or payments that are deviating from
the normal trend and the report shall include explanatory notes in regard to such items.

(2) Such consolidated budget of the Board (along with such other subsidiary or other statements required by any
law for the time being in force shall be furnished by the Chief Executive Officer to the Board.

(3) Where there is no budgetary deficit, both in the revised estimates for the current financial year and the original
estimates for the next financial year, the Board shall sanction the budget, with such modifications as considered
necessary.

(4) In case the budget indicates a deficit either in the current or next financial year, upon approval by the Board, the
budget proposals shall be forwarded to the Principal Director and the Principal Director shall examine the budget
estimates submitted to him and after being duly satisfied as to the appropriateness of it, forward it to the General Officer
Commanding-in-Chief for approval with his recommendations.

(5) The consolidated budget estimates shall be accompanied by the following appendices—

Particulars Form
No.
Annexure A: Statement of original works 3M
Annexure B: Statement of investments 4M
Annexure C: Statement of cash and cash equivalents 5S
Annexure D: Statement of Fund Balances (Including Cantonment Fund and Cantonment development 6M
fund with its component parts)

(6) The budget estimate in Form 1S shall also be accompanied by Budget Variance Report (BVR) as specified in
rule 34 and Financial Statements as stated in Chapter XXIV.

25. Methodology to be followed in preparation of budget estimates.—(1) The methodology to be followed in
preparation of budget estimates is given in the following Table, namely:—
TABLE
Particulars Methodology
Estimate of receipts The estimates shall be based upon a comparison of the last three years'

receipts. Where fluctuations in the receipts are severe enough for three
years’ averages to be considered misleading, provision for a rise or fall,
as the case may be, may be made in the budget estimates, with suitable
explanatory notes for the same being added for each important variation.

Estimate of fixed income The estimates shall be based upon the actual demands inclusive of any
arrears due, which are likely to be realised.

Estimate of expenditure on fixed The estimates of expenditure on fixed establishments and on fixed

establishments and on fixed monthly monthly recurring charges on account of rent, allowances, etc., shall be

recurring charges made according to the actual sanctioned scale, irrespective of savings

and shall provide for the gross sanctioned pay without deductions of any
kind. This estimate shall include payments to be made to service
providers engaged to render services in place of vacancies existing in a
previously sanctioned scale of establishment. In the case of progressive
salaries, the rates of pay which will be due on 1st September of the year
to which the budget relates shall be adopted.

Contingent expenditure The estimates shall be based upon the average actual expenditure of the
past three years, exclusive of any special items of expenditure that may
have been incurred during those years and inclusive of any new items of
expenditure likely to arise in the budget year.
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(2) All existing liabilities, which cannot be liquidated before the commencement of the year for which the budget is
being prepared, shall be ascertained and provided for.

(3) The proposals for additional taxes, fees, etc., shall be such as to cover the whole of the anticipated expenditure
to leave the minimum balance specified in rule 28.

(4) Opening and closing balances of invested funds of the Board shall be shown separately and the invested funds
of the Board shall not be shown in the opening and closing balances and the details thereof shall be stated in the Form
4M appended to the budget estimates (Form 1S) according to face values.

(5) The balances of the cantonment fund and cantonment development fund including its component parts shall not
be included in the opening and closing balances of the budget and the details relevant to the said funds are to be
presented in the Form 6M.

26. Sanction of budget estimates.—(1) The Board shall sanction the budget estimates with such modifications as
considered necessary, where there is no budgetary deficit, both in the revised estimates for the current financial year and
the original estimates for the next financial year.

(2.) The Board shall submit a copy of the sanctioned budget to the Principal Director.

(3.) Where the budget shows a deficit, the General Officer Commanding-in-Chief, the Command, may sanction the
budget estimates in consultation with the Principal Director, with such modifications as may be considered necessary:

Provided that if the sanctioned budget estimates provide for a grant-in-aid from the Central Government, he shall,
through the Director General, forward it with his recommendations to the Central Government for release of the grant-in-
aid.

27. Communication of budgetary grants.—(1) Where the budget is sanctioned by the General Officer
Commanding-in-Chief, it shall be communicated to the Board through the Principal Director at the earliest possible time.

(2) After the budget has been passed, the details in regard to the budgetary sanction received in respect of each of
the requests made by the Department shall be communicated to the respective Departments.

(3) When any grant-in-aid is sanctioned by the Central Government to the Board, the Director General shall-

(@) immediately communicate to the General Officer Commanding-in-Chief, the Command, the sanctioned
amount of the grant-in-aid;

(b) allot the grant to the Board at the earliest.

28. Minimum balance.—The budget estimates shall be made so as to provide for a closing balance of not less than
ten per cent. of the estimated expenditure:

Provided that any expenditure that is to be met out of the cantonment development fund shall not be taken into
account.

29. Prohibition of expenditure without budgetary sanction.—A Board shall not incur expenditure for which no
provision exists, under any of the heads of the budget estimate, or in excess of the amount provided under any head,
without making provision for the excess by re-appropriation from some other head under which savings are ascertained
or anticipated as provided in rule 33:

Provided that the expenditure incurred under emergency provisions may be regulated after it incurred subject to
the condition that such regulation shall be done within a period of one month from the date of incurring such expenditure.

30. Consideration of estimate and purchase of stores.—(1) The annual estimate for stores shall be considered and
passed by the Board along with the budget.

(2) All procurements of stores and services shall be made in accordance with the procedure laid down in Chapter 6
of the General Financial Rules, 2017 (as amended from time to time) subject to the modifications and guidelines issued
by Director General.

31. Supplementary estimates.— If any stores are required, which are not included in the sanctioned estimate, or are
required in excess of the amount or quantity entered therein, or which cannot be obtained at the rates approved by the
Board, a supplementary estimate shall be submitted for the special sanction of the Board:

Provided that in cases of emergency, the President may sanction such estimate and lay it before the Board for
approval at the next meeting.

32. Payments from cantonment fund or cantonment development fund.— No money shall be paid from the
cantonment fund or cantonment development fund unless the expenditure is—

(a) provided for in the original or revised budget estimate as sanctioned; or
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(b) sanctioned by the General Officer Commanding-in-Chief, the Command; or

(c) incurred in compliance of any order passed under section 54 of the Act.

33. Re-appropriation.—(1) Where considered necessary, a proposal for re-appropriation of budgetary allocations
shall be prepared in Form 7M by the Head of Accounts and in proposing such transfers, all anticipated transactions till
the close of the financial year shall, as far as possible, be taken into account and such re-appropriation statement shall be
accompanied by a certificate to the effect that the amounts in question are not being re-appropriated to meet a new item
of recurring expenditure not provided for in the budget estimate of the year and the proposal in Form 7M shall be
forwarded to the Chief Executive Officer.

(2) The Chief Executive Officer shall examine the proposal in Form 7M and take action as follows:—

(a) ifitinvolves a re-appropriation of a sum within the same Minor Head Code without affecting the
Basic Function Codes, the Chief Executive Officer may sanction the re-appropriation;

(b) if it involves a re-appropriation of a sum within the same Basic Function, the Chief Executive
Officer shall place it before the Board for sanction along with his recommendations;

(c) ifitinvolves a re-appropriation of a sum from one basic function to another basic function, the
Chief Executive Officer may recommend such re-appropriation and forward it through the Board
to the General Officer Commanding-in-Chief, the Command, along with its recommendation and
comments.

(3) Upon the Chief Executive Officer, the Board or the General Officer Commanding-in-Chief, the Command, as
the case may be, approving the said proposal for budgetary re-appropriation, the Chief Executive Officer shall direct
Head of Accounts to record the particulars of the approval in Form 8S and the said Form 8S shall then be placed for
authorization of the Chief Executive Officer and upon such authorization being received, Form 8S shall be forwarded by
the Head of Accounts to the accountant for recording the re-appropriation in the Accounting Software System.

34. Budget comparison.— The Board shall prepare an annual Budget Variance Report (BVR) at the close of the
financial year, identifying the variance between the budgeted figures and the actual incomes and expenditures, derived
from the receipts and payments statement and forward the same to the GOC-in-C, the Command alongwith reasons for
variations and the Budget Variance Report shall be analyzed and forwarded as specified in rule 24:

Provided that monthly Budget Variance Report alongwith income and expenditure report shall be placed on the
Table of the Board in the ordinary or special Board meetings, as the case may be.

35. Inevitable payments.— In the absence of any provision in the budget estimates or the temporary exhaustion of
the budget allotment under any head shall not operate to prevent payment or refund of any money due by a Board, or to
prevent record of any actual payment under its proper head of account and such claims shall however be met by way of
re-appropriation or by re-casting the budget estimate in accordance with the provisions of rules 31 and 33.

CHAPTER V
BANK ACCOUNTS

36. Bank accounts of Board.— (1) The Board shall maintain a bank account with a bank operating within its
jurisdiction or in an adjoining area.

(2) The Board shall maintain separate bank accounts in the following cases, namely:—
(a)  for each fund as required to be maintained under the Act or these rules;
(b)  for each earmarked grant or where so directed by the grantor or the Central Government.

37. Direct payment into or credit to bank account.—(1) The Boards may issue standing instructions or enter into
arrangements with their bankers for—

(a) collection of deposits from authorized collection centers at a specified time;
(b) salary credit for employees;
(c) such other items of receipts or payments as may be determined by the Board from time to time.

(2) A Board may frame a procedure and make arrangements for direct payment or credit into its bank account in the
cases mentioned in sub rule (1) and the said procedure and arrangements may be decided by the Board in consultation
with the concerned bank.



164 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 4]

(3) No money shall be paid from the cantonment fund or cantonment development fund except by cheque or
through the banking system in other non-cash form such as through Electronic Clearing System (ECS), standing
instructions issued to the bank, etc., however, payment in cash, where unavoidable, shall be made for a sum not
exceeding rupees twenty thousand, and may be made only for purposes such as payment of permanent advance to
employees or for such other purposes as may be specified by the Board.

38. Signatories to bank account.—(1) The Chief Executive Officer shall be the authorized signatory for operation
of bank account of the Board or any fund, including for signing of cheques or for issuance of instructions to the bank:

Provided that the Chief Executive Officer may at his sole discretion delegate authority in writing to the Head of
Accounts to sign cheques for an amount not exceeding twenty five thousand rupees in each case of payment:

Provided further that in all cases where the value of payment of any cheque exceeds ten lakh rupees, each such
cheque shall be signed by the Head of Accounts as well as by the Chief Executive Officer.

(2) In event of the absence of the Chief Executive Officer, the President may sign the cheques in place of the Chief
Executive Officer.

(3) In effecting payment under sub-rule (2) of rule 37, the Head of Accounts or the Chief Executive Officer or the
President, as the case may be, shall confirm that the authority under this rule is being used after having verified that
all the requirements of these rules have been complied with.

CHAPTER VI
PART A
ACCOUNTING BOOKS AND RECORDS

39. Maintenance of books of account.—(1)The Board shall maintain the books of account specified herein, in order
to record correctly the transactions of each financial year.

(2) The books of account shall normally be maintained in the Accounting Software System and certain other books
and records shall be maintained manually as specified in column (4) of Schedule I11.

(3) Where the Accounting Software System is subsequently upgraded or supplemented in a suitable manner, the
Director General may direct any of the books and records mentioned in Schedule 111 as maintained manually to be also
maintained on the Accounting Software System.

40. General instructions for entry in books.—(1) The books of account specified in Schedule Il shall be
maintained separately for each financial year or in continuity over a period as specified in column (7) and in the manner
specified in column (4) and shall be maintained and validated as per the time limit specified in column (5)and shall be
verified by the authorities specified in column (8).

(2) All entries in general cash book, bank book and journal shall be made daily in chronological order.

41. General cash book.—(1) The general cash book shall be maintained in Form 9S and the entries for recording of
receipt of cash shall be entered in column (7)and entries for recording payment in column (8)of Form 9S.

(2) The cash book shall record each transaction involving receipts or payments of cash, including withdrawals of
cash from and deposits of cash into bank at the time of receipt or payment, by the cashier.

(3) Every cash book shall be closed and balanced daily under the signature of the cashier clearly indicating the
balance as at the end of the day.

(4) The Chief Executive Officer shall, by a surprise check on at least two days in each month, personally verify the
actual cash balance with the balance shown in the General Cash Book and record a signed and dated certificate of
verification below the last entry in the General Cash Book, after taking a print out of the relevant page of the General
Cash Book.

(5) Each of the signed page certifying surprise check of cash shall be pasted in a register, called ‘surprise cash
check register’ having serially numbered pages and kept in the custody of cashier.

42. General bank book.— (1) The bank book shall be maintained in Form 10S and separate bank book shall be
maintained in regard to every bank account and every bank book shall be closed and balanced daily under the signature
of the cashier.

(2) The bank book shall record each transaction involving receipts and payments by cheque, drafts, pay-orders,
instructions, Electronic Clearing System (ECS), or in any manner through the banking system.

(3) At the end of each month the entries in the bank book shall be compared with the entries in bank statement and a
bank reconciliation statement shall be prepared in Form 48S in accordance with the procedure specified in rule 193.
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43. Journal.—(1) The journal shall record all transactions other than those involving cash or bank and shall be
maintained in Form 118.

(2) The journal shall record entries for accrual of income or expenditure or liability and the Head of Accounts shall
examine the supporting documents and where necessary, prepare a journal voucher in Form 12S and pass a journal entry
authorizing the recording of such transactions.

Example:—Recording of accrued income for bills raised in respect of property and other taxes, recording of liability
on receipt of supplier's bills, shall be recorded in the journal.

(3) Contra entries (i.e., entries involving only cash and bank accounts and no other accounts) shall be entered
through a voucher format similar to a journal voucher provided in the Accounting Software System, into the respective
general cash book and bank book.

44, General ledger.—(1) A general ledger shall be maintainedinto which no direct entry shall be made and only
postings or transfers from the books mentioned above are permitted to be made in the general ledger and shall be
maintained in Form 13S and shall provide details of all the transactions in respect of a head of account during the
financial year.

(2) A separate page or folio shall be maintained for each Detailed Head of Accounts which has an opening balance
or transaction entry or both during the relevant period.

(3) Where Secondary Account Codes are used, a separate folio shall be used for every secondary level object code
account which has an opening balance or transaction or both during the relevant period.

(4) The transactions recorded in the general cash book, bank book and journal shall be posted to the appropriate
ledger account of the general ledger either on a real time basis or in any case by the end of each day duly authenticated
by the Head of Accounts, and from the general ledger the trial balance shall be prepared at least monthly in Form 14S
and the said trial balance shall be tallied and verified by the Head of Accounts.

45. Preparation of other accounting books and records.— A Board having the relevant assets or records or the
supplementary records and registers or both shall also regularly maintain the registers relating to the assets, establishment
and others as specified in column (7) of Schedule I11.

46. Manner of keeping books of account and maintenance of records.—(1) Books of account and registers shall
be strongly bound with pages serially numbered and the number of pages in each book or register shall be certified in
writing, after actual verification, on the last page by the Head of Accounts.

(2) Printouts of the books and registers shall be taken at the end of the period as specified in column (6) of Schedule
I11 and the printouts shall be strongly bound and pages serially numbered.

(3) The number of pages in each such bound set of print-out shall be certified in writing, after actual verification, on
the last page by the Head of Accounts.

(4) The records and registers as maintained, and which, in the opinion of the Board, are no longer relevant due to
efflux of time, or for any other reason, may be destroyed on the directions of the authorized officer, who shall ensure that
such destruction shall be compliant with the record maintenance and destruction time limits specified in Schedule V.

PART B
SECURITY OF BOOKS AND FORMS

47. Custody of printed receipt books.—(1) Where printed receipt books in Form 15M are received, the total
number of receipt books received, number of receipts contained in each book and whether they are serially numbered
shall be examined and certified by the Head of Accounts and the custody of receipt books shall be with the Head of
Accounts and the record of stock of receipt books shall be maintained by the cashier.

(2) The cashier shall record details regarding the issue of a receipt book along with the number of receipts contained
in each book at the time of every issue to tax collector or any other official and return by him of used receipt book and at
such time the number of cancelled (and therefore unused) receipts shall be verified by the cashier and noted in the
register and the balance of unused receipts, issued receipt books, etc., shall be verified and attested by the Head of
Accounts not less than twice every year.

(3) No receipt book shall be issued to the staff of Revenue Department or any other Department unless it is
immediately required for use and the books shall be issued in serial order and fresh issue shall not be made to an
individual until the completed books issued to him earlier are returned.
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(4) Each set of receipt vouchers shall be serially arranged, strongly bound and kept in the safe custody of the
cashier.

48. Control over cheque books.—(1) The cheque books shall always be kept under lock and key in the custody of
the Head of Accounts who, when relieved, shall take an acknowledgement in writing for the correct number of cheques
made over to the relieving officer.

(2) The stock of cheque books alongwith the number of cheques contained in every cheque book shall be kept by
the Head of Accounts and the details regarding every issue of cheque book along with the cheque numbers, date on
which issued, etc., shall be recorded and attested by the Head of Accounts.

49. Issue of cheques.—(1) The cheque book in use may be made over to the cashier for writing cheques.

(2) No cheques shall ordinarily be signed unless required for immediate delivery to the person to whom the money
is to be paid and no signed cheques shall be retained in the office except under exceptional circumstances which shall, in
each case, be recorded.

(3) Every cheque shall be drawn in Hindi or English and shall be in favour of the person to whom the money is to
be actually paid and the stamp ‘Account Payee’ shall invariably be affixed on all cheques drawn for sums exceeding
twenty thousand rupees:

Provided that the stamp “Account Payee” shall invariably be affixed on all cheques where the amount exceeds
rupees one thousand only in regard to salary cheques and it shall be ensured that no payee makes it a practice to get
uncrossed cheques in his favour as a matter of course.

(4) No cheque shall be issued unless the bill duly authorised by the Head of Accounts or the Chief Executive
Officer, as the case may be, is passed and the payment voucher has been prepared.

50. Issue of duplicate receipts and vouchers.—(1) Where receipts are issued manually in Form 15M, the Chief
Executive Officer or any other official shall not issue duplicates or copies of receipts granted for money received, on the
contention that the originals have been lost, and if any necessity arises for such a document, a certificate may be given
that on a specified day, a certain sum on a certain account, was received from a certain person.

(2) Where computer generated receipts are issued, the Authorised Officer may issue a duplicate receipt generated
through the system bearing the same receipt number as that of the original upon a written application from the payer
claiming that the original has been lost and such duplicate receipt generated through the system shall bear the words
“Duplicate” across the face of the receipt.

(3) In case a cheque had been issued against a bill or deposit repayment voucher or any other voucher passed for
payment and if the said cheque is reported to have been lost, misplaced or destroyed, a stop payment advice signed by the
Authorised Officer shall be immediately issued to the bank on which the said cheque was drawn and a copy of such ‘stop
payment advice’ shall be handed over at the earliest (for information) to the Chief Executive Officer.

(4) A fresh cheque for such payment shall be issued only after the following conditions are met, namely:-

(@ the payee has issued an indemnity bond in favour of the Board, admitting therein that ‘he will be
personally liable for the amount of the cheque if it gets encashed,;

(b) Head of Accounts has confirmed that the cheque was issued on behalf of the Board,;

(c) not less than seven days have passed from the date of receipt of acknowledgement from the bank for
delivery of the “stop payment” advice;

(d) the bank has issued an acknowledgement that payment against the said cheque has not been released
till date.

51. Cancellation of a cheque.—(1) When a signed cheque is reported to have been lost, destroyed, time barred or is
otherwise cancelled and in regard to which entry for payment has already been recorded; such entry for payment shall be
reversed under the signature of Head of Accounts and noting shall also be made on the face of the payment voucher
prepared for issuing the original cheque stating the cheque number and the date of the cancelled cheque and the date and
number of fresh cheque issued, if any.

(2) A signed cheque when cancelled shall be defaced or stamped "Cancelled" by the drawing officer and the fact of
cancellation shall be noted in red ink, under the initials of the drawing officer, upon the cheque, and across the payment
order on the bill or voucher.

(3) The reasons for the cancellation shall also be informed to the concerned department who shall note the same in
the records maintained by it.
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52. Disposal of cancelled cheques.—(1) The cancelled cheques shall be preserved under lock and key in the custody
of the Head of Accounts, until the accounts have been audited, when they shall be destroyed by the Head of Accounts, in
the presence of the Chief Executive Officer, who shall certify to the destruction of the concerned cheque.

(2) After destroying cheques specified in sub rule (1), a statement of cheques destroyed shall be prepared recording
the cheque particulars such as bank branch on which it was drawn, its number, reason for cancellation, etc.

53. Stamp account and dispatch register.—(1) A stamp account showing purchases and issues of stamps shall be
maintained in Form 16M and at the end of every week, details of the balance of stamps on hand of each denomination
shall be shown in the remarks column.

(2) The balance of stamps on hand shall be verified once a month by the Authorised Officer and that Authorised
Officer shall make a note of such verification in the register under his signature.

CHAPTER VII
ACCOUNTING OF INCOME

54. Accounting of income of Board on accrual basis.— All items of revenue shall be recognized and recorded as
income on an accrual basis, when-

(a) the amount has been received; or

(b) the amount is receivable and approved by the competent authority, and no significant uncertainty
exists about its realization, whichever is earlier.

55. Income in regard to taxes accounted on accrual basis.—(1) Where income in regard to taxes accrues as
referred to in rule 54, a statement of demand raised or income accrued shall be prepared and submitted by the Head of
Revenue Department to the Chief Executive Officer and upon approval of the statement of demand by the Chief
Executive Officer, copies of the said approval shall be forwarded to the Head of Revenue and where the demand relates
to property tax, the same shall be in Form 17S and the summary of the said property tax demand in Form18S shall be
forwarded to the Head of Accounts.

(2) The Head of Accounts shall take steps to record, by passing a journal entry, the revenue in the respective heads
of income, and to reflect the amount receivable in the demand and collection register in Form 19S.

Example:— In case of demand raised for property, each property wise demand shall be raised in demand and
collection register and consolidated entry shall be passed in books of account crediting income account viz. "the
respective property tax account™ and debiting the "property tax receivable account.”

(3) The Head of Revenue Department shall generate the demand bills and arrange for serving them within thirty
days, on the respective taxpayers from whom the taxes are due.

56. Income other than taxes accounted for on the basis of demand on accrual basis.—(1) In regard to incomes or
revenues other than taxes, for which demand is raised and which are recognized and recorded as income, a statement of
demand raised or income accrued shall be prepared by the Head of Revenue Department and submitted for approval to
the Chief Executive Officer and upon approval of the said statement by the Chief Executive Officer, copies of the said
approval shall be forwarded to the Head of Revenue Department and Head of Accounts and the Head of Accounts shall
take steps to record the revenue in the respective heads of income, and to reflect the amount receivable in the respective
account.

(2) The Head of Revenue Department shall raise the requisite demands on the persons from whom such revenue is
receivable and arrange for serving the said demands to such persons within a period of thirty days.

57. Income other than taxes for which no demand is raised.—(1) In regard to other incomes which are recognised
and recorded as income, but for which no demand is raised, the person intending to make such payment shall seek
approval from the Head of Revenue Department or an authorised officer and upon the said officer validating the amount
so tendered to the Board, he shall forward a copy of such approval to the accountant, who shall on the basis of such
approval, record the income in the Accounting Software System.

(2) A copy of the said entry into the Accounting Software System duly authorised by the accountant shall be
forwarded to the cashier, who shall thereupon accept payment from the person tendering the same in accordance with
procedure specified in sub rule (1).

58. Point of recognition of income.-(1) In regard to the incomes against which the demand is raised, the point of
recognition shall be as specified below:-

Type of demand raised or income accrued Point of recording income
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Property tax and other taxes As and when the demand is raised.
Lease or rent As and when it becomes due for collection.
Water charges As and when the demand is raised
Other income As and when it becomes due for collection.

(2) In regard to charges, fees and other revenues collected either on the basis of applications received or on the
happening of a contingency, the point of recognition shall be as specified below:—

Point of recording income
Type of fees or  charges ) )
(recording to be at the earliest occurrence)

Licence Fees As and when licence is granted.

Building processing fee, betterment fee or

. L As and when permission is granted.
written permission fees

Hire of cantonment property As and when it becomes due for collection based on application
received from the party and the orders passed thereon by the
competent authority.

Licence fee on advertisement As and when such right or permission is granted.

Sale of night soil and compost, etc. On actual collection or as and when it becomes due for
collection.

Miscellaneous sales and any fees imposed As and when the demand is raised based on an order or when it

under section 67 of the Act (Including sale of becomes due for collection or on actual collection, as the case

distrained property, roadside trees, stores and may be.

materials, product of lands and gardens, street
sweepings, vehicle entry fee, octroi, toll tax,
copying fee, transit fee, etc.)

59. Accounting for receipt of income accounted on accrual basis.—Amounts received against accrued income
shall be credited to the same "Receivables Account'.

Example:— In the case illustrated under rule 55, when the property tax is actually received the cashier shall pass
the entry recording receipt of money by debiting the "cash or bank account™ and crediting the "property tax
receivable account." and the corresponding effect would also be given to individual property number in demand
and collection register.

60. Other incomes.—Other incomes shall also be accounted for in accordance with the accrual principle by passing
a journal voucher authorised by the Head of Accounts.

Examples:— Accrued interest on bank deposits, contractors deposits forfeited or unclaimed balances, notice fees
and revenues derived from market and slaughter houses, rent from land and building, etc.

61. Income accounted on cash basis.—Fines, penalties and interest on overdue receivables, as well as, incomes
which have not been accounted for on accrual basis and which are not received in advance shall be accounted as and
when they are actually collected or received by the Board.

62. Amount received but not due.-The amount, which is not due but received, shall be shown as a liability.
Example: — Property tax received in advance shall be shown as liability and not as revenue.
CHAPTER VIII
ACCOUNTING FOR PROPERTY TAX

63. Application.— This Chapter applies to accounting for,-

(a) tax on annual values of land and building;

(b) house tax;

(c) water tax;

(d) conservancy or scavenging tax or both; and
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(e) lighting or drainage tax or both.

64. Demand and collection register.— Demand and collection register shall be maintained in Form 19S in which
details regarding the demand raised, amount collected, amount outstanding, etc., shall be recorded and the summary of
the said details shall be recorded and maintained in Form 20S.

65. Bill of taxes.— The Board shall decide upon the rate schedule for the levy of Consolidated Tax on Property and
on the due date, the Chief Executive Officer shall issue authorisation for the levy and recovery of the said tax which shall
be communicated to the Revenue Department of the Board, and based on the said authorisation, individual demands for
every property shall be computed and posted in the demand and collection register; bills shall be prepared and presented
to the taxpayers and the number and date of issue of the bill shall be quoted in the demand and collection register.

66. Notice of demand.— (1) Notice of demand required to be issued as per the provisions of the Act in the Form set
forth in Schedule | of the Act shall be numbered sequentially and the Head of Revenue Department shall have the notices
served on the taxpayer in the manner and within the time prescribed and one copy of the notice of demand so raised by
way of demand notice shall be maintained by the Revenue Department and a second copy shall be forwarded to the Head
of Accounts.

(2) The Head of Revenue Department shall ensure that copies retained by him are bound in books and maintained in
a proper manner, and entries of demand notices issued shall be recorded in the demand notice register.

67. Remission or refund and write off.—(1) Remissions or refunds of taxes shall be allowed in accordance with
section 84 of the Act and all refunds shall be noted against the items concerned in the remarks column of the demand and
collection register to prevent double payment of such refund.

(2) Any proposal for allowing any remission or refund of property tax shall be made by the Revenue Department
and recommended by the Head of Revenue Department to the Chief Executive Officer.

(3) The Chief Executive Officer, if satisfied on the facts and circumstances of a specific case or a certain class of
cases, may authorise such remission or refund and communicate such authorisation to the Board for information and to
the Head of Accounts for necessary action by way of entries in the Accounting Software System.

68. Accounting and recording procedures.—(1) Revenue in respect of property tax shall be recognised in the
period in which it becomes due.

(2) Entry in respect of tax receivable shall be made as and when demand in respect of the same is raised.

(3) Rebate, if any, allowed on prompt payment of property tax or for any other reasons shall be treated as an
expense in the accounts through a journal voucher.

(4) When property tax recoverable is not paid in full, the part payment received shall be first credited against
earliest demand due and where part payment of the amount due against the consolidated property tax is received, the
amount so received shall be apportioned pro rata to the various taxes forming part of the consolidated property tax.

69. Property tax in dispute.— In case property tax is in dispute or where appeal has been filed against the
assessment or levy of property tax, then, only the amount expected to be realised during the financial year shall be
recognised as income.

70. Change in demand.—(1) The Authorised Officer shall record all the changes in demand due to any revision of
the assessment list in the statement of amendment in demand in Form 21M and if the assessment list is revised with
retrospective effect, the year wise impact and the overall impact on the demand due to revision of the assessment list
shall also be recorded in the said Form 21M.

(2) The Chief Executive Officer, shall approve and forward the statement of amendment in demand to the Head of
Revenue Department who shall make necessary changes in the demand and collection register and copy of the statement
shall also be forwarded to the Head of Accounts who shall pass necessary journal entries.

71. Provision for unrealised taxes.— In respect of the demand outstanding beyond two years, provisioning shall be
made to offset the assets by way of receivables on account of overdue taxes and such provisioning shall be based on the
norms laid down by the Board from time to time.

CHAPTER IX
ACCOUNTING OF EXPENDITURE
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72. Charge of expenditure.—(1) Expenditure incurred shall be recognised as per the accrual system under the
appropriate head when the liability for the same has accrued.

(2) All expenditure incurred other than salary and wages (establishment expenses) shall be recognised by recording
the liability through register of bills and journal voucher passed by the Head of Accounts.

73. Recognition of expenditure.—

l?lr' Particulars Recognition
0.

1 Claims and bills submitted by third party On approval by the Head of Accounts.

Note:- Bills not rejected within thirty days of their
receipt to be accrued even if the same are not
approved by Head of Accounts.

2 Travel allowance bills, medical bills and The bills shall be recorded on approval by the Head of
other reimbursable expenditure. Accounts.

3 Salary (Establishment expenses) Shall be accounted on accrual basis on the last day of

every month.

4 Expenditure in respect of claims, To be listed by Heads of Department at the end of
bills entered in the register of bills and each year and recorded as payable by journal voucher
vouchers received though not as instructed by the Head of Accounts.
recommended for payment and which are
not covered in serial numbers 1 and 2
above.

74. Accounting of expenditure.—(1) All expenditure recognised as per rule 72 shall be recorded or debited to the
appropriate function and object code of the Expense head as indicated by the authorised officer passing the bill in the
Accounting Software System and the amount in regard thereto shall be recorded (credited) to the Primary Account Code
and to the respective creditors, contractors or vendors in the respective accounts as per the Secondary Account Code by
issuance of a payment voucher in Form 22S recording the approval by Head of Accounts.

(2) When the actual payment is made to the creditor, contractor or vendor, the amount payable shall be debited to
his ledger account to that extent.

75. Exception.— It may not be necessary for an expenditure of a sum less than five thousand rupees to be recorded
on accrual basis and the same may be recorded on cash basis after the cash or bank payment voucher is authorised for
payment by the authorised officer.

76. Procedure.—(1) Every person having any claim against the Board shall present a bill at the Accounts
Department of the office of the Board and wherever possible, such bills shall be in the Form provided for the purpose and
shall be dated and signed by the claimant.

(2) When the bill is presented on behalf of any legal entity other than an individual it should preferably be on a
letter head of the legal entity bearing necessary registration numbers relating to the goods and services for which the
claim is made and the claim from such legal entity shall also bear the Permanent Account Number allotted by the Income
Tax Authority.

(3) The procedure mentioned in sub-rules (1) and (2) shall not apply in regard to payment of establishment expenses
(salary, allowances, provident fund and pension) to employees of the Board, which shall be covered by the provisions of
Chapter X.

77. Maintenance of register of bills.— All bills presented for a claim against the Board shall be first received by the
authorised officer of the Accounts Department and entered in a register of bills in Form 23S in which full particulars
indicated in the said Form shall be filled in.

78. Numbering system.— All bills received for payment shall be entered in the sequential order in the register of
bills and the numbering sequence shall be based on sequence of bills received as generated by the Accounting Software
System.

79. Scrutiny by Head of Department.—(1) The claim bills so numbered as specified in rule 78 shall be sent by the
Head of Accounts to the Head of Department incurring the expenditure, for scrutiny of the claims.



[T [l—ave 4] AT T TSI ST 171

(2) The Head of Department or an authorised officer from his department, after examining the bill, shall prepare a
contingent claim bill in Form 24M and sign the same in token of its correctness and genuineness and the full particulars
of the bill, admissibility, deductions; and the budget head, aggregate amount of budget sanctioned and utilised till date
shall also be noted in the contingent claim bill, and the claimant's bill shall be attached thereto as a supporting document.

(3) The person preparing a contingent claim bill shall be personally responsible to ensure that the bill is correct and
complete and is providing sufficient information as to the nature of payments being made and when the bill includes
recoveries or adjustments of claims due to the Board, the contingent claim bill shall indicate the gross amount of the
claim, amount recovered or adjusted, the reasons for the recovery or adjustment and the net amount payable to the
claimant.

(4) Charges against different heads of accounts shall not, as far as possible, be included in the same contingent
claim bill.

(5) In preparation of contingent claim bill,—

(a) the Head of Accounts shall verify that the rate of tax deduction noted in the work order is suitably
updated as per the rates in force, and that other deductions and recoveries in accordance with any
law for the time being in force or under the terms of the work order, are duly noted and effected;

(b) the Head of Department shall also clearly record whether the bill being paid is the first bill, running
bill or the final bill payment;

(c) the Head of Accounts shall note that he has verified the particulars of the work order, the underlying
sanctions including financial sanction, entries in the work order register in Form 25M and
measurement book in Form 26M and found that full procedure in this regard had been complied
with;

(d) the Head of Department shall note on the contingent claim bill against a running bill, particulars of
all earlier payments made against the same work order giving sequentially, particulars of work
completed, payments made, deductions effected and the security retained in regard to the said work
andthe contingent claim bill shall mention the gross amount sanctioned for payment and the specific
deductions to be effected from the same after considering deductions made till date;

(e) where the claim Form relates to a final bill, the Head of Department shall verify in addition to what
is required, as per rule 126, that the completion certificate has been issued by an authorised officer,
the conditions for release of security and the period within which deficiencies and defects can be
pointed out have been noted and a certificate obtained to the effect that the resultant asset is ready
for use.

(6) In case security deposits have been obtained from the claimant, at the time of payment of final bill; a remark
regarding continuation of the deposit for a certain period or authorizing release of the whole or a part of the security
deposit should be made in the contingent claim bill.

(7) The contingent claim bill prepared by the Head of the concerned Department shall be forwarded for approval to
the Head of Accounts.

80. Approval for recording of credit.—(1) On receipt of contingent claim bill from the Head of the concerned
Department, the Head of Accounts shall verify the particulars in the contingent claim bill to ensure the correctness of
sanction, availability of budget and adequacy of supporting documents.

(2) Where any deficiencies are noticed in the bills, the Head of Accounts shall return such bills for rectification to
the Department concerned and make a remark in the register of bills (Form 23S) in the designated column.

(3) On being satisfied about the contingent claim being payable, he shall make notings authorizing recording of
entry for the net amount payable and thereafter the entry recording the liability to pay to the claimant and debiting the
appropriate expenditure head as noted by the Head of Accounts shall be made.

81. Approval for payment by Head of Accounts.—(1) The Head of Accounts, on being satisfied about the
contingent claim being payable and upon verification of the balance payable in the payee's ledger account with the entries
in the contingent claim form, shall approve the payment of the net amount, after deduction of tax at source and retention
money, if any and his approval shall be recorded by issuance of a payment voucher in Form 22S.

(2) The Head of Accounts shall pass necessary journal vouchers for recovery or adjustments made in the bills and
ensure that cash or cheque payment is made only for the net amount payable and the contingent claim bill duly approved
by the Head of Accounts shall then be forwarded to the Chief Executive Officer for his final sanction.
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82. Payment and accounting of claims.—(1) When payment is to be made in cash, the approved contingent claim
bill shall be forwarded to the cashier for making the entry of the payment voucher and thereafter release payment to the
claimant.

(2) When payment is to be made by cheque, the Head of Accounts shall prepare the cheque and forward the
contingent claim bill alongwith the cheque to the officers authorized to sign the cheque or sign it himself as specified in
rule 38.

(3) Upon receipt of the signed cheque, the cashier shall record the payment in the Accounting Software System,
generate the payment voucher and hand over the cheque to the duly authorized recipient of the payee after taking his
acknowledgement on the payment voucher obtained from the Accounting Software System.

(4) When payment is to be made online through National Electronic Funds Transfer (NEFT) or Real Time Gross
Settlement (RTGS) or any other digital mode, the voucher thereof shall be printed by selecting suitable option in the
system and electronic receipt or acknowledgement generated shall be tagged with the payment voucher for proper
accounting.

(5) In addition to accounting for all the expenditure incurred, it shall also be the duty of the Head of Accounts to see
that no claim is paid twice, and that budget allotments are not exceeded.

83. Numbering system of payment voucher.—(1) If the payment is made by cheque, the bill shall be stamped with
the words "paid by cheque number dated " and if the payment is made in cash, the bill shall be
stamped with the words, "paid in cash on "

(2) At the end of each month, the Head of Accounts shall examine all bills of the month, except those for
establishment charges, and satisfy himself that the claims have been properly vouched and the sub-vouchers have been so
defaced as to preclude the possibility of their being used in support of any other claim.

84. Payment on duplicate bill. — When a payment is made on a duplicate bill, or a duplicate receipt is attached to
any paid bill, the Head of Accounts shall certify thereon that the original bill has not been paid or the original receipt has
not been used in support of any other bill.

85. Time barred claims.— All claims against the Board, which are barred by time under any provisions of any law
for the time being in force relating to limitation, are ordinarily to be refused and no such claim is to be paid without the
sanction of the Board, which shall consider the claim on merits of each case.

CHAPTER X
ACCOUNTING FOR ESTABLISHMENT CHARGES

86. Scale register.—(1)The entire establishment of the Board shall be recorded in a scale register in Form 27M in
which every approved post shall be entered under the signature of the Chief Executive Officer and the pay of each basic
function head which is charged as a separate section of the budget shall be treated as a distinct segment of establishment.

(2) A separate page by way of a separate section in the scale register shall be allotted for establishment relating to
each such basic function and the establishment so reflected in separate sections shall exactly correspond to the pay bill of
each such section prepared as per the basic functions.

(3) Temporary establishment shall be recorded separately at the end of the space allotted for the permanent
establishment in each section and the period for which the temporary establishment is sanctioned and the order of
sanction shall be distinctly specified in the remarks column.

(4) Upon the creation or deletion of any post in the establishment, an entry in the appropriate section of the scale
Register shall be made by the authorized officer and the said entry shall be verified in regard to the correctness of the
particulars noted with reference to the authorization received and upon being satisfied about the correctness of the
particulars recorded, the Chief Executive Officer shall sign on the authorization and the entries in the scale register.

87. Proposals for revision of establishment.— When any change, permanent or temporary, is proposed in the
number, or pay, of appointments in the establishment of the Board, a letter fully explaining the proposal and the
conditions which have given rise to such proposal shall, save in the case of the appointment of temporary employees, be
submitted to the Principal Director, the Command who will forward it to General Officer Commanding-in-Chief, the
Command with his recommendations and in the letter shall be set out—

(@) the present cost, either of the "Section"” or "Sections" affected, or of the total establishment, as the
circumstances of the case may indicate to be necessary;

(b)  the cost of the revision;

(c) details of the number and pay of the appointments which it is proposed to add or modify;
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(d) the ability of the Board to meet the additional expenditure from its normal income; and
(e) the date or dates from which the proposed changes are to take effect:

Provided that the proposed revision of establishment does not contravene any existing Government policy
directives, applicable to the Board, by way of any statutory provision or a specific or general order:

Provided further that provisions of rule 87 shall be subject to the provisions of the Cantonment Fund Servant
Rules, 1937, as amended from time to time, in so far as they relate to the competent authority regarding sanction for
revision of establishment of the Board.

88. Proposition statement.—(1) In cases where general revision in sanctioned scale of establishment, permanent or
temporary, is made or proposed, a proposition statement in duplicate in Form 28M, shall be submitted with full
explanation of the grounds of the change.

(2) If the change shall affect only a section or a portion of the establishment, the proposition statement shall
ordinarily be confined to the section or the portion of the establishment affected by the proposals.

(3) The financial effect of the proposed change shall be clearly stated as required to be filled in Form 28M.

(4) Where it is proposed to use the services of an outsourced service provider engaged on contractual basis for
providing services in regard to a vacancy in a sanctioned post, an entry giving the details of the services to be so
obtained, the duration, the proposed aggregate costs and particulars of the contract to been entered into shall be recorded
in Form 28AM.

89. Sanction for revision of establishment.—(1) On receipt of the proposals for permanent or temporary changes in
the establishment, the General Officer Commanding-in-Chief, the Command, with recommendation of the Principal
Director, may sanction or refuse to sanction the proposed revision or he may sanction it with the modifications that he
may consider fit and the statement of revision shall, then, be returned to the Board as early as possible with the sanction
or modification, and shall be filed for reference at the time of audit.

(2) The Chief Executive Officer may authorize the amount payable to such service provider, where the aggregate of
such amount does not exceed the amount payable for the sanctioned post where the unfilled vacancy exists.

(3) Where it is considered necessary to engage the services of a service provider to provide manpower on payment
terms requiring higher payment as compared to the vacancy against a sanctioned post or when such services are obtained
for seasonal or emergent works without existence of a sanctioned post, the Chief Executive Officer shall put up the
proposition in Form 28AM for the approval of the Principal Director:

Provided that the provisions of this rule shall be subject to the provisions of the Cantonment Fund Servant
Rules, 1937, as amended from time to time, in so far as they relate to the competent authority regarding sanction for
revision of establishment of the Board.

90. Pay of establishment.—(1) The pay of the establishment of a Board shall be drawn and paid on the last working
day of the month during which it has been earned:

Provided that when the last working day happens to be a holiday, the pay of the establishment may be drawn
and paid on the previous working day.

(2) salary drawn for the first time for any person employed by the Board, shall be entered in the pay bill only after
authorization by the Chief Executive Officer and such authorization shall record full particulars of the person appointed,
his personal details including address, qualifications, designation, etc., on which he is appointed and such other
particulars as may be directed in this regard.

(3) In case of dismissal, transfer, resignation or death, pay shall be drawn and disbursed immediately after it
becomes due.

(4) The pay bills of establishment shall be prepared in the manner given below, namely:-

(a) the pay of the entire permanent establishment of the Board shall be drawn on one monthly pay bill
in Form 29M;

(b) salary not drawn but held over for future payment for any reason shall be separately entered in Form
29M in the manner prescribed and when the amount is subsequently drawn on a supplementary bill,
reference to the drawal shall be given in the original bill from which the charge was withheld and
vice versa in order to prevent a second claim being entertained;

(c) when salary is drawn for a broken period of the month, the reasons for drawal, the period for and
the rate at which it is drawn, shall be entered in the remarks column;
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(d) officers absent, on leave or on deputation or under suspension shall be clearly shown as such in the
monthly pay bills and officiating arrangements that may have been made shall be noted and the
amounts not payable (refundable) on account of such absence shall be recorded in Form 30M;

(e) the gross amount in regard to salary payable shall be computed on the basis of the amount payable
as per scale register;

(f) where payment is made to an outsourced service provider engaged on contractual basis for
providing services in regard to a vacancy in a sanctioned post, the said payments shall be considered
as part of establishment costs and the details of payment entered giving all details as prescribed in
Form 33AM,;

(g) the pay of daily labourers shall be drawn on muster rolls in Form 31M; and

(h) fixed travelling and conveyance allowances shall be drawn in the pay bill of the officer or employee
concerned and not on traveling allowance bills.

91. Recoveries from salaries.—(1) The following recoveries shall be made, where required, by deduction from pay
bills, namely:-

(@) fines imposed on members of the establishment;

(b) recoveries on account of loans and advances given to employees;

(c) recoveries on account of pension, and provident fund subscription (as provided in Chapter XI);
(d) recoveries on account of security deposits by employees;

(e) recoveries on account of advance of pay;

(f)  other recoveries (to be specifically stated in the pay bill) such as income tax, insurance premium,
recoveries on account of loans obtained by the employees from banks and other public sector
financial institutions where authorised by the Board or the Chief Executive Officer, as the case may
be;

(9) recoveries of dues of co-operative society ordered by special recovery officer or as per the orders of
any other court, etc.

(2) The above recoveries shall be properly classified and posting shall be made in to the respective ledger account.

92. Increment in pay.— To the first pay bill in which a periodical increment is drawn, an increment certificate in
Form 32M, signed by the authorised officer shall be appended.

93. Production of last pay certificate.— In the case of officials transferred to the service of the Board from
Government service or service under another Board or local authority and drawing pay for the first time from the Board,
payment shall be made only on production of last pay certificate.

94. Arrears bills. - Arrears pay shall not be drawn in the ordinary monthly bill, but in a separate bill, the amount
claimed for each month being entered separately with a quotation of the bill from which the charge was omitted or
withheld or on which it was refunded by deduction, or of any special order granting with retrospective effect a new
allowance and such bills may be paid at any time and may include as many items as are necessary.

95. Responsibility of drawing officer.—(1) The drawer of a pay bill shall be personally responsible for all moneys
drawn as pay, leave salary, allowances, advances, etc., on a pay bill signed by him and he shall make arrangement with
the bank, to disburse salaries to the employees of the Board through cheque or otherwise and for this purpose, he shall
issue a cheque with the list of employees containing their bank account numbers and the net amount to be credited to
their accounts.

(2) In case of payment of wages or temporary or urgent ‘advance’ payments, payment in cash may be made with
permission of the Chief Executive Officer and when the pay bill for such cash payments has been drawn, the money shall
be promptly disbursed to the payees concerned and their signatures may be taken in the proper column of the bill which
shall be stamped, if necessary, by the payee:

Provided that, if for any reason, it is not found convenient to obtain the receipts of the payees on the copy of the
bill, the Head of the office may maintain a separate acquaintance roll in the manner specified under rule 96 hereunder.

96. Acquittance roll.—(1) where payment of pay bill has been made through bank, a bank statement or a
confirmation from the bank shall be sufficient evidence that the accounts of employees have been so credited.

(2) In cases where payee’s signature has not been obtained on the pay bill and
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(a) the payment has been made by any means other than through bank; or

(b) where otherwise required by the Board,
the record of acquittance shall be maintained in Form 33M by the drawing officer.

97. Cheques to be drawn for net amount only.— Cheques in payment of pay bills shall be drawn for the net
amounts payable and separate crossed cheque in favour of the bank shall be given for the deductions made such as
insurance premium, provident fund subscription, etc., and the necessary statements attached thereto.

98. Payment of pay bill and other payments.—(1) Two or more cheques shall be drawn in payment of a pay bill,
one in favour of the bank where the employees have their accounts, to which the net salary shall be directly credited
through the bank for the net amount payable.

(2) At the same time a cheque shall be issued in favour of the bank or post office where the provident fund account
is maintained, and into which the subscriptions, including recoveries of loans and interest on such loans and contributions
to the provident fund are deposited.

(3) Income-tax, statutory and other deductions shall be credited within the time prescribed, to the bank account
specified under the respective statute or rule requiring such deduction to be effected from the pay bill.

Example:— A cheque for the amount of tax deducted may be drawn in favour of the Income-tax Officer, or in favour of
the bank to pay itself for credit to the “Government Account - Income tax".

99. Transfer of charge.— When an employee is transferred from one basic function to another, his pay and
allowances shall be charged to the applicable basic function head to which he is transferred, from the next succeeding
month.

100. Accounting and recording procedures.—(1) Salaries paid to the employees in accordance with the procedure
prescribed in this Chapter shall be accounted for as an expense on the same day and any amount of salary payable by the
Board but not paid in accordance with rule 90, due to any reasons whatsoever, shall be recognised as a liability on the
day on which it becomes payable.

(2) Salaries paid to the employees against which a liability was recorded as per sub-rule (1) shall be adjusted against
the liability so recorded.

CHAPTER XI
EMPLOYEE BENEFITS
PART A

PROVIDENT FUND

101. Applicability.— These rules shall apply to employees appointed to a post prior to the 1st January, 2004 or to
whom the provisions of general provident fund or contributory provident fund are applicable.

102. Subscription to provident fund.— In the case of employees permitted to subscribe to the Contributory
Provident Fund or General Provident Fund as provided in Part-111 and Part-1V of the Cantonment Fund Servants Rules,
1937, the amounts subscribed by employees and contributed by the Board (including sanctioned bonuses, if any), shall be
noted in the appropriate columns of the pay bill, and shall be paid into the bank or post office savings bank, not later than
four days from the date of payment of salary.

103. Investments.— The provident fund may be invested in Government securities in accordance with the post
office savings bank rules or in fixed deposits with bank.

104. Provident fund ledger.—(1) Provisions of rule 102shall apply mutatis mutandis to both General Provident
Fund and Contributory Provident Fund maintained by the Board.

(2) A provident fund account of each subscriber shall be kept separately in a provident fund ledger in Form 34M
and the said account shall show the amount of the subscription of each subscriber, the contribution of the Board and
interest accrued on the respective contributions.

(3) Amounts credited or debited to the provident fund shall, on the same day, be posted on the provident fund ledger
of the subscriber, the credit side of which shall tally with the entries in the pay bill.

(4) The entries for interest accrued may be made once a year only, except in the case provided by clause (5),
provided, the monthly computation of interest shall be maintained and kept available in the broadsheet format as
specified in Form 35M.
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(5) As soon as possible after the close of the month, the minimum balance at the credit of the account during the
month, shall be entered in column (14) of the ledger in Form 34M and carried into the broadsheet or used for the purpose
of computation of interest as per sub-rule (4).

(6) At the close of the financial year the columns of the broadsheet shall be totalled, and the amount of interest
earned on the entire amount of the sums deposited during the year to the credit of the Board, less any amount already
entered during the year as per sub-rule (7), shall be distributed among the individual accounts proportionately to the sums
of each column (disregarding fractions of a rupee) of the broadsheet.

(7) When an amount is paid, transferred, or closed during the currency of a year, the payment of interest for broken
periods shall be calculated at the rate prevailing for post office savings banks deposits or savings bank deposit of the
banks, whichever is higher.

(8) The amount of interest so calculated shall be entered in column (7) of the ledger in Form 34M against the
account concerned and in the appropriate place in the broadsheet, before payment is made.

105. Annual statement of account balance to subscriber.— At the close of each year the Head of Accounts shall
send to each subscriber a statement of his account in the fund showing opening balance as on thelst April of the year, the
total amount credited or debited during the year, the total amount of interest credited as of the31st March of the year and
closing balance as on that date and the subscribers shall satisfy themselves as to the correctness of the annual statement
and errors, if any, shall be brought to the notice of the Head of Accounts within three months from the date of receipt of
the statement and any error in the account noticed by the subscriber, brought to the notice of the Head of Account shall
be rectified.

106. Control and recovery of advances from provident fund.— The recovery of advances made from the
provident fund shall be watched by the Head of Accounts through the recovery effected and recorded in the pay bill
[Column (18) of Form 28M] and where an advance has been given, the net amount of advance remaining due at the end
of each financial year from the subscriber, after adjusting the recovery effected and other debits or credits during the year
shall be mentioned, in the annual statement of account balance to be sent to the subscriber under rule 105.

107. Dead accounts.— When an account is written off under the General Provident Fund (Central Services) Rules,
1960 or Cantonment Provident Fund Rules as a dead account, it shall be closed in the provident fund ledger, and the
money standing to the credit of such subscriber shall be drawn out of bank account of the provident fund and credited in
the bank book as a miscellaneous receipt and if the amount is subsequently claimed, the fact of payment shall be noted
against the entry in each account of the provident fund ledger to avoid a double payment.

PART B
PENSION-CUM-GRATUITY

108. These rules shall apply to employees appointed to a post prior to the 1st January, 2004 and covered under Part
Il of the Cantonment Fund Servants Rules, 1937.

109. The Board shall contribute to pension fund an amount equal to the total of ten per cent. of the basic pay (pay as
per pay band plus grade pay) of all employees covered under these rules:

Provided that if there is any shortfall between the amount payable towards pensionary benefits and gratuity to
the retiring or retired employees of the Board and the balance in the pension fund, the Board shall credit the requisite
amount from cantonment fund to the pension fund from time to time.

110. The contribution of the Board to the pension fund shall be made within four days from the date of payment of
salary.

111. The contribution to pension fund by the Board and the interest earned on the said fund shall be suitably
recorded on due dates in the books of that fund and in the accounts of the Board, where applicable.

112. Pensions payable to the retired employees shall be debited to the pension fund and not to the cantonment fund
and no amount from the pension fund shall be spent for any other purpose without the previous sanction of the Central
Government.

PART C
NATIONAL PENSION SCHEME

113. National Pension Scheme (NPS) shall apply to employees appointed to the Board on or after the 1st January,
2004.

114. The subscription of employees, contribution of the Board towards National Pension Scheme and conditions
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governing the maintenance of the scheme shall be as prescribed by the Pension Fund Regulatory and Development
Authority read with instructions issued by the Director General in concurrence with the finance wing of the Ministry of
Defence.

CHAPTER XII
WORKS

115. Division of works.—(1)All works conducted by the Board shall be divided into the following two categories,
namely:—

(a) original works; and
(b) maintenance works.

116. Preparation of technical estimates of works.—(1) The Chief Executive Officer may sanction execution of
maintenance works after following due procedure in accordance with the provisions of rule 119 subject to financial limit
for execution of contract given in section 127 of the Act.

2 The technical estimates prepared by an engineer or expert agency for all works shall have to be vetted by an
engineer of the Board, Military Engineer Services, Central Public Works Department, any other agency of the Central
Government or the State Government, any other body substantially financed by the Central Government or the State
Government or having an expertise in civil or electrical works and the competent authority for vetting of technical
estimates of works shall be as per the following table, namely:—

Estimated cost of works Competent authority for vetting of Competent authority for vetting
(In Rs.) technical estimates for original works of technical estimates for
' maintenance or repair works in
each case
1) ) @)

Up to 10 lakh - Junior Engineer or equivalent

Up to 50 lakh Assistant Engineer or equivalent Assistant Engineer or equivalent

Up to 2 crore Executive Engineer or equivalent Executive Engineer or equivalent
Beyond 2 crore and upto 5 crore | Superintendent Engineer or equivalent Superintendent ~ Engineer  or

equivalent
Beyond 5 crore Chief Engineer or equivalent Chief Engineer or equivalent

117. Sanction of technical estimates and execution of works.— The following procedure shall be adopted for
sanction of technical estimates and execution of works, namely:—

(a) preparation of detailed design and estimates should precede any sanction for works;

(b)  no works shall be undertaken until budgetary provision for the same has been sanctioned, or necessary re-
appropriations are made as specified in rule 33, and if not, the prior sanction of the General Officer
Commanding-in-Chief has been obtained and if the estimate for the works exceeds fifty lakh rupees, the
same shall be required to be vetted by another technical officer or engineer who is at least one level higher
than the one who has prepared the technical estimates or who is an officer of Central Public Works
Department or Military Engineer Services or any of the agencies referred to in sub-rule (2) of Rule 116.

(c) subject to availability of budgetary provisions, the Board may sanction execution of—
i.  original works estimated to be less than fifty lakh rupees in value; and
ii.  all maintenance works;

(d) no original works other than those mentioned in sub-clause (i) of clause (c), shall be executed by the Board
unless the detailed plans and estimates of such works have been submitted to the Principal Director, if the
estimated amount is upto five crore rupees and to the General Officer Commanding-in-Chief, the
Command, if the estimated amount exceeds five crore rupees for consideration:.

Provided that the proposals relating to water supplies and sewage collection shall be submitted to
the Principal Director for approval in accordance with sub-section (2) of section 188 of the Act.

118.Tenders. — (1) For small works undertaken departmentally by the Board, procedure in regard to tenders shall
not apply.
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(2) Open tenders shall be called for works estimated to cost ten lakh rupees or more.

(3) Limited tenders shall be called for works costing less than ten lakh rupees from at least six firms,
companies or entities who have previously been empanelled or who have worked for any of the
organizations mentioned in sub-rule (2) of rule 116.

(4) The estimates shall be prepared in accordance with the existing schedule of rates of Military Engineer
Services or Central Public Works Department or Public Works Department of the State in which the Board
is located and only in case the scheduled rates are not available, the estimates shall be prepared at
prevailing market rates.

(5) The procedure prescribed by the Military Engineer Services regarding invitation of tenders, award and
execution of works or any other related issues including monitoring of works, shall be followed by the
Board to the extent possible, unless it is inconsistent with the provisions of the Act or any rules made there
under.

119. Repairs and maintenance works.— For carrying out works for repairs and maintenance of roads, buildings,
streets, drainage, water supply and other such civil or electrical works, the Board shall invite periodic tenders as per
procedure laid down in this regard and such invitation or tenders shall be based on the list of such works proposed to be
done during the period and shall be issued on the basis of schedule of rates and procedure as specified in rule 118 and on
finalization of the tender and execution of the contract, the Chief Executive Officer may issue work orders to the
contractor based on such estimates approved by the Board or him, as the case may be, during such period and subject to
the estimated amount of works for which such contract has been awarded.

120. Contract upon the selection of contractor.— Upon the selection of the contractor for execution of any works
in accordance with the prescribed procedure, a contract shall be signed and the contract shall record the terms of the
award of the works and shall be signed on behalf of the Board in the manner provided in section 128 of the Act, after the
same has been signed by the contractor and the said contract document shall, as far as may be, contain all significant
terms that may be required to be incorporated in contracts of such nature.

121. Additional works.— While a work is in progress, if any additional item of works is considered necessary
which is not contingent on the execution of the work as first sanctioned, it shall have to be covered by a supplementary
contract.

122. Variation in original estimates.— Any deviation from the approved estimates shall not be made without the
sanction of the authority which approved them in the first instance:

Provided that, in case the deviation is felt necessary due to site conditions or due to inescapable work, the Chief
Executive Officer shall be competent to approve a deviation not exceeding ten per cent. of the approved estimates.

123. Works order register.— A works order shall be prepared by the authorized officer of the Engineering
Department after following due procedure as specified in this Chapter and a works order number shall be allotted to it
and an entry of the works order shall then be made in the works order register, which is to be maintained in Form 25M.

124. Works order numbering system. — Every works order shall bear a unique sequential humber and this
numbering sequence shall be based on the running serial number of the works orders issued during the year, indicating
the sequence of issuance of works order.

125. Measurement book. — (1) All works executed by the Board shall be inspected by the Overseer or the Junior
Engineer or any other officer deputed for the purpose of taking measurements at least once a month and the measurement
of works shall be in any case be done within two weeks of presentation of the running or final bill by the contractor.

(2) Small works, namely, works whose aggregate value does not exceed fifty thousand rupees, may be measured
after their completion.

(3) Upon receipt of the first claim bill from the contractor or on measurement being taken in respect of any works as
provided in sub-rule (1), an entry on a fresh page of the measurement book in Form 26M shall be made by the authorized
officer giving the reference to the works order number and recording all the particulars of the works order as required to
be filled in the said Form.

(4) All works done and all materials received, have to be measured by the Overseer or the Junior Engineer or other
official deputed for taking measurements and the measurements shall be entered in a measurement book in Form 26M,
under his dated initials and all entries shall be in ink.

(5) The measurements entered in the measurement book shall also be signed by the contractor or his authorized
representative in whose presence the measurements are taken.

(6) The measurements and calculations in the measurement book shall be checked by an official of the Engineering
Department other than the official who noted the measurements, and by the Accounts Department.
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(7) From the measurement book all quantities shall be clearly traceable in the bill, and when a bill is passed, a
diagonal line in red ink shall be drawn across the connected entries in the measurement book, and a reference quoted
therein to the number and date of the bill.

(8) The measurement book shall be serially machine numbered by the Board when they are taken into stock and
their pages shall be similarly machine numbered and the books when completed shall be filed in the office of the Board,
where their return shall be monitored through the stock book of forms.

(9) The Engineering Department shall ensure that measurements are taken as the work proceeds and not allowed to
fall into arrears and the officials responsible shall also satisfy themselves, by judicious checks at site, of a proportion of
any measurements taken by their subordinates.

126. Completion report or certificate.— (1) When a work is completed, the Head of Engineering Department shall
submit a completion report or completion certificate in Form 36M to the Head of Accounts as per the procedure
prescribed and when any of the estimates has been exceeded, he shall compare and explain all differences between the
quantities, rates and cost of the work executed and that estimated for.

(2) In instances where any non-compliance or deficiency is noted in the execution of the contract, which is not
severe enough to result in rejection of the bill altogether, the Head of Engineering Department shall make record of it
separately and recommend the suitable deduction or penalty there under.

(3) When a building or a work is taken over from contractor as completed, a written and dated certificate to that
effect including also the state of building or work when taken over shall be given to the contractors by the Engineering
Department and at the end of the defects liability period, if applicable, the Engineering Department shall give a similar
certificate and in certifying the state of buildings or work, the Engineering Department shall include details of defects
remaining to be rectified by the contractor.

127. Payment to contractors.— (1) Bills of contractors shall be submitted and paid as per the contract and final
bills shall be marked clearly as such.

(2) The page numbers of the measurement book shall be noted on the bill at the time it is passed, and the serial
number in the register of works shall be similarly noted at the time the bill is entered in such register and payment shall
usually be made up to nine-tenths of the value of work done, the balance being retained as security and the balance
amount shall be paid when the completion report or certificate has been signed and after the defect liability period, if any,
has expired.

128. Payment of final bill.— (1)Final payment for a work shall not be made until-

(@) hills of contractors are submitted and paid as per terms and conditions of the contract and final bills are
marked clearly as such and all bills are technically checked by the Engineering Department before making
payment to contractor by the concerned section;

(b) a personal certificate of the official in-charge of the work in the format given below is given -

“I, executing officer of (Name of the work) am personally satisfied that
the work has been executed as per terms and conditions laid down in the contract and the
workmanship is in accordance with the norms and standards generally followed in the industry”;

(c) the amount expended for the works is capitalized to bring a capital asset into the books, if the
expenditure is of capital nature.

(2) If the project is executed by more than one contractor and a final bill is presented for payment by one of the
contractors before the entire project is completed, then the release of payment for the same shall be authorized by the
Head of Engineering Department certifying satisfactory execution of his contract and in such cases, payment of the said
final bill of the contractor shall be done notwithstanding non-compliance of clause (b) of sub-rule (1) of this rule.

129. Deposit works undertaken by Board.— (1) The departments of the Central Government, State Government or
any autonomous body may use the services of the Board, for execution of certain works or schemes particularly in case
of works carried out in the jurisdiction of the Board and such works shall be carried out as ‘deposit works’.

(2) The procedure regarding sanction and issue of tenders for such deposit works carried out by Board shall be same
as prescribed in rules 116 to 127.

(3) In case of deposit works, the gross estimated expenditure of the work may be paid in one lump sum or in
installments as agreed mutually and money received from the agency for the above shall initially be accounted as a
liability of the Board.

(4) The Board may also be provided certain percentage of the value of the works completed as their administrative
charges as decided mutually and these charges are accrued along with the bills for expenditure.
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(5) For deposit works undertaken by the Board, the subsequent expenditure for repairs and maintenance may be
done either by the Board or the agency as per the terms agreed upon with the Government department or autonomous
body.

(6) The Board has to send to the Government department or autonomous body, a statement showing the outlay
incurred during each quarter on the works concerned and accordingly, the amount shown as spent during the month shall
be adjusted by debit to the account of the Central Government or State Government or autonomous body and the unspent
balances, if any of completed deposit works shall be retained or refunded as per the terms mutually agreed upon.

(7) The deposit works are to be shown separately in the budget estimates.

130. Delegated works.— (1) The Board may use the services of the Military Engineer Services, Central Public
Works Department, Public Works Department of the State in which the Board is located and any other Department of the
Central Government or State Governments, for execution of certain works or schemes, particularly in case of works
carried out outside the jurisdiction of the Board, which shall be carried out as ‘delegated works’.

(2) The procedure regarding sanction and issue of tenders for such delegated works carried out for the Board shall
be same as prescribed in rules116 to 127.

(3) In case of delegated works, the gross estimated expenditure of the work may be paid in one lump sum or in
installments as agreed mutually and the money paid to the agency for the above shall initially be accounted for as an
advance given by the Board.

(4) The Board may be required to pay certain percentage of the value of the works completed as administrative
charges to the executing agency and these charges are accrued along with the bills for expenditure.

(5) Such executing agency shall submit a statement showing the outlay incurred during each quarter on the works
concerned and accordingly, the amount shown as spent during the month shall be adjusted by crediting in the agency’s
account and the unspent balances, if any, of completed delegated works shall be refunded by the agency as per the terms
mutually agreed upon.

(6) Delegated works are to be shown separately in the budget estimates.
CHAPTER XIl11
WORK IN PROGRESS

131. Meaning of work-in-progress. — Work-in-progress means an expenditure on capital assets, which are in the
process of construction or completion on the balance sheet date and this includes assets undergoing substantive repairs,
additions or alterations, which are of such nature as shall enhance the working life or the utility of the asset.

132. Maintenance of register, accounting and recording procedures.— (1) The Board shall maintain a work-in-
progress register in Form 37M in which details of expenditure incurred on projects involving capital expenditure shall be
recorded and it shall be kept in the personal custody of the Head of Engineering Department.

2 The register shall contain entries of every work of a capital nature commenced and the entry shall be based on
the work order, which shall bear a unique numbering sequence and works commenced and under construction, erection
or installation on existing projects and expenditure on new projects including advances for capital works and project
stores shall be entered in the register and the running bill presented for payment for work-in-progress shall correspond to
quantity of work done as recorded in the measurement book and the bill amount and the amount approved for payment
shall be recorded in the register of work-in-progress in relevant columns at the time of preparing the payment voucher.

3) The total amount recorded in the register, as on balance sheet date shall be included under the head work-in-
progress in the balance sheet and it shall comprise the amount paid on the said work plus the amount of bills passed for
payment but not paid.

133. Procedure to be followed during completion of works.—(1) When the work resulting in a capital asset is
completed, the Head of Engineering Department shall, except in cases covered by sub rule (2) of rule 128, put the
following note below the relevant page of entries in the work-in-progress register “Work completed and asset is ready for
use and completion certificate No has been issued on ", and thereupon, suitable entries shall be made in the
fixed asset register for the asset so created.

2 When a completion certificate in Form 36M is received by the Head of Accounts, he shall record a journal entry
transferring the balance from the work-in-progress account to appropriate category of the fixed asset.

134. Period end procedures.—At the end of the financial year, the concerned department shall submit to the Chief
Executive Officer, a summary statement of status of capital work-in-progress, detailing budget allocated to the project
and expenditure incurred till date on capital projects that continue to be in progress on balance sheet date, and on receipt
of the above statement approved by Chief Executive Officer, the Head of Accounts shall verify that the total expenditure
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incurred on each work as stated in the statement tallies with the respective capital work in progress account and that all
completed works are transferred to the respective fixed assetaccount as per rule 133.

CHAPTER X1V
FIXED ASSETS

135. Fixed assets. — Fixed assets shall be used over an extended period and these are the assets held for providing
services and are not held for resale in the normal course of operations of the Board.

136. Nature of fixed assets.—(1) Fixed assets are generally tangible but can also include intangible items such as
rights and licences.

(2)  The broad classification of fixed assets as per chart of accounts shall be as under—

Type of Asset Definition Examples
1) ) ®)

Immovable assets Assets which are attached to the earth, or | Land and buildings, sewerage, drainage
are large as to prevent normal movement | system, roads, bridges, water and sewerage
from one place to another treatment plants, etc.

Movable assets Assets which can be moved from one | Furniture andfixtures such as chairs,
place to another cabinets etc.; vehicles such as ambulances,

buses etc. office and other equipment such as
fax, computer peripherals, etc.

Intangible assets Assets which have no physical existence | Software licenses, rights to waterways, toll
and which cannot be seen and touched rights, easements, etc.

(3)The types of fixed assets are further classified into class of fixed assets and each class of asset corresponds to each
entry in the column (2) of Schedule 1V.

137. Maintenance of fixed asset register and the procedure for accounting for fixed asset.—(1) All fixed assets
shall be carried at cost less accumulated depreciation and the ledger accounts of fixed assets shall have nomenclature at
Minor Head or Detailed Head level as per classification mentioned in Schedule I1.

(2) The Board shall maintain separate fixed asset registers in respect of immovable properties in Form 38M and
movable and intangible properties in Form 39M, respectively, for recording transactions relating to fixed assets and the
register of immovable assets shall be maintained by the Engineering Department and the other registers shall be
maintained by the concerned departments; and the registers shall be updated in respect of additions, disposals, significant
repairs or renewals and depreciation of the assets and the registers shall be kept in the personal custody of the Head of
Department.

(3) All fixed assets shall be entered in the register and every fixed asset or group of fixed assets of similar nature
shall be maintained on a separate page in the register.

138. Maintenance of record of expenditure.—Expenditure incurred and payments made in the course of
construction of an asset shall be recorded in the work-in-progress register in Form 37M and in the case of purchased
assets, initial entries shall be made in the register of bills and entries shall be made in the fixed asset register only at the
time when the asset is ready for use and the liability to pay for the related expenditure has arisen and where an asset is
constructed by any agency of the Board, the register shall also record the completion certificate number.

139. Acquisition of fixed assets — Capitalization.—(1) Fixed assets shall be recorded at cost actually incurred in
order to make the asset ready to be put to use and such cost shall include ancillary charges such as freight, insurance and
site preparation, which are necessary to place the asset into its intended location and condition for use.

(2) If the assets are acquired free of cost by way of grant, the same shall be recorded at nominal value of one rupee.

140. Addition and improvement of fixed assets.—Any addition to or improvement to the fixed asset that results in
increasing the utility, capacity or useful life of the asset shall be included in the cost of asset.

141. Revenue expenditure on fixed assets.— Revenue expenditure in the nature of repairs and maintenance
incurred to maintain the asset and sustain its functioning such that the benefit likely to be derived from such expenditure
resulting in increasing its utility, useful life or benefit for a period normally less than three years, shall be debited to the
appropriate expense account.

142. Revaluation of fixed assets.-(1) Fixed assets are recorded at cost less depreciation till date and if revalued, the
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increase in net book value arising on revaluation shall be credited to a reserve account under the respective fund as
“Revaluation Reserve” and decrease in net book value arising on revaluation of fixed assets shall be charged to income
and expenditure account under the head "Loss on Revaluation of Fixed Asset".

(2) If the fixed assets are revalued, depreciation shall be provided on the basis of the revalued figures and the
amount of additional depreciation arising due to revaluation of asset shall be transferred to the income and expenditure
account from revaluation reserve account.

143. Depreciation on fixed asset.—(1) Depreciation shall be charged on each individual fixed asset other than land,
which is a part of the group of assets listed in Schedule IV and the depreciation on the respective asset shall be charged
on a straight line basis as per the rates prescribed in column (5) of the said Schedule.

(2) On any addition to fixed assets made during the year, full depreciation shall be charged irrespective of the date
on which the asset is installed or put to use and no depreciation shall be charged in the year in which the asset is sold,
discarded, scrapped, demolished or treated as obsolete or condemned.

(3) Depreciation provided in the financial statements shall be duly recorded in the fixed asset registers and the
balance in the respective ledger accounts shall be tallied and reconciled at least once a year.

(4) No depreciation shall be provided on land, as the same is non-depreciable asset.

(5) All assets or group of assets costing less than five thousand rupees shall be depreciated at hundred per cent. in
the year of purchase:

Provided, such assets shall also be recorded in the fixed assets register at a depreciated value of one rupee per
such asset.

144. Disposal of fixed asset. — Fixed assets may be disposed of by way of transfer or disposition or retirement of
the asset and the surplus or deficit, if any, on disposal of fixed asset with reference to the Written Down Value shall be
transferred to the income and expenditure statement.

145. Physical verification of fixed assets.— The authorised officer shall carry out physical verification as per the
fixed asset register at least once during the year and the balance as per physical count if found correct shall be certified
by him and any discrepancy found shall be reported to the Chief Executive Officer, for appropriate action as per
procedure given in rule 203.

CHAPTER XV
INVESTMENTS

146. Investments.—Investments shall be made in the manner provided in the Act and in accordance with the policy
made by the Board from time to time.

147. Maintenance of investment registers.—The Board shall maintain an investment register in Form 40M
showing all investments held by the Board and details of investment made from cantonment fund, cantonment
development fund including its component parts, earmarked funds and specific grants shall be recorded in the investment
register and the investment register shall be kept in the personal custody of the Head of Accounts and the register shall be
regularly updated in respect of additions to or disposals of the investments.

148. Accounting procedure.—(1) All investments are initially recognised at cost and the cost of investment shall
include cost incurred in acquiring the investment and other incidental expenses incurred for its acquisition.

(2) Long-term investments shall be valued at cost, including acquisition charges such as fees, brokerage and duties,
and if there is any decline in the value of investment which is considered to be other than temporary in nature, it shall be
reduced from the cost of investment and shall be debited to the income and expenditure account and any appreciation in
market value of both short-term and long-term investments over the cost of investments shall be ignored.

(3) If the appreciation is in respect of investments for which provision for diminution in value or fall in value was
made in earlier years, the value of the said investments shall be appreciated by an amount not greater than the provision
for diminution or fall in value made in earlier years.

149.Accounting of investments - Incomes and gain or loss.—(1) Interest on investments shall be recognised as and
when due, and shall be accrued proportionately at the end of each financial year and nothing of the interest
accrued shall be made in the investment register.

(2) Investments may be held to maturity or may be disposed of before the maturity date and on disposal of
investment, the profit earned or loss incurred shall be recorded as income or expenditure in the income and expenditure
account and in case of cantonment development fund investments or grant—in-aid investments, the profit realised or loss
incurred shall be adjusted in the cantonment development fund or grant-in-aid account.
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150. Physical verification of investments.—(1) At least once during the year and at the end of the financial year,
the Head of Accounts shall conduct physical verification of investments and reconcile the same with the balance as
shown in the investments register and the balance in ledger accounts.

(2) Each of the investment certificate or instrument or document shall be verified by the Head of Accounts to
confirm that the investment stands in the name of the Board and he shall also verify whether the interest or dividend is
actually received as per the terms of the agreement.

(3) Head of Accounts shall submit a report to the Chief Executive Officer, certifying therein that there is no
discrepancy in the investments made by the Board and in case any discrepancy is found, the details thereof shall be
reported to the Chief Executive Officer for appropriate action as per procedure given in rule 203.

CHAPTER XVI
INVENTORY

151. Stock book.— The functions relating to inventory, involving procurement, storage, issue, disposal and
accounting thereof shall be under the charge of the Head of Stores Department and the Head of Stores Department shall
maintain the record of each kind of inventory department-wise, on separate pages in the stock book, which shall be
maintained in Form 41M.

152. Procedure for receipt of inventory.—(1) The Head of Stores Department may authorise an official of the stores
department to perform the duties of store keeper.

(2) Items of inventory delivered to the stores which are giving reference of purchase order or indent issued by an
authorised officer of the Board shall be accepted by the store keeper and upon receipt of materials, the Head of Stores
Department shall have the same inspected, measured and verified as required and thereafter the delivery challan
forwarded by the person delivering the goods shall be acknowledged by the Head of Stores Department.

(3) Where inspection and measurement of the goods delivered is likely to take time, a noting that ‘the goods are
accepted subject to verification’ shall be made on the delivery challan by the store keeper.

(4) Upon receipt of inventory, the storekeeper shall prepare a material receipt note in Form 42M.

(5) The material receipt note shall be prepared in quadruplicate, two copies being forwarded to the department
indenting or ordering the inventory, third copy being sent to the supplier and the fourth copy being retained in the stores
department.

(6) Where certain items of fixed assets are delivered by the supplier to the Head of Stores Department, the fact shall
be noted on the material receipt note and in addition to the procedure described above, the following steps shall be taken,
namely:—

(a) acopy of the material receipt note shall be forwarded directly to the Head of Accounts to enable the
recording of entry for capitalisation of fixed asset at the appropriate time by the Head of Accounts;

(b) anentry in regard to the fixed asset held in custody of stores shall be separately made in the stock
book, making a clear noting that the said item being part of fixed assets shall not be included in the
periodic listing of inventory.

153. Scrutiny of bills.— The supplier of materials shall submit the bill to the Head of Accounts and on making the
entry of such bill in the register of bills in Form 23S as specified in rule 77, the Head of Accounts shall forward the
supplier’s bill to the authorised officer who ordered or indented the inventory and thereafter, authorised officer shall
verify the supplier's bill and relevant material receipt note forwarded to him by the Head of Stores Department in
accordance with the provisions of sub-rule (5) of rule 152 after being satisfied about the receipt of appropriate material at
appropriate rate, he shall —

@ affix a rubber stamp on the material receipt note and suppliers bill giving cross-references of the indent
or order number, material receipt note number and supplier’s bill number;

(b) forward to the Head of Accounts, with a copy to Head of Stores Department, the duly approved
suppliers bill along with material receipt note stating as follows:

“It is hereby certified that the inventory referred to in material receipt note number __ and in
suppliers bill number __is in accordance with the quantity, specifications and other terms mentioned
in the purchase order number ___ and may accordingly be processed for payment”.

154. Issue of material.—(1) Issue of material shall be made only on receipt of material requisition note in Form
43M and the requisition prepared by the authorised officer of the requisitioning department shall be presented in
duplicate to the store keeper for issue of inventory.
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(2) The person drawing the requisition shall indicate in the requisition the person to whom the inventory is to be
handed over and copy of the material requisition note should be retained by the concerned department.

(3) If the inventory as specified in the requisition is available in the stores, it shall be issued on the basis of an
authorisation by way of material issue note in Form 44M signed by the Head of Stores Department.

(4) At the time of handing over the material, acknowledgement of the person who is taking delivery of the item
shall be obtained on two copies of the material issue note and an acknowledged copy of the material issue note shall be
returned to the requisitioning department for their record and the material issue note shall carry a noting made by the
stores department of the balance in stock of the said item of inventory after the issue of quantity referred to in the said
material issue note.

(5) If the materials as specified are not available in the stores, the Head of Stores Department shall return the
material requisition note to the issuing department with a noting "not in stock".

(6) When any articles are sold to the public or used on works done for private persons, the entry in column (14) of
Form 41M shall clearly indicate to whom the articles have been sold or on what particular work they have been used, and
necessary references shall be given in the remarks column to admit the recovery or adjustment of the cost being traced to
the appropriate account.

155. Return of material.—(1) If the inventory supplied is found to be defective or not in accordance with the terms
specified in the agreement, the Head of Stores Department shall return it back to the supplier concerned without taking
the material in stock book and if the material receipt note has already been issued, the material will be returned along
with a letter stating therein the reasons for the return of such materials.

(2) The material receipt note already issued shall stand cancelled in such a case and suitable noting to that effect
shall be made on the office copy of the material receipt note and the details of the materials returned shall be
communicated by Head of Stores Department to the Head of Department who had ordered or indented the material and to
Head of Accounts.

156. Annual physical verification of inventory.—(1) The physical verification of all items of inventory shall be
carried out on the last day of the financial year and at such other time intervals as the Chief Executive Officer or Board
may decide and the verification shall be carried out by the Head of Stores Department in the presence of official from
accounts department as designated by the Chief Executive Officer for the purpose.

(2) The Head of Stores Department and authorised officershall jointly certify the correctness of the stock book
balance with the inventory physically verified and in case of any discrepancy, the details shall be put up to the Chief
Executive Officer for his necessary action.

(3) Stores shall be reconciled with the balances as per the stock book and nominal discrepancies identified shall be
rectified and incorporated in the stock book after the approval of the Chief Executive Officer.

(4) The authorised officer shall also carry out verification to identify obsolete, damaged, condemned, non-moving
or slow-moving items and report shall be prepared of such items at least once every year and decisions in regard to action
to be taken shall be arrived at by a committee constituted by the Board for the purpose.

(5) The value of physically verified closing stock shall be incorporated in the financial statements.

157. Accounting and recording procedure.— (1) An entry recording receipt of inventory shall be made in the
stock book on the basis of the material receipt note after the authorised officer of the indenting department certifies the
correctness of the inventory so received in the manner specified in clause (b) of rule 153.

(2) An entry for issue of the item of inventory shall be made in the stock book at the time of issue of material and
the entry shall be as per the material issue note authorised by the Head of Stores Department as specified in sub-rule (3)
of rule 154.

(3) Any item of inventory received free of cost by the Board shall be recorded at one rupee in the stock book and all
other articles shall be recorded on the basis of actual cost in accordance with provisions of sub-rule (1).

(4) When the authorised officer of the department indenting or ordering the material sends the duly approved
supplier’s bill as specified in rule 153, the accrual of expenditure shall be recorded as per the procedure provided in
Chapter IX.

(5) Suitable adjustment in value in respect of damaged or deteriorated and slow moving items identified and
reported in accordance with provisions of rule 156 shall be made in the stock book by the Head of Stores Department
with due authorisation of the Board in regard to such adjustment.

(6) Where the Committee has recommended write-off of any damaged or deteriorated goods, the entry to write-off
such sum shall be passed by the Head of Accounts only after approval of the Board.
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158. Valuation of closing stock at period-end.— (1) The inventory held shall be valued in accordance with the first
in-first out method at cost or market value, whichever is less.

(2) At the end of every year, the Head of Stores Department shall send a report of closing stock in Form 45M and
the said report shall be sent to the Head of Accounts and the Chief Executive Officer, within a period of three weeks from
the close of the financial year.

CHAPTER XVII
CASH AND BANK

159. Definitions.— In this Chapter, unless the context otherwise requires, “cash” includes money in any form and
comprises cash in hand and demand deposits with banks.

160. Custody of cash.— The cash that shall be received in the custody of the Board shall be kept in a strong box, the
keys of which shall be kept in the custody of the cashier or authorised officer.

161. Accounting and recording procedures.—(1) All money received by the Board shall be acknowledged by a
receipt issued on behalf of the Board.

2 Where the money is tendered to an authorised official at an office of the Board, where the receipt of money is
immediately recorded through the Accounting Software System, the receipt shall be issued in Form 46S through the
system and in all other cases, including where money is tendered to tax collectors or other authorised officials in the
field, the receipt shall be issued in Form 15M.

(3) Three copies of the said receipts shall be prepared, the first copy to be handed over to the payer, second copy to
be attached to the challan submitted to the cashier in accordance with the provisions of rule 162 and third copy shall be
retained in the receipt book and all three copies of the receipt shall be signed by the tax collector or the authorised officer
in token of receipt of the money.

4 Entry in respect of receipt of cash or bank shall be passed when money is received in cash or by cheque or by
credit into the bank account of the Board which shall include sums received through Electronic Clearance System (ECS),
payment gateway, bank advice, etc:

Provided that the payment received against demand based on property assessment shall be automatically linked
with the cantonment board accounts while for other receipts, suitable steps shall be taken for reconciliation of bank
receipts with the Bank Book of the Board.

(5) The Head of Revenue shall monitor that the amounts so received as taxes or charges, as are recorded through the
accounting software system are suitably reflected against the demand from individual taxpayers as recorded in the
demand and collection register for the taxes or charges.

(6) Where a cheque received by the Board is dishonoured by a bank on presentation, the fact shall be reported at
once, to the tenderer of the cheque with a demand for payment in cash and the Head of Accounts shall pass a reversal of
the entry for collection of cheque and shall also intimate the Head of Revenue who shall monitor that the effect of such
reversal is suitably reflected in the demand and collection register:

Provided that the Board shall not accept any liability for loss or damage which may possibly occur as a result of
delay in intimating that the cheque has been dishonoured.

(7) Entry in respect of payment of cash or from bank shall be passed as and when any payment by cash or cheque or
advice has been approved by the authorised officer and the voucher forwarded to the cashier for disbursement or
payment.

(8) Entry for recording deposit of cash into bank, withdrawal of cash from bank and for transfer from one bank
account to the other shall be recorded on the basis of contra voucher in Form 12S as specified in sub-rule (3) of rule 43
and the entry shall be recorded on the same day the money is withdrawn, deposited or transferred from the bank.

(9) Entry for recording deposit of cash or cheque into the bank shall be made by the cashier at the time of sending
the same for deposit into the bank and upon passing such entry, the Accounting Software System shall generate a pay-in-
slip in a format acceptable to banks and counterfoil of such pay-in-slip duly acknowledged by the bank shall be kept in
the custody of the cashier.

162. Procedure where cash is collected by tax collectors.—(1) The tax collectors shall enter all the details relating
to every receipt, namely, for both tax and non-tax revenue items in the Accounting Software System separately and
obtain from the system the challan in Form 47S evidencing remittance of money to the Board at the end of the day and
shall submit the actual receipts issued by them in Form 15M to the cashier and the cashier shall verify that the details in
the challan regarding the amount, receipt number, etc., are in agreement with the actual receipts submitted by the tax
collectors before giving acknowledgement of receipt on the challan in Form 47S.
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(2) Any cancelled or unusable receipts shall also be submitted to the cashier and he shall ensure that the same are
noted and eventually destroyed as per the prescribed procedure.

163. Accounting for payments.— The entry for payments shall be made by credit to the cash or bank account and
debit to the payee's account and an expense account may be debited directly only when payment is made in accordance
with the provisions of Chapter IX.

164. Reversal of stale cheque.— When any amount drawn in cash or cheque remains unpaid owing to the absence
of the payee or otherwise, a report of such cheques remaining unpaid for a period exceeding sixty days shall be prepared
by the cashier from the reconciliation statement in Form 48S and presented to the Chief Executive Officer every month
and in all such cases of unpaid cheques, the entry in the bank account shall be reversed by the amount being transferred
to a “Stale Cheque Account' and when a fresh cheque is issued, the Stale Cheque Account shall be debited.

165. Responsibility for maintenance.—(1) The cash and bank book though maintained by the cashier, its proper
maintenance shall be the responsibility of the Head of Accounts or such other authorised officer as specified by the Chief
Executive Officer.

(2) The Head of Accounts shall count the cash on hand at least once a week and the balance as per actual count
shall be compared with the cash book balance and upon verification, the balance of cash on hand shall be certified by
him; and excess or deficit, if any, noted and reported to the Chief Executive Officer.

(3) The Chief Executive Officer shall carry out at least four times each year a surprise check of the cash book
balance and the cash balance as per actual count and shall record a certificate of verification under his signature below
the last entry in the cash book when such verification was carried out.

(4) The Chief Executive Officer or authorised officer shall also verify at the end of the month that the cash balances
maintained are appropriate and that money received by the Board is deposited into the bank in a timely manner.

CHAPTER XVIII
PERMANENT ADVANCE

166. System of permanent advance.— (1) Payments in respect of expenses incurred for the Board are generally
made by cheque or Electronic Clearance System in accordance with the procedure laid down in Chapter IX, provided,
this procedure shall not be applied where,-

(a) expenditure is very small and is treated as petty expenditure; and

(b) expenditure is to be incurred by the Heads of Department and the processes laid down cannot be
followed because of operational reasons.

(2) To enable the smooth functioning of the activities of the Board the system of permanent advance to authorised
officials may be followed as specified in rules 167, 168 and 169.

167. Contingent expenses and charges.— For certain expenditure to be incurred for the Board, where the amount
and the payee for such sum cannot be determined in advance, the authorised officer shall be entitled to incur such
expenditure out of advance paid to him in his personal name.

168. Procedure for permanent advance.—(1) An advance paid to the Chief Executive Officer or an authorised
officer to meet certain contingent expenses and charges of the Board shall be referred to as a permanent advance.

(2) Payment of permanent advance to the Chief Executive Officer may be made, as follows:-
(@ incase of Category | and Il Cantonment Boards, an advance upto an amount of one lakh rupees; and
(b) in case of Category Il and IV Cantonment Boards, advance upto an amount of fifty thousand rupees.

and such advance may be authorised by the Board in response to a written request by the Chief Executive Officer and
such request shall mention the purpose for which the permanent advance is required and the normal time within which
the said advance shall be adjusted..

(3) The Chief Executive Officer may approve a permanent advance to an authorised officer of a sum not exceeding
twenty five thousand rupees, taking into consideration the nature of his duties and requirements and upon such approval
being granted, the Chief Executive Officer authorising payment of permanent advance shall forward a copy of the
authorisation to the cashier who shall make an entry in the register of permanent advances in Form 49M and thereafter
the cashier shall disburse the sanctioned amount to the authorised officer and the permanent advance so authorised, shall
be paid in the name of the official seeking the advance and shall be duly dated and acknowledged by the official
receiving it.

(4) Each holder of a permanent advance shall, on first receiving it, and thereafter, on the 1st of April every year sign
an acknowledgement in regard to the amount held by him on permanent advance account and in case he has made some
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payments on account of the Board, the balance actually held by him and the balance in permanent advance account shall
be reconciled by him and the cashier.

(5) The authorised official who is in receipt of a permanent advance shall maintain a record of each payment made
by him from his permanent advance, and shall, preserve all sub-vouchers and receipts in support of the payment, to each
of which he shall assign a serial number.

(6) At the earliest possible time, and in any case, before the end of each year, the officer in receipt of the permanent
advance shall render a full account to the cashier or Head of Accounts along with the receipts, sub-vouchers, etc.,
referred to above and such statement shall be from the date of the last such statement submitted by him to the date of
submission of the statement and the Head of Accounts on being satisfied about the correctness and adequacy of the
receipts and vouchers submitted by the officer, shall record the repayment of whole or part of the permanent advance in
the register of permanent advances.

(7) Unless the authorised officer is to transfer or relinquish the charge held by him, or wishes to surrender the
permanent advance granted to him, the cashier shall disburse to the authorised officer the amount by which the
permanent advance was reduced upon acceptance of the expense vouchers and he shall accordingly restore the balance in
the permanent advance account of the said authorised officer to the sum sanctioned as a permanent advance to that
authorised officer.

169. Accounting and recording procedure.— The permanent advance when first drawn shall be charged in the
cash book to the head "Permanent Advances" and shall be debited to the Secondary Object Code Account of the
authorised officer to whom the advance is paid.

CHAPTER XIX
LOANS AND ADVANCES TO STAFF

170. Application.— This Chapter shall apply to advances made to the staff as a welfare measure and not to
permanent advance and provident fund advance which are dealt with by Chapter XV 111 and Chapter XI, respectively.

171. Accounting and recording procedures.—(1) Loans and advances paid or payable shall be recognised as and
when sanctioned and they shall be accounted as assets of the Board.

(2) Where interest is chargeable on the advance to staff, the same shall be recognised as income of the Board for the
respective year; even if the same is not due for recovery from the employee in the said year.

172. Recovery of advance.— The recovery of loans and advances given to employees shall be made from their
monthly salary and the amount recovered along with interest, as recorded in the monthly pay bill shall be adjusted against
the advance made to the employee and the record of such loans and advances to employees and the recovery thereof, as
well as procedures applicable thereto, shall apply mutatis mutandis in accordance with the provisions of rule 106.

173. Year-end procedures.— At the end of the year, details of individual balances in respect of advances to staff
shall be taken and reconciled with the total of advances to staff as per the primary object code balance and upon
reconciliation of the same, the amount outstanding from each employee shall be furnished to the employee.

CHAPTER XX
GRANTS-IN-AID

174. Bank accounts.— A separate bank account shall be opened in the case of each grant—in-aid received by the
Board for execution of any specific project or plan or scheme.

175. Receipt of grants—in-aid.— (1) Grant—in-aid received or receivable shall be recorded in the books by Head of
Accounts as and when the sanction orders in respect of them are issued and the grant—in-aid amount is received or is
likely to be received.

(2) Ordinary grants—in-aid, which are of revenue nature, shall be recognised as income of the Board.

(3) Grant-in-aid received or receivable in respect of specific revenue expenditure shall be recognised as income in
the accounting period in which the corresponding revenue expenditure is charged to the income and expenditure account
and in accordance with the conditions attached with the grant—in-aid.

(4) Grants—in-aid towards capital expenditure shall be treated as a liability till such time that fixed asset is
constructed or acquired and on construction or acquisition of a fixed asset out of grant—in-aids received, the value of the
asset so constructed or acquired shall be capitalised under the respective head to the extent of the amount of grant—in-aid
utilised and the grant-in-aid earlier reflected as a liability shall also be correspondingly transferred to the cantonment
development fund (utilised)or to the cantonment fund, as the case may be.
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(5) Unspent balance, if any, remaining after completion of the objective for which the specific grant-in-aid, shall
be transferred to the cantonment fund unless such unspent balance is required to be refunded to the grantor:

Provided that unspent balance, if any, of the grant-in-aid received from the Central Government shall be
refunded forthwith after completion of objective.

176. Expenses out of grants—in-aid.— Any expense incurred out of grant—in-aid shall be recorded in the books of
account as per procedure prescribed in Chapter 1X and the payment voucher should mention the grant against which such
expenditure is incurred.

177. Interest earned from temporary investments out of grants.— The provisions of section 120 of the Act,
where applicable, shall first be applied in the manner as mentioned therein and where not applicable, income earned out
of investments made from unutilised grant money, shall be credited to a separate income account, except where specific
condition in regard to treatment of such income has been laid down by the grantor.

178. Write off of grant-in-aid receivable.— Grants-in-aid recognised as receivable but not received shall be
reviewed each year and the Board may consider writing-off the grants-in-aid that have been recognised as receivable on
the basis of the grant-in-aid sanction order but has remained outstanding for a period exceeding three years.

179. Refund of unutilised grant.— The unspent or unutilised balance of grant-in-aid may be required to be refunded
or may lapse though sanctioned and the entries initially recorded to recognise the grant-in-aid shall be reversed in the
year when the lapsing or refund of grant becomes certain.

CHAPTER XXI
SECURITY DEPOSITS AND OTHER DEPOSITS
180. Deposits.—(1) The deposits received by a Board may be classified as-

(@)  short-term deposits such as earnest money deposit and hall booking deposit; and
(b)  deposits taken for a longer period such as water connection deposit and security deposit.

(2) Deposits shall usually be received in cash or by demand draft (hereinafter referred to as cash deposits) and in
case of certain contracts, deposit by modes other than cash or demand draft may also be permitted by the Board and in
such cases, the depositor may furnish to the Board, permitted securities in lieu of deposit (for example- bank fixed
deposits, etc.).

(3) Particulars of cash deposits received shall be maintained by the Board in Form 50S and receipt of non-cash
deposit furnished to the Board by way of securities including bank fixed deposits, shall be acknowledged and the
particulars of such security received recorded in a register maintained in Form 51M.

181. Accounting and recording procedure.—(1) Upon acceptance of any cash deposit, a receipt shall be issued in
accordance with the procedure prescribed in rule 180.

(2) All such deposits are recorded as a current liability under the head “Deposits” and further classified into the
appropriate detailed head.

(3) Upon condition of deposit being fulfilled, the amount repaid to the depositor shall be entered in the same
account so that the amount in that account is squared off.

182. Short-term deposits.—(1) Each category of short-term deposit shall be recorded in Form 50S under separate
Minor Head code and further by way of a Secondary Account Code.

Example.— Tender deposits for purchase of stationery shall be recorded as a separate Minor Head code
from tender deposits received from a civil contractor carrying out a painting job.

(2) The earnest money deposit which is initially received in short-term deposit account of the tenderer who is
awarded the contract may not be required to be repaid and in such case, this amount shall be transferred to the security
deposit account by passing a journal entry, if so decided.

183. Other deposits.— The register in Form 50S shall contain details such as the type of deposits received,
particulars of, work order number, water meter and property against which deposit is received, conditions of the deposit,
date and due date of repayment; and separate pages shall be set apart for different classes of deposit.

184. Refund of deposit.—(1) Security deposit shall be returned to the depositor or contractor, according to the terms
and conditions of the agreement and only after the satisfactory completion of the work to the full satisfaction of Chief
Executive Officer or the authorised officer.
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(2) Depositor seeking refund of the deposit shall furnish the original deposit receipt to the cashier and at the time of
authorisation of refund by payment voucher, the Head of Accounts shall verify that the amount is actually outstanding
and the amount shall be refunded after obtaining approval from the Chief Executive Officer.

(3) The cashier shall at the time of issuance of refund, record the words "refund issued on (date)” and
record particulars of the payment of refund on the face of the deposit receipt, which shall be attached to the copy of the
payment voucher.

(4) In case of return of non-cash deposits, the cashier shall at the time of release of the security deposited, record the
words "securities deposited released on (date)” on the acknowledgement obtained from the depositor and he shall
make an entry in the remarks column of the register maintained in Form 51M giving reference of the acknowledgement
so obtained and the name of the person to whom the security was released.

185. Time barred and unclaimed deposits.—(1) If the deposit, which is refundable, is not claimed for three
complete financial years after the repayment of such deposit is due; such deposit shall be treated as lapsed and transferred
to the credit of the cantonment fund under the head Lapsed Deposit account.

(2) At the end of each year, the Head of the Department concerned shall prepare a list of all lapsed deposits and
forward it to the Head of Accounts and upon being satisfied that the depositor has actually not claimed the amount for
three complete accounting years, the Head of Accounts shall, on authorisation from the Chief Executive Officer,
recognise the income by passing necessary journal entry.

(3) The deposits credited to the Board’s revenues shall not be repaid without the sanction of the Board and when so
repaid, the entry for the repayment shall be made by the cashier by debiting to the Lapsed Deposit Repaid account as an
expenditure of the current year.

186. Register of bank guarantees received.— The register of all bank guarantees received by the Board shall be
maintained by the cashier in Form 52M and the nature of bank guarantee, the period of its validity, its major conditions,
if any, the purpose or work order against which it is received and other details relating to the same shall be recorded in
the said register.

CHAPTER XXII
PERIOD END PROCEDURES

187. Daily procedures.—(1) The cash and bank book shall be posted and balanced daily and the closing cash and
bank balance of the day shall be carried forward to the next day as opening balance for that day.

(2) The cash and cheque collection shall be remitted to the Accounts Department and deposited with the bank and
the amount collected shall be remitted or deposited on the same day or if that is not possible, on the next working day and
if the Board maintains bank accounts in more than one location, it shall be ensured that the funds are transferred to the
main bank account at such periodicity as may be specified by the Board.

(3) The Head of Accounts shall carry out a verification of number of receipts issued each day as reported by the
collection centre with challan and cash or cheque deposited with the cashier and he shall make noting of the same in
remarks column of the cash book at the end of the day where the balance for the day is drawn up.

188. Month end procedures.—(1) The bank reconciliation shall be carried out as provided in Chapter XXIII on a
monthly basis for each of the bank accounts maintained by the Board and the same shall be signed by the Head of
Accounts and Chief Executive Officer every month.

(2) The Head of Accounts shall print the classified abstract in Form 53S and present the same to the Chief
Executive Officer.

(3) Where the Board is raising a periodic demand for water charges, the Head of Revenue Department shall upon
the demand being raised with the approval of the Chief Executive Officer, record the amount demanded in the water
charges demand, arrears and collection register in Form 54M and at the end of every month, based on information made
available by the cashier, the authorised officer from the revenue department shall record in the appropriate columns of the
said Form, the sums collected during the month against the water charges demanded.

(4) The entries in the ledger accounts from the cash book, bank book and the journal book shall be scrutinised at
least once in every month by the Head of Accounts or other authorised officer and necessary rectification entries shall be
passed immediately in respect of any errors that come to light.

(5) A printout of the trial balance shall be taken from the Accounting Software System in Form 14S at least at the
end of every month and the hard copy shall be presented to the Chief Executive Officer under the signature of the Head
of Accounts and the Chief Executive Officer, after satisfying himself about the correctness of the transactions reflected,
shall initial each page of the trial balance and return the approved copy to the Head of Accounts for being filed and
maintained.
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(6) Appropriate measures shall be taken to ensure the integrity and security of software as well as the accounting
data and the authorised officer shall take and maintain backup files at least on monthly basis and ensure the proper and
secure storage of the said data in accordance with directions issued by Director General from time to time.

(7) In addition, period end procedures that are required to be performed at least at the end of the month are listed
below-

(@) payment of pension contribution, provident fund contribution, leave salary contribution; etc., in
respect of employees on deputation;

(b)  one half of the salary of the Chief Executive Officer shall be remitted by the Board to the Central
government; and

(c) payment of Government dues for example- cess, royalty, etc., if any.

(8) The Chief Executive Officer shall also carry out surprise physical check of actual cash with the cash balance
shown in the General Cash Book at least twice in each month in the manner provided in sub-rule (4) of rule 41.

189. Quarterly procedures.—(1) At the end of each quarter, the Head of Stores Department or the authorised
officer shall prepare a report of closing stock in Form 45M from the entries made in the stock book for the stocks held in
the stores and receipts and issues made for various purposes.

(2) The Board shall also prepare the financial statements like the balance sheet, income and expenditure statement,
and receipts and payments account at the end of each quarter.

(3) In addition, period end procedures that are required to be performed at the end of each quarter are listed below,
namely:-

(@) reconciliation of deposits, advances, receivables and incomes with respective ledgers accounts and
registers;

(b) accrual of interest on borrowings, wherever applicable; and

(c) accrual of interest on advances and investments, wherever applicable.
190. Half yearly procedures.— The following half yearly procedures shall be carried out by the Board, namely:-

(@) recording of provision for claim bills entered in register of bills but remaining unpaid pending
approval; and

(b)  reconciliation of work-in-progress account with relevant items as appearing in fixed asset register
in Form 38M and relevant completion certificates issued during the year in Form 36M.

191. Annual procedures.—(1) All the period-end procedures, including the passing of adjustment entries performed
at the end of each quarter shall also be performed at the end of each accounting year and in addition to that, further
period-end procedures required to be performed at the year end have been stated in the succeeding sub-rules.

(2) The physical verification of stores and consumables shall be carried out on the last day of the accounting year in
the manner specified in rule 156.

(3) The authorised officer shall carry out physical verification of fixed assets on the last day of the accounting year
in the manner specified in rule 145.

(4) Atthe end of the year, the Accounts Department shall obtain a confirmation of balance amount from all persons
to whom permanent advances have been sanctioned.

(5) The Head of Accounts shall carry out a detailed scrutiny of all ledgers to verify that all entries necessary to
record the transactions of the Board during the financial year and to reflect the true and fair picture of the income and
expenditure and assets and liabilities of the Board have been correctly effected and wherever any provision or write-off is
considered necessary and appropriate as per the rules, or where any error or deficiency in regard to the entries made in
the books of account comes to his notice, he shall pass necessary rectification entries immediately.

(6) In addition to sub-rule (5), the Board shall create provision for depreciation on various types of assets in
accordance with the rates specified in Schedule 1V and shall disclose the Policy in this regard in the financial statements.

(7) The Board shall also prepare the financial statements like the balance sheet, income and expenditure statement,
and receipts and payments account for the financial year.
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CHAPTER XXI11
BANK RECONCILIATION STATEMENT

192. Preparation of bank reconciliation statement.— Bank reconciliation is a procedure by which the cashier
shall reconcile the bank balance as shown in the bank book of the Board with the bank balance as per the pass book or
statement received from the bank and bank reconciliation statement for each bank account of the Board shall be prepared
every month by the cashier in Form 48S as per the procedure prescribed in this Chapter.

193. Procedure.—(1) It shall be the duty of the cashier to close and balance the bank book on a daily basis and he
shall as far as possible obtain daily bank scrolls (i.e. the bank'’s record of the transactions between the bank and the Board
for receipts and payments at any particular date) and the bank statement for each bank account of the Board shall be
obtained each month.

(2) Ifthere is a difference between the balance as per the bank statement and balance as per books at the end of each
month; then the entries in the bank scrolls or bank statement shall be checked with the entries in the bank book and in
checking these items, the cashier shall check entries not just by amount but also taking into consideration the cheque
number, entry number, or name of the payee or payer, etc.

(3) The cashier shall first compare the entries in the bank book with the entries in the bank statement and the items,
which match, shall be suitably marked in the Accounting Software System and thereafter the following process shall be
followed, namely:-

(@ the unmarked items shall first be listed and a printout of such items be taken from the Accounting
Software System;

(b)  the items in the said list shall then be compared with the unmatched items reflected in the preceding
months reconciliation statement and those items from the preceding months reconciliation statement
that are matched shall also be suitably marked in the Accounting Software System and the
corresponding items marked off from the reconciliation statement of the preceding month;

(c) afresh list of unmarked and unreconciled items shall be obtained and the cashier shall scrutinise the
list and identify the additional entries to be made, based on inputs obtained in regard to some of the
unmatched entries and where certain entries appearing in the bank statement but not recorded in the
bank book of the Board indicate need for immediately recording such entries, effect will be given
by passing these entries forthwith;

(d) based on the entries specified in clause (c), a fresh list of unmarked and unreconciled items shall
once again be obtained from the Accounting Software System and these items remaining unmarked
shall then be suitably classified as provided in the Accounting Software System;

(e)  upon the correct classification of all such unmarked items appearing in the bank book or in the bank
statement, the reconciliation statement shall fully reconcile the balance as reflected in the bank book
of the Board with the balance as shown in the bank statement;

(f)  the cashier shall present such tallied reconciliation statement in regard to each bank account of the
Board to the Head of Accounts within two weeks from the end of the month;

(9)  where any reconciliation item remains uncleared in the bank reconciliation statement of the Board
for more than four months, the cashier shall prepare a list of such items giving therein full
particulars and suitable explanation for the items remaining uncleared,;

(h)  where the cashier considers it necessary to reverse the entry remaining uncleared in the bank
reconciliation, such a recommendation shall be made in the statement and the said statement shall
be forwarded to the Chief Executive Officer, who if satisfied, shall authorise such reversal entry or
other appropriate action to be taken and on the basis of the said authorisation, the cashier shall take
necessary action and pass the necessary reversal entries.
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CHAPTER XXIV

FINANCIAL STATEMENTS

194. Introduction.—(1) Financial statements prepared by the Board shall provide information about the financial
position, performance and cash flows of the Board and the financial statements shall comprise the following, namely:-

(a) Balance Sheet;

(b) Income and Expenditure Statement;

(c) Receipts and Payments Account;

(d) Disclosure of significant accounting policies;

(e) Notes to Account; and

(f) such other statements as may be specified by any law for the time being in force to regulate
disclosure of financial and other information by the Board.

(2) The following financial statements shall be prepared in the Form prescribed under column (2) of the Table
below and these financial statements shall be prepared by the Head of Accounts at the end of every accounting period
and for such other period as may be directed by Director General.

Financial Statement Form Number Purpose
1 2 @)

Balance Sheet 558 Discloses the financial position of the Board as at a given date

Income and Expenditure 56S Discloses the income and expenditure for that period derived on

Statement an accrual basis i.e. income earned during the year whether
actually received or not and all the expenditure incurred
whether actually paid or not

Receipts and Payments | 57S Discloses the actual funds received and the amount spent

Account during the accounting periods. It is based on actual receipts in
cash and bank, and actual payments effected, and is similar to
the cash based system followed hitherto

Schedules to the - Discloses the further break-up (up to Detailed Head code) of

financial statements any account head appearing in the financial statements.

Such schedules may be appended to the financial statements of
a Board whenever required or considered necessary.

Notes to accounts - Discloses the other significant matters considered necessary to
disclose in order to give a clearer understanding of the financial
statements, and subsidiary reports, as required

Statement of significant | - Discloses the important accounting policies followed by the

accounting policies Board for accounting for its transactions and in the preparation
and presentation of the financial statements

(3) The financial statements mentioned in sub-rule (2) shall be forwarded by the Board in duplicate to the

Controller of Defence Accounts for audit and furnishing a certificate of correctness.

Notes:

(1)  Where considered appropriate, the income and expenditure statement may in addition to previous year's
figures, give the budgeted figures for the accounting period.

(2) The receipts and payments account shall give the actual figures for the period along with the
corresponding budgeted figures as specified in Form 57S.

(3)  Refer to Appendix for preparation of opening balance sheet.
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195. Subsidiary reports.— Subsidiary reports and statements as required by the Act, rules made there under and
executive directions issued from time to time by the Central Government shall be prepared and annexed to the annual
financial statements prepared at the end of the financial year.

196. Other disclosures.— The Board may also provide other important financial information by way of disclosure,
such as-

(a) details of income, expenditure, receipt or payments out of grants;
(b) details of utilisation of funds under MPLADS or MLALADS;

(c) percentage of properties defaulting on property tax both in terms of number and value in comparison to
total properties and income earned.

CHAPTER XXV
AUDIT OF FINANCIAL STATEMENTS

197. Introduction.—(1) The financial statements of the Board prepared under these rules (including those relating to
the provident fund and the pension fund accounts of the Board) shall be audited by an Auditor and the cost of such audit
shall be paid by the Board.

(2) The audit shall be carried out for such period or periods as may be specified by the Central Government, which
shall, in no case, be greater than the period of a financial year:

Provided that fees for the audit of accounts of the Board by the Defence Accounts Department shall be charged
at the rates specified by Central Government from time to time and shall be assessed on the sanctioned strength of the
audit party and the number of days sanctioned for the completion of audit.

(3) The Board shall at the time of audit, produce all accounts, registers, documents and subsidiary papers which
may be required by the auditor to enable him to carry out the audit.

(4) All documents in the Form of Schedule I, I and 111 and all Forms numbered from 1S to 57S in schedule VI
under these rules shall be auditable.

198. Objection statements.— The audit enquiries issued by the auditor in the course of audit shall be returned to him
promptly and in any case before the close of audit, over the signature of the Chief Executive Officer, with explanations or
notes showing the action taken or proposed to be taken to settle the observations or objections raised and the Auditor
shall return for further action any of his observations or objections on which final or sufficient action has not, in his
opinion, been taken; and shall before concluding the audit bring them to the notice of the President.

199. Audit note.— If the objections or observations are not settled even after the explanations or clarifications
offered by the Chief Executive Officer with regard to any material issue, the officer carrying out the audit shall prepare
and submit an audit note to the Principal Controller of Defence Accounts, the Command and the Principal Controller of
Defence Accounts, the Command, shall forward a copy of the audit note along with his remarks to the President, and the
General Officer Commanding-in-Chief, the Command for necessary action.

200. Consideration of audit note.—(1) As soon as the audit note has been received in the office of the Board, the
same shall forthwith be taken into consideration and, the President shall convene a meeting of the Board to decide upon
the action to be taken in regard thereto and the action so taken shall be indicated in the form of a reply to the audit note,
which shall be sent to the Principal Controller of Defence Accounts, the Command, as promptly as possible at the latest
within one month of the date of receipt of the audit note and copy shall at the same time be sent, each to the Principal
Director and the General Officer Commanding-in-Chief, the Command and similar annotated copy shall be kept in the
office of the Board, and shall be placed before the audit officer at his next visit.

(2) In cases where, in the opinion of the Principal Controller of Defence Accounts, the Command, suitable action
has not been taken on the audit note, he shall send the case for orders, to the General Officer Commanding-in-Chief, the
command or, if the circumstances so warrant, to the Government as he thinks fit.
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201. Audit report.—(1) The auditor shall, within a period of three months from the end of the financial year,
complete the audit, and prepare an audit report and the report shall mention or include the following, namely:-

(@)  whether, in his opinion, proper books of account as required by the Act and rules have been kept by
the Board so far as it appears from his examination of those books;

(b)  whether the Board's balance sheet, income and expenditure statement and receipts and payment
account dealt with by the report are in agreement with the books of account;

(c)  whether the financial statements give a true and fair view-

(i) in case of the balance sheet, of the state of affairs of the Board as on the last day of the
financial year; and

(if) in case of income and expenditure statement, of the surplus or deficit of the Board for the year
ended on that date.

(2) Where any of the matters referred to in clause (a) or (b) or (c) of sub-rule(1) is answered adversely or with
qualification, the auditor's report shall state the reason for the same and give the financial impact of such qualification.

(3) Where an audit note referred to in rule 199 has not been settled as on the date of audit report in regard to any of
the observations or objections contained in such note, the said note or a summary thereof, as may be considered
appropriate by the auditor, shall also be given as an annexure to the audit report.

(4) The audit report along with the annexures thereto and the financial statements dealt with in the audit report shall
be submitted to the President by the Chief Executive Officer along with a copy each to the Principal Controller of
Defence Accounts, the Command and to the Principal Director and the President shall thereafter convene a meeting of
the Board to consider and adopt the duly audited financial statements and such meeting shall be held not later than four
months from the end of the financial year or first month from the receipt of the audit report, whichever is later.

202. Infructuous expenditure.- Infructuous expenditure already incurred shall be allowed to stand in the accounts
but the irregularity in respect thereof shall not be condoned or recovery waived except with the previous sanction of the
Central Government:

Provided that,-

(a) where the amount of such expenditure does not exceed fifty thousand rupees in any individual case,
the irregularity may be condoned or recovery waived by the Principal Director; and

(b)  where the amount of such expenditure exceeds fifty thousand rupees but does not exceed two lakh
fifty thousand rupees, the irregularity may be condoned or the recovery waived by the General
Officer Commanding-in-Chief, the Command.

203. Inquiry into losses.—(1) Whenever any material loss of monies, stores or other property of the Board, through
embezzlement, fraud, theft, or other cause is discovered, an investigation shall forthwith be made into the loss by the
Board or by some person appointed, by order, in this behalf by Board and if such loss incurred exceeds fifty thousand
rupees, the report of such investigation, shall be furnished with the Principal Director and a copy of the said report shall
also be forwarded to the General Officer Commanding-in-Chief, the Command.

(2) The General Officer Commanding-in-Chief, the Command, shall, if necessary,-

(a) arrange with the Principal Controller of Defence Accounts, the Command, for an expert
examination of accounts in connection with the loss;

(b) take such further steps as may be appropriate to the circumstances including recommending to
recover the money and to punish the offenders, if any;

(c) take steps to prevent recurrence of such losses.

(3) The action taken under sub-rule (1) shall not in any case debar the local authorities from taking any action which
may be deemed necessary.
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(4) Money, the value of stores or other property thus lost, shall not be written off in the accounts, except with the
previous sanction of the Central Government:

Provided that,-

(a) losses the amount of which does not exceed fifty thousand rupees in any individual case may be
written off as per directions of the Board, after obtaining final audit report from the Principal
Controller of Defence Accounts;

(b) losses exceeding fifty thousand rupees but not exceeding two lakh fifty thousand rupees in any
individual case may be written off as per directions of the Principal Director, after obtaining final
audit report from the Principal Controller of Defence Accounts;

(c) losses, the amount of which exceeds two lakh fifty thousand rupees but does not exceed five lakh
rupees in any individual case may be written off as per directions of the General Officer
Commanding-in-Chief, the Command, after obtaining final audit report from the Principal
Controller of Defence Accounts.

(5) Whenever there is an estimated loss of more than five lakh rupees, due to natural causes such as, fire, flood,
earthquake and landslide or due to man-made causes like theft and terrorist activity, intimation about such occurrence
and the loss shall be sent within forty-eight hours to the Central Government.

204. Irrecoverable items of revenue.—(1) Money due in respect of land rent (including house rent), sales of wood,
fruits, grass and miscellaneous contracts, which have been ascertained to be irrecoverable shall not be written off the
accounts except with the previous sanction of the Central Government:

Provided that,-

(a) any such irrecoverable amount which does not exceed twenty-five thousand rupees in any
individual case may be written off as per directions of the Board, after obtaining final audit report
from Principal Controller of Defence Accounts; and

(b) any irrecoverable amount which exceeds twenty-five thousand rupees but does not exceed one lakh
rupees in any individual case may be written off as per directions of the General Officer
Commanding-in-Chief, the Command, after obtaining final audit report from Principal Controller of
Defence Accounts.

(2) Licence fees which have been ascertained to be irrecoverable may be written off by the Board:

Provided that where the sum written off in favour of any one person exceeds five thousand rupees, the sanction
of the Board shall be first obtained, after obtaining final audit report from Principal Controller of Defence Accounts:

Provided further that where the sum written off in favour of any one person exceeds twenty-five thousand
rupees, the sanction of the General Officer Commanding-in-Chief, the Command shall be first obtained, after obtaining
final audit report from Principal Controller of Defence Accounts:

205. Remission of rent for land, etc.— Remission of money due in respect of land rent (including house rent), sale
of wood, fruits, grass and any other revenue from miscellaneous contracts may, for special reasons requiring alleviation
of hardship, such as the failure of crops, be sanctioned by the Board, up to a limit of twenty-five thousand rupees in any
individual case; by the General Officer Commanding-in-Chief, the Command, after obtaining final audit report from
Principal Controller of Defence Accounts, for any amount exceeding twenty-five thousand rupees but not exceeding two
lakh fifty thousand rupees in any individual case; and by the Central Government, for any amount exceeding two lakh
fifty thousand rupees.
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SCHEDULE |
[see rules 16 and 197]
FUNCTION CODES

BASIC MAIN SUB- COMPOSITE
FUNCTION FUNCTION FUNCTION FUNCTION
CODE CODE CODE CODE
1 2 3 5 7
1 General Administration
1 Cantonment Board
9 Others 119
2 Chief Executive Officer
9 Others 129
3 Elections & Census
1 Elections 131
2 Census 132
9 Others 139
4 FFinance, Accounts and Audit
1 Finance 141
2 Accounts 142
3 Budget 143
4 Audit 144
9 Others 149
5 City Planning
1 [Town Planning and Layout 151
2 Building Permissions and Regulations 152
3 Survey of land 153
9 Others 159
6 ard Administration
9 Others 169
7 ICommon Services
9 Others 179
8 Stores
9 Others 189
9 Others
9 Others 199
2 [Taxes and Revenues
1 Collection of Taxes
9 Others 219
2 Collection of Miscellaneous revenue
9 Others 229
3 Refund of Taxes
9 Others 239
4 [Miscellaneous Refunds
9 Others 249
9 Others
9 Others 299
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BASIC MAIN SUB- COMPOSITE
FUNCTION FUNCTION FUNCTION FUNCTION
CODE CODE CODE CODE
3 Public Works
1 Roads, Bridges and Foothpaths
1 Roads 311
2 Bridges and fly-overs 312
3 FFootpaths and pavements 313
4 Parking Facilities 314
5 Road-side drains 315
9 Others 319
2 Buildings
1 IAdministration Buildings 321
2 Educational Buildings 322
3 Hospitals 323
4 Markets 324
5 [Commercial Buildings 325
6 Residential Buildings 326
9 Others 329
9 Others
9 Others 399
4 ater Supply and Lighting
1 ater purchases
9 Others 419
2 ater Distribution
9 Others 429
3 Water Treatment
9 Others 439
[Transmission Mains, Distribution pipelines and Water
4 Imeters
9 Others 449
5 ater Storage
9 Others 459
6 [Tankers Supply
9 Others 469
7 IGroundwater Services, Tubewells, Open wells and small-
iped water supply
9 Others 479
8 Lighting
9 Others 489
9 Others
9 Others 499
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BASIC MAIN SUB- COMPOSITE
FUNCTION FUNCTION FUNCTION FUNCTION
CODE CODE CODE CODE
5 Sanitation and Conservancy
1 [Sewerage, Drainage and Sullage
1 Sewage Lines 511
2 Sewage Treatment Plants 512
9 Others 519
2 Solid Waste Management
1 Collection and Transportation 521
2 Waste processing 522
3 Dumping Grounds 523
4 [Cleaning of gutters and nallahs 524
9 Others 529
3 Public Toilets
9 Others 539
4 Conservancy
1 Road cleaning 541
2 Litter bins 542
9 Others 549
9 Others
9 Others 599
6 arkets and Allied Activities
1 Markets
9 Others 619
2 Slaughter Houses
9 Others 629
3 Licensing services
9 Others 639
4 ICantonment Board property on rent
1 Shopping Premises 641
2 Office Premises 642
3 Industrial Premises 643
4 Street Premises 644
5 Grounds 645
6 Bonded warehouse 646
9 Others 649
5 JAdvertisement on Cantonment Board property
9 Others 659
9 Others
9 Others 699
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BASIC MAIN SUB- COMPOSITE
FUNCTION FUNCTION FUNCTION FUNCTION
CODE CODE CODE CODE
7 Public Safety, Conveniences
1 Fire fighting
9 Others 719
2 Ponds
9 Others 729
3 Gardens
1 Parks and Gardens 731
2 [Tree Tending 732
9 Others 739
4 Guest houses
1 Sarais 741
2 Guest houses 742
3 Dak bunglows 743
9 Others 749
5 Transport
9 Others 759
6 Recreation
1 FFairs and festivals 761
9 Others 769
9 Others
9 Others 799
8 Health and Veterinary services
1 Hospitals
1 OPD 811
2 |PD 812
3 Speciality services 813
4 ICCU 814
5 Operation Theatres 815
6 Medicenes 816
7 Linen/Diet 817
9 Others 819
2 Dispensaries
1 Primary Health Centres 821
2 Maternal and Child Health Services 822
9 Others 829
3 Registration of Births and Deaths
9 Others 839
4 Epidemic Control
9 Others 849
5 Preventive Medicine
1 accination 851
9 Others 859
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6 Veterinary Services
1 /eterinary dispensaries 861
2 Destruction of rabid animals 862
3 JAnimal birth control 863
9 Others 869
7 Charitable Medical Institutions
9 Others 879
9 Others
9 Others 899
9 Education
1 Primary Schools
1 Kindergarten 911
2 Primary Schools 912
9 Others 919
2 [Secondary Schools
1 Secondary schools 921
2 Higher Secondary schools 922
9 Others 929
3 Higher Education
1 ocational education 931
2 Graduation 932
3 Medical Education 933
9 Others 934
4 Libraries
9 Others 949
5 IMuseums
9 Others 959
9 Others
1 JAdult Literacy 991
9 Others 999
SCHEDULE 11
[see rules 137(1) and 197]
OBJECT CODES
Part A - Revenue Receipts
S.No. OBJECT CLASS MAJOR HEAD MINOR HEAD DETAILED HEAD OgéEET
@ 2 (©) 4 ®) (6) @) ®)
1 Revenue Receipts [Tax Revenue
1 Consolidated Tax on Property
1 Tax on annual values of land and buildings 1111
2 Water tax 1112
3 Conservancy and Scavenging Tax 1113
4 Lighting and Drainage Tax 1114
5 Education Tax 1115
8 Holding Tax 1118
9 Others 1119
2 Taxes other than property tax
1 Advertisement tax 1121
2 Tax in lieu of Excise 1122
9 Others 1129
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Tax on animals and vehicles
1 Vehicle Tax 1131
2 Wheel Tax 1132
3 Animal Tax 1133
4 Rickshaw Tax 1134
5 Cycle Tax 1135
9 Others 1139
Tax on trades and profession
1 Tax on trades and profession 1141
2 Hawker Tax 1142
9 Others 1149
Tax on entertainment and performances
1 Theatre Tax 1151
9 Others 1159
Octroi and Tolls
1 Octroi 1161
2 Toll Tax 1162
3 Local Body Tax 1163
4 Passenger Tax 1164
9 Others 1169
Others
1 Compensation in lieu of profession tax 1191
2 Tax on Manufacture of Brick and Lime 1192
8 Surcharge 1198
9 Others 1199
OBJECT CLASS MAJOR HEAD MINOR HEAD DETAILED HEAD OCB(‘:])E)ET
Realisation under Special Act Pounds
9 Others 1219
Hackney Carriages
1 Income from Hackney Carriages 1221
9 Others 1229
Service Charges
1 Service Charges- MoD 1231
9 Others 1239
Assigned Revenue and Compensation
Others 1249
Others
9 Others 1299
Revenue from property (other than taxation) Land
1 Lease Premium 1311
2 Lease Rent 1312
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3 License fees 1313
4 Ground Rent 1314
5 Agricultural rent 1315
6 Dhobighat rent 1316
7 Rent from Taxi stand 1317
9 Others 1319
Building
1 Income from buildings belonging to Government 1321
2 Shops 1322
3 Guest Houses 1323
4 Markets 1324
5 Income from buildings other than property of Governm 1325
6 Income from Cantonment Fund Buildings 1326
7 Halls 1327
9 Others 1329
Rent on Fixed Assets
1 Plant and Machineries 1331
2 Vehicles 1332
3 Office equipments, computers and peripherals 1333
4 Furnitures and fixtures 1334
5 Electrical Installations(Water Meters, etc.) 1335
9 Others 1339
Others
1 Frontage Board 1391
9 Others 1399
OBJECT CLASS MAJOR HEAD MINOR HEAD DETAILED HEAD ocBg)E)(éT
Grants, Contributions and Subsidies Grants from Central Government
1 Ordinary Grant 1411
2 Special Grant 1412
3 Contribution towards tha Pay of CEO 1413
9 Others 1419
Grants from State Government
1 Teaching/Education Grant from DEO of State Govern 1421
2 Teaching/Education Grant 1422
9 Others 1429
Grant from Other Agencies
9 Others 1439
Others
9 Others 1499
F-ees, User Charges and Fines Fees
1 Fees from Educational Institutions 1511
2 Fees from Medical Institutions 1512
3 Fees from Markets 1513
4 Fees from slaughter houses 1514
5 Fees from Bonded Warehouses 1515
7 Testing & Supervision Fees 1517
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9 Others 1519
Conservancy Charges
1 Conservancy Charges to Military Establishment 1521
2 Conservancy Charges - Government 1522
3 Conservancy Charges - Railway 1523
4 Conservancy Charges - Air Force 1524
5 Conservancy - User Charges 1525
6 Conservancy Charges - Others 1526
9 Others 1529
Registration, License and NOC fees
1 Registration fees 1531
2 License fees 1532
3 Water Connection and Security Fees 1533
4 Fees for Registration under RTI Act 1534
5 Application Fees 1535
6 Dog Badges Fee 1536
7 License fees for Trade & Profession 1537
9 Others 1539
OBJECT CLASS MAJOR HEAD MINOR HEAD DETAILED HEAD OCBéIEE)ET
Building Permission/Development Fees
1 Building sanction/Development Fee 1541
2 Numbering Fees 1542
3 Betterment Charges 1543
9 Others 1549
Fines and Penalties
1 Fines under the Cantonment Act 1551
2 Warrant Fees 1552
3 Demand Notice Fees 1553
4 Damage Charges 1554
5 Compounding Fees 1555
6 Proclamation Fees 1556
7 Distraint Fees 1557
9 Others 1559
Hawking and Market charges
1 Hawking fees 1561
2 Parking Fees 1562
3 Hoarding Fees 1563
4 Picketing Fees 1564
9 Others 1569
Cess Charges
1 Local Cess 1571
9 Others 1579
Other Charges
1 TTIP/ Mutation Fees 1591
2 Copying charges 1592
3 Charges on trees, fruits, grass, wood 1593
4 Grazing Fees 1594
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5 Testing & Supervision Fees 1595
6 Processing Fees 1596
7 Cable Laying/Trench Charges 1597
8 Vaccination Charges 1598
9 Others 1599
iIncome from Sales and Hire Charges Sale of water
1 Water Charges 1611
9 Others 1619
Sale of Forms and Publications
1 Sale of Statutory Forms 1621
9 Others 1629
Sale of Scrap
1 Sale of Scrap Through Tender 1631
9 Others 1639
Sale of Nightsoil
1 Sale of Vermicompost 1641
9 Others 1649
Recovery of Charges
OBJECT CLASS MAJOR HEAD MINOR HEAD DETAILED HEAD OCBSEET
1 Electricity Charges 1651
9 Others 1659
Others
1 Forest Revenue 1691
9 Others 1699
Income from Interest and Dividends Interest From Bank
1 Interest on Term Deposits with Banks 1711
9 Others 1719
Interest on Post Office Deposits
1 Interest on Term Deposits with Post Office 1721
9 Others 1729
Interest on Deposits in Financial Institutions
9 Others 1739
Interest on Loans and Advances
9 Others 1749
Interest on loans and Advances to Employees
1 Interest on Vehicle Advance 1751
9 Others 1759
Dividends
9 Others 1769
Others
1 Interest on Tax 1791
9 Others 1799
[Other Income Garden Receipts
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9 Others 1919
Recoveries from services rendered to Private Individuals
1 Recovery for Services Provided 1921
9 Others 1929
Rebates & Discounts
1 Discount received on Bills Payable 1931
9 Others 1939
Others
1 Contract for removal of dead bodies 1991
2 Sullage Water 1992
3 Damages/ Restoration Charges 1993
4 Income from Fairs and Exhibitions 1993
9 Others 1999
Object Codes
Part B - Revenue Expenditure
Sr-No OBJECT CLASS MAJOR HEAD MINOR HEAD DETAILED HEAD el
(&3] @ ®) @) ®) (6) @) ®) 9)
Revenue Expenditure 1 Establishment Expenses
1 Salary and allowances to CEO
1 Salary 2111
2 Allowances 2112
9 Others 2119
2 Salary other than salary to CEO
1 Basic Pay 2121
2 Grade Pay 2122
3 DA 2123
4 HRA 2124
5 CCA 2125
9 Others 2129
3 Allowances
1 Washing allowance 2131
2 Uniform Allowance 2132
3 Overtime Allowance 2133
9 Others 2139
4 Benefits
1 LIC 2141
2 GIS 2142
3 Medical Reimbursement 2143
4 Leave Pay 2144
5 Bonus 2145
9 Others 2149
5 Contributions
1 Monthly contribution to Pension Fund 2151
2 Contribution to National Pension Scheme 2152
9 Others 2159
6 Honorarium
1 VP 2161
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2 Other Elected Members 2162
3 Consultants 2163
4 Retired Staff 2164
9 Others 2169
7 Pension and Terminal Benefits
1 Transfer by CB to Pension Fund 2171
2 Gratuity 2172
9 Others 2179
9 Others
9 Others 2199
OBJECT
OBJECT CLASS MAJOR HEAD MINOR HEAD DETAILED HEAD CODE
IAdministrative Expenses/ Contingencies
Office Expenses
1 Printing 2211
2 Stationery 2212
3 Official Postage and Postage labels 2213
4 Refreshment expenses 2214
5 Programme and Meeting Expenses 2215
6 Electricity Expense 2216
9 Others 2219
Rent, Rates and Taxes
1 Rent 2221
2 Taxes - GST 2222
9 Others 2229
Information & Communication Technology
1 Telephone & Fax 2231
2 Internet & IT Leased Lines 2232
3 Mobile Charges 2233
4 Digitization 2234
9 Others 2239
Books and Periodicals
1 Books, periodicals and maps 2241
9 Others 2249
Vehicle, Travelling and Conveyance
1 Vehicle Fuel 2251
2 Vehicle Maintenance 2252
3 Vehicle Hire Charges 2253
4 Other vehicle expenses(Registration, licenses) 2254
5 Travelling Expenses (TA/DA) of CEO 2255
6 Travelling Expenses (TA/DA) of Other Staff 2256
9 Others 2259
1 Legal fees 2261
2 Professional Fees 2262
3 Engineering Fees 2263
4 Audit Fees 2264
9 Others 2269
Advertisement and Publicity
1 Advertisement charges 2271
9 Others 2279
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Others
1 Security expenses 2291
2 Training Expenses 2292
9 Others 2299
OBJECT
OBJECT CLASS MAJOR HEAD MINOR HEAD DETAILED HEAD
CODE
Interest and Finance Charges
Interest on loan from Central Govt
9 Others 2319
Interest on loan from Bank
9 Others 2339
Bank charges
1 Bank Charges - General 2341
2 Bank Charges - Cheque Dishonour 2342
9 Others 2349
Others
9 Others 2399
Purchases, Repairs, Maintenance and
Works
Contracts
Purchase of Water
9 Others 2419
Purchase of Consumables
1 Office 2421
2 Stores 2422
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OBJECT
OBJECT CLASS MAJOR HEAD MINOR HEAD DETAILED HEAD
CODE
Stationery 2423
Cost of Medicine 2424
Other Hospital Supplies 2425
Hospital Food 2426
Others 2429
Purchase of materials for distribution to public
Distributions at Special Camps 2431
Others 2439
Works contract / Repairs / Maintenance
Land 2441
Buildings 2442
Office Equipments 2443
Roads,footpaths & pavements 2444
Drainage & Sanitation 2445
Water Supply 2446
Miscellaneous Equipments 2447
Miscellaneous Public Improvement 2448
Others 2449
Hire Charges
Hire Charges - Heavy Equipments 2451
Hire Charges - Office Equipments 2452
Others 2459
OBJECT CLASS MAJOR HEAD MINOR HEAD DETAILED HEAD OBt
9] Others
1] Cost of work done for private individuals 2491
2| Cost of deposits work 2492
9] Others 2499
Depreciation
2|  Building
1] Buildings inside Cantonment Board Area (RRC) 2521
2| Buildings outside Cantonment Board Area (RRC) 2522
3| Sheds inside Cantonment BoardArea 2523
4] Sheds outside Cantonment BoardArea 2524
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5_| Permanent Reservoirs (Lakes, Ponds, Wells, Etc.) 2525
6] Temporary Reservoirs 2526
9| Others 2529
3] __ Other Fixed Assets
1| Concrete Roads 2531
2| Tar and Other Roads 2532
3] Water Bound Macadam (WBM) Roads 2533
4] Bridges, Flyovers, Subways 2534
5| Roadside Drains, Sewerage Systems, Gutters 2535
6| Other Drains, Culverts, Etc. 2536
9| Others 2539
4] Plant and Machinery
1] PVC & Metal Pipelines (Water Distribution System) 2541
2| MS Steel / PVC Water Storage Tanks 2542
3| Mark Il Pumps & Hand Pumps 2543
5| Machinery (As per Definition) 2545
9| Others 2549
5|  Electrical Installations
1| Generator plant 2551
2| Air Conditioners 2552
3| Elevators 2553
4] Street Lighting 2554
5| Signals 2555
6] Water Meters 2556
7] Touch screen kiosks 2557
9| Others 2559
6] Vehicles
1| Commercial Vehicles 2561
2| Staff Vehicles 2562
9| Others 2569
7|  Office Equipments
1| Computers & Peripherials 2571
2| Photo Copier and others 2572
9| Others 2579
OBJECT
OBJECT CLASS MAJOR HEAD MINOR HEAD DETAILED HEAD CODE
8JFurniture and Fixtures
1Furniture 2581
2[Fittings & Fixtures 2582
9Others 2589
9|Iintangibles and Other Assets
1|Computer Software 2591
9Others 2599
Grants, Revenues and Subsidies
1[Grants to Charitable and Medical Institutions
9Others 2619
2|Grants to Municipalities and local bodies
9Others 2629
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3[Grants to Educational Institutions
9Others 2639
4|Grants to Community & Citizens
1[Scholarships 2641
9Others 2649
9[Other Contributions
1JAURC 2691
2|Computerizaton 2692
3JABAS Pilot Project 2693
9Others 2699
Provisions and Write- offs
1Discount
1[Rebate on Property Tax 2711
9Others 2719
2|Sundry Writeoffs
1|Balance on Rounding written off 2721
9Others
9Others 2799
OBJECT
OBJECT CLASS MAJOR HEAD MINOR HEAD DETAILED HEAD CODE
iscellaneous/Other Expenses
1}Animal Control
1| Rewards for Animal Catching, Destruction, Etc. 2911
2| Animal Birth Control 2912
3| Cost of Feeding Animals 2913
9| Others 2919
2[Refunds
1| Refund of taxes 2921
2| Miscellaneous Refunds 2922
3| Octroi 2923
9| Others 2929
3|Charges on account of indigent persons sent for treatment
9| Others 2939
4[Charges for Survey of Land
9| Others 2949
5[Conservancy
1| Expenditure on Military Conservancy 2951
2| Expenditure on Private Conservancy 2952
3| Expenditure on Civil Conservancy 2953
9| Others 2959
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8JPrior Period Adjustments
1| Prior Period Expenses / (Income) 2981
9 | Others 2989
9Others
1| Payments to Central Government 2991
9| Others 2999
Part C - Liabilities
OBJECT
S.No OBJECT CLASS MAJOR HEAD MINOR HEAD DETAILED HEAD CODE
(@) @) [©)] 4 ©) (6) @ ®) ©
Liability ICantonment Fund and Reserves
1] Cantonment Fund
1] Cantonment Fund Opening Balance (Balancing Figure) 3111
2| Cantonment Fund Adjustment Account 3112
9| Others 3119
2| Cantonment development fund
1| Cantonment development fund 3121
2| Cantonment development fund (Women and Child Welfare Fund) 3122
9| Others 3129
3| Capital Reserve
9] Others 3139
4] Statutory Reserve
1| Salary Reserve 3141
2| Water Supply Reserve Fund 3142
9| Others 3149
5| General Reserves
1] General Reserve 3151
9| Other 3159
6] Loan Repayment Reserve
9] Others 3169
7| Trust/Agency Reserves
1| Pension Fund 3171
2| G.P.F. 3172
3] Trust Fund 3173
9| Others 3179
8| Balance of Income Over Expenditure
1] Balance of Income Over Expenditure 3181
9] Others 3189
9| Other
9] Others 3199
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OBJECT CLASS MAJOR HEAD MINOR HEAD DETAILED HEAD Ogél;(éT
Grants, Contributions for Specific Purpose
1] Government of India
1| Grant from Central Finance Commission 3211
2| IUDP 3212
3| INNURM 3213
4] USDISMT 3214
9| Others 3219
2| State Government
1| State Govt Grant Scheme - | 3221
2| State Govt Grant Scheme - 11 3222
3| State Govt Grant Scheme - 111 3223
4]  MP/MLA Fund 3224
5| DPDC Funds 3225
6] Education/Teaching Grant 3226
9| Other 3229
3| CBs,Other Govt. Agencies, Institutions and NGOs
1| Contribution From CBs (Balance) 3231
9] Others 3239
4| Financial Institutions
9] Others 3249
9| Others
9] Others 3299
Secured and Unsecured Loans
1| Loans from Governement of India
9] Others 3319
4] Secured Loans from Banks & Financial Institutions
1| Loan for water supply 3341
2| Loan for housing 3342
9] Others 3349
5] Unsecured Loans
1] Unsecured Loans 3351
9] Others 3359
9| Others
9] Others 3399
Interest on Loans
1] Interest on Loans from Governement of India
9] Others 3419
3| Interest on Secured Loans from Banks & Financial Institutions
9] Others 3439
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OBJECT CLASS MAJOR HEAD MINOR HEAD DETAILED HEAD OBJECT
Interest on Unsecured Loans
1] Interest on Unsecured Loans 3451
9| Others 3459
Others
9| Others 3499
Employers Liability
Salary and Wages Payable
1| Net Salary Payable - CB Staff 3511
2| Net Salary/Wages Payable - Others 3512
9| Others 3519
Other Allowances Payable
1] Washing allowance 3521
2| Uniform Allowance 3522
3] Overtime Allowance 3523
9] Others 3529
Refunds Payable to staff
1] Excess Recovery Refund 3531
9| Others 3539
Benefits payable to staff
1| Medical Reimbursement 3541
2| Tution Fees 3542
3] Insurance of Employees 3543
4] Leave Travel Concession 3544
5| Uniform to Staff 3545
6] HRD Activities 3546
7] Bonus and Rewards 3547
9| Others 3549
Deductions from salary-payable to funds
1] Provident Fund 3551
2| General Fund (Licence Fee of Quarters) 3552
3] National Pension Scheme Contributions 3553
9] Others 3559
Deductions from salary on account of Government Taxes
1] Income Tax 3561
2| Professional tax 3562
9] Others 3569
Deductions from salary - payable to respective institutions
1| L.I.C. 3571
2| Post Office 3572
3| Banks 3573
4] G.1.S. 3574
5| Relief Funds 3575
6] Courts 3576
7] Co-operative societies 3577
9] Others 3579
Deposit from Staff
1| Security Depositfrom Staff 3581
9] Others 3589
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OBJECT CLASS MAJOR HEAD MINOR HEAD DETAILED HEAD Ogélé(éT
9| Others
2| Amount payable to National Pension Fund 3592
3] Amount Payable to GPF 3593
5] Loss of Pay 3595
9| Others 3599
6[upplier's and Contractor's Liability
1| Earnest money Deposits
1| EMD from Suplliers of Materials 3611
2| EMD from Labour Contracts 3612
3] EMD from providers of Professional Servies/Consultancy 3613
9| Others 3619
2| Security Deposits
1] SD from Suplliers of Materials 3621
2| SD from Labour Contracts 3622
3] SD from providers of Professional Servies/Consultancy 3623
9| Others 3629
3| Bills passed for payment but not paid
1| Creditors for Supllies/Materials 3631
2| Creditors for Labour Contracts 3632
3] Creditors for Professional Servies/Consultancy 3633
8] Miscellaneous Vendors 3638
9] Others 3639
4] Bills received but not passed for payment
1| Creditors for Supllies/Materials 3641
2| _Creditors for Labour Contracts 3642
3] Creditors for Professional Servies/Consultancy 3643
9] Others 3649
5| Disputed claims
9] Others 3659
6| Bills for utilities / Services
1| Electricity 3661
2| Water 3662
3] Telephone 3663
9] Others 3669
7| Retention Money/Refunds payable to Contractors / Suppliers
1| Retention Money of Suplliers of Materials 3671
2| Retention Money of Labour Contracts 3672
3] Retention Money of providers of Professional Servies/Consultancy 3673
9] Others 3679
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OBJECT CLASS MAJOR HEAD MINOR HEAD DETAILED HEAD OBIECT
9[Others
1[Staff Account For Expenses Booked against Advances 3691
9[0thers 3699
7|Liability to Public
1|Deposits from Public
1[Short Term Deposits 3711
2|Long Term Deposits 3712
3[Deposit for Buildings/Halls 3713
4]Deposit for Ground/Land 3714
9[0thers 3719
2Revenue Deposits
9[0thers 3729
3[Deposit Works
9[Others 3739
4Refunds payable to Public
1[Sale proceeds 3741
2[Excess revenue collected 3742
9[0thers 3749
5[Taxes received in advance
1JALV Based tax Received in Advance 3751
9[0thers 3759
9Others
90thers 3799
8JAmount payable to Government
1JAll recoveries on behalf of Goverment
1[Education Cess 3811
2[Employment Guarantee Cess 3812
3JTDS (Income Tax) on Supplies/Materials Contract 3813
4]TDS (Income Tax) on Labour Contracts 3814
5[TDS (Income Tax) on Professional Contracts/Consultancy 3815
6[State Govt Taxes 3816
7[Service Tax Collected 3817
9[0thers 3819
2|Land price payable to Goverment
9[Others 3829
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OBJECT CLASS MAJOR HEAD MINOR HEAD DETAILED HEAD O(?SIS(ET
3JAmount payable for supplies
1jPayables to Govt Suppliers 3831
9[Others 3839
4JAmount payable for goods & services (GST)
1|GST Payable 3841
2RCM GST Payable 3842
3|TDS on GST 3843
9[0thers 3849
5Amount payable for staff on deputation
1|ICEOs Moiety of Pay 3851
9[Others 3859
9[0thers
9[Others 3899
Other Liabilities
1Provisions for Expenses
1|Office Expenses 3911
2[Other Administrative Expenses 3912
9[0ther 3919
2Provision for Interest
9[Others 3929
9[0thers
9[0thers 3999
Part D - Assets
OBJECT CLASS MAJOR HEAD MINOR HEAD DETAILED HEAD OCB(J)IIEDCET
@ @) @ (5) (6) @ () © (10)
Assets 1Fixed Assets
1lLands
1) and Inside Cantonment Board Area 4111
2)Land Outside Cantonment Board Area 4112
3Forest Land 4113
4[Gardens and Parks 4114
5Ponds and Lakes 4115
9[0thers 4119
2Buildings and Premises
1Buildings inside Cantonment Board Area (RCC) 4121
2Buildings outside Cantonment Board Area (RCC) 4122
3fheds inside Cantonment BoardArea 4123
4Bheds outside Cantonment BoardArea 4124
5Permanent Reservoirs (Tanks, Wells, Etc.) 4125
6|Temporary Reservoirs 4126
9[0thers 4129
3[Other Fixed Assets
1[Concrete Roads 4131
2|Tar and Other Roads 4132
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3|water Bound Macadam (WBM) Roads 4133
4PBridges, Flyovers, Subways 4134
5Roadside Drains, Sewerage Systems, Gutters 4135
6[Other Drains, Culverts, Etc. 4136
9[0thers 4139
4Plant and Machinery
1PVC & Metal Pipelines (Water Distribution System) 4141
2MS Steel Tanks 4142
3Mark Il Pumps & Hand Pumps 4143
4]
5Machinery (As per Definition) 4145
9[0thers 4149
5Electrical Installations
1{Generator plant 4151
2JAir Conditioners 4152
3Elevators 4153
4[street Lighting 4154
5Bignals 4155
6)Water Meters 4156
7[Touch screen kiosks 4157
9thers 4159
6[Vehicles
1[Commercial Vehicles 4161
2[taff Vehicles 4162
9[0ther Vehichles 4169
7IComputers, Peripherials & Office Equipments
1[Computers & Peripherials 4171
2Photo Copier and others 4172
9[0thers 4179
OBJECT CLASS MAJOR HEAD MINOR HEAD DETAILED HEAD OgélliDCET
8JFurniture and Fixtures
1fFurniture 4181
2Fittings & Fixtures 4182
9[Others 4189
9lintangibles and Other Assets
1[Computer Software 4191
9[Others 4199
2JAccumulated Depreciation
2Buildings and Premises
1Buildings inside Cantonment Board Area (RRC) 4221
2Buildings outside Cantonment Board Area (RRC) 4222
3Sheds inside Cantonment BoardArea 4223
4Sheds outside Cantonment BoardArea 4224
5Permanent Reservoirs (Tanks, Wells, Etc.) 4225
6|Temporary Reservoirs 4226
9[Others 4229
3[Other Fixed Assets
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1[Concrete Roads 4231
2[Tar and Other Roads 4232
3Water Bound Macadam (WBM) Roads 4233
4Bridges, Flyovers, Subways 4234
5Roadside Drains, Sewerage Systems, Gutters 4235
6[Other Drains, Culverts, Etc. 4236
9[Others 4239
Plant and Machinery
1PVC & Metal Pipelines (Water Distribution System) 4241
2JMS Steel Tanks 4242
3Mark Il Pumps & Hand Pumps 4243
5Machinery (As per Definition) 4245
9[Others 4249
OBJECT CLASS MAJOR HEAD MINOR HEAD DETAILED HEAD O(E:SéllichT
Electrical Installations
1|Generator plant 4251
2JAir Conditioners 4252
3Elevators 4253
4[Street Lighting 4254
5ignals 4255
6[Water Meters 4256
7|Touch screen kiosks 4257
9[Others 4259
Vehicles
1|Commercial Vehicles 4261
2[Staff Vehicles 4262
9[Others 4269
IComputers, Peripherials & Office Equipments
1[Computers & Peripherials 4271
2JPhoto Copier and others 4272
9[Others 4279
FFurnitures and Fixtures
1[Furniture 4281
2Fittings & Fixtures 4282
9[Others 4289
Intangibles and Other Assets
1[Computer Software 4291
9[0thers 4299
[Capital Work in Progress
Lands
1lLand Inside Cantonment Board Area 4311
2]Land Outside Cantonment Board Area 4312
3fForest Land 4313
4fGardens and Parks 4314
5Ponds and Lakes 4315
9[Others 4319
Buildings and Premises
1Buildings inside Cantonment Board Area (RRC) 4321
2Buildings outside Cantonment Board Area (RRC) 4322
3Sheds inside Cantonment BoardArea 4323
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4Sheds outside Cantonment BoardArea 4324
5Permanent Reservoirs (Tanks, Wells, Etc.) 4325
6[Temporary Reservoirs 4326
9[Others 4329
Other Fixed Assets
1[Concrete Roads 4331
2[Tar and Other Roads 4332
3|Water Bound Macadam (WBM) Roads 4333
4Bridges, Flyovers, Subways 4334
5Roadside Drains, Sewerage Systems, Gutters 4335
6[Other Drains, Culverts, Etc. 4336
9[Others 4339
OBJECT CLASS MAJOR HEAD MINOR HEAD DETAILED HEAD OgéEDCET
Plant and Machinery
1PVC & Metal Pipelines (Water Distribution System) 4341
2JMS Steel Tanks 4342
3Mark Il Pumps & Hand Pumps 4343
5Machinery (As per Definition) 4345
90thers 4349
Electrical Installations
1|Generator plant 4351
2JAir Conditioners 4352
3Elevators 4353
4[Street Lighting 4354
5[Signals 4355
6[Water Meters 4356
7|Touch screen kiosks 4357
9[Others 4359
Vehicles
1|Commercial Vehicles 4361
2[staff Vehicles 4362
9[Others 4369
[Office Equipment,Computers and Peripherals
1|Computers & Peripherials 4371
2[Photo Copier and others 4372
9[Others 4379
Furniture and Fixtures
1fFurniture 4381
2fFittings & Fixtures 4382
9[Others 4389
Intangibles and Other Assets
1|Computer Software 4391
9[Others 4399
4linvestments
Government of India Securities
9[Others 4419
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State Government Securities
9[Others 4429
[Term Deposit Receipts with Banks
1{Term Deposits with banks 4431
9[Others 4439
INational Savings Certificates
9[Others 4449
OBJECT CLASS MAJOR HEAD MINOR HEAD DETAILED HEAD OgéIEE)(ZET
Post Office Deposits
9[Others 4459
Deposits in Financial Institutions
9[Others 4469
JAccrued Interest on Investemnts
1Bank FDRs 4471
2National Savings Certificate 4472
90thers 4479
[Other Investments
90thers 4499
5[Stock in Hand
Stores
1[Office 4511
2[Stores 4512
3[Stationery 4513
4Hospital Supplies 4514
5Hospital Food 4515
9[Others 4519
[Tools
1[Carpentry Items 4521
2Electrical Items 4522
3|Water Supply items 4523
9[Others 4529
Others
9[Others 4599
6[Sundry Debtors
Receivable for Tax Revenue
1[Consolidated Tax on Property 4611
2|Tax on Trades and Professions 4612
9[Others 4619
Receivable from Government or Under Special Act
1[Service Charges Receivables from MoD 4621
2Receivables from Central Govt 4622
3Receivables from State Govt 4623
9[Others 4629
Grants receivable
1|Grants Receiveable from State Government 4631
9[Others 4639
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OBJECT CLASS MAJOR HEAD MINOR HEAD DETAILED HEAD O(E:SE])IT_)CET

Receivable for Rental Income

9[Others 4649
Receivable from Fees and User Charges

1[Fees 4651

2[Conservancy Charges 4652

3FFines and Penalties 4653

9[Others 4659
Sales and Hire Charges

1[Sale of Water 4661

90thers 4669
Interest

1JAccrued interest on Term Deposits 4671

90thers 4679
Doubtful Debtors

9[Others 4689
Others

90thers 4699

Loans , Advances and Deposits

Loans and Advances to Employees

1fFestival Advance 4711

2|Vehicle Advance 4712

9[Others 4719
Provident Fund Loans

1Refundable PF Loans 4721

2Non Re-embursible PF Loans 4722

9[Others 4729
IAdvances to Contractors

9[Others 4739
Deposits with External Agency

1PDeposit with Govt Agencies 4741

9[Others 4749
[Temporary Advance

9[Others 4759
Others

9[Others 4799
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OBJECT CLASS MAJOR HEAD MINOR HEAD DETAILED HEAD O(E:SE])EDCET
8|Cash and Bank Balance
Cash in Hand
1[Cash In Hand 4811
2|lmprest/Permanent Advance 4812
3Stamps in Hand 4813
9[Others 4819
Cash at Bank
1Nationalised Bank 4821
2[Scheduled Commercial Bank 4822
8JAdjustment of Advance Account 4828
9[Others 4829
[Cash in Post Office Account
9[Others 4839
Others
9[Others 4899
90ther Assets
Deposit Works Expenditure
9[Others 4919
Inter Unit Transactions
90thers 4929
Claim for taxes from Central/State Government
1[Service Tax 4931
2|income Tax Deducted on Investment 4932
4linput Tax Credit - GST 4934
5|input Tax Credit - RCM GST 4935
6]input Tax Credit Refund - GST 4936
7J|GST Refund 4937
9[Others 4939
Miscellaneous Expenditure to be Written off
1jMiscellaneous Expenditure to be Written off 4941
9[Others 4949
Prepaid Expenses
1Prepaid Insurance 4951
2Prepaid AMC 4952
9[Others 4959
Others
1|Suspense Account 4991
9[Others 4999
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Schedule 111

[see rule 39(2) and (3), 40(1), 45, 46 (2) and 197]
Accounting Books and Records

Particulars prm No. |nner in which to be| To be validated at To be printed at Manner of maintenance To be verified by

Sr No. maintained following intervals following intervals

1) (2) (3) (4) (5) (6) (N (8)

1 General Cash Book 9s In System Daily Daily Separately for each financial Head of Accounts

2 Classified Abstract 53S In System Fortnightly Fortnightly Separately for each financial Head of Accounts

3 Scale Register 26M Manually Upon every revision N.A. In continuation Chief Executive Officer

4 Pay Bill 28M Manually Monthly N.A. In continuation Head of section

5 Details of pay of absentees refunded 29M Manually Monthly N.A. In continuation Head of section

6 Register of Permanent Advances 49M Manually Upon every revision N.A. Separately for each financial Cashier

7 Work Order Register 24M Manually On every entry N.A. In continuation Authorised officer

8 Measurement Book 25M Manually On every entry N.A. In continuation Authorised officer

9 Register of work in progress 36M Manually On every entry N.A. In continuation Authorised officer

10 Muster Roll 30M Manually Monthly N.A. Separately for each financial Officer-in-charge of the

11 Register of Immovable Property 37TM Manually Quarterly N.A. In continuation Head of Engineering |

12 Register of Movable Property 38M Manually Quarterly N.A. In continuation Authorised officer

13 Stock Book 40M Manually Daily N.A. In continuation Stores Officer

14 Register of Investments 39M Manually Monthly N.A. In continuation Head of Accounts

15 Register of Security Deposit 51M Manually Monthly N.A. In continuation Head of Accounts

16 Stamp and dispatch Register 16M Manually Monthly N.A. In continuation Cashier

17 General Bank Book 10S In System Daily Daily Separately for each financial Head of Accounts

18 Journal Register 118 In System Daily Monthly Separately for each financial Head of Accounts

19 General Ledger 13S In System Daily Monthly Separately for each financial Head of Accounts

20 Register of Bills 22S In System Daily Monthly In continuation Authorised officer

21 Bank Reconciliation Statement 48S In System Monthly Monthly Separately for each financial Head of Accounts

22 Demand and collection register 19S In System Monthly Monthly Separately for each financial

23 Statement of Cash and cash 5S In System Daily Weekly Separately for each financial Cashier

24 Registér of Deposits 50S In System Monthly Monthly In continuation Authorised officer

25 Report of closing stock 45M Manually Half Yearly N.A. Separately for each financial Stores Officer

26 Guarantee Register 52M Manually ?QSe\iA\I/ZZn guarantees are N.A. In continuation Authorised officer

27 Provident Fund Ledger. 33M Manually Monthly Monthly Head of Accounts

28 Provident Fund Broadsheet. 34M Manually Monthly Monthly Head of Accounts
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Schedule 1V — Schedule of Depreciation Rates
[see rule 136(3), 143(1) and 191(6)]

Sr. Description of Asset Details of assets to be included Estimated life | Annual rate as
No. per SLM
1) ) ®) (4) ©)
1 Land Parks, burial grounds, play grounds and any other vacant site - Nil
on which no construction has been done (vacant site owned by
the Cantonment Board) and other lands owned by the
Cantonment Board on which construction has been made.
2 Buildings Office buildings, school buildings, public convenience, 40 years 2.50%
hospitals, dispensaries, clinics, maternity and child welfare
centers, swimming pools, markets, slaughter houses, stadiums,
shopping complexes, town hall, community halls, cinema
theatre, staff quarters etc. including compound walls and civil
structures surrounding them.
3 Roads i. Concrete roads 20 years 5.00%
ii. Tar and other roads 10 years 10.00%
iii. Water — Bound Macadam (WBM) roads 5 years 20.00%
4 Bridges, Flyovers and Bridges, flyovers, subways, etc. including cause ways. 40 years 2.50%
Subways
5 Drains and Sewerage i. Road side drains/sewerage systems/gutters 20 years 5.00%
systems ii. Other drains/sewerage systems/gutters including storm 40 years 2.05%
water drains, open drains, culverts, etc.
6 Vehicles Heavy, light and other vehicles including lorry, tractor, 10 years 10.00%
bulldozer, mechanical sweeper, tipper, loaders, buses, road
rollers, water tankers, jeep, cars, power, tillers, motorcycles,
mini lorry, auto rickshaw, bicycles, carts ,etc.
7 Plant and Machinery Mixing motors, civil engineering equipments in hospitals, 10 years 10.00%
Water pumps and sumps, water supply and sewerage
equipments, dispensaries, and maternity centers, school
equipments, public health equipments, tower clocks, electrical
motor and equipments, other plant and machinery etc.
8 Furniture and Fixtures Still and wooden chairs, tables, racks, cupboards, 10 years 10.00%

communications equipments, calculators, air conditioners,

water coolers, refrigerators, fans, electrical fittings, radios,

TVs, public address systems, wireless equipments, copiers,
other office equipments, etc.
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9 Electrical Installations | HT and LT cables, cables of all lengths and sizes, lamp posts 10 years 10.00%
including mercury vapour lamps and sodium vapour lamps,
tube light fitting, etc.
10 IT equipments and Computers, computer machinery, peripherals, printer, mouse, 5 years 20.00%
Electronics typewriter, duplicators, Xerox machines, etc.
11 Water supply source and | i. Permanent reservoirs including ESR and GSR 40 years 2.50%
transmission system ii. Temporary reservoirs 10 years 10.00%
12 | Water distribution system | Pipelines including PVC and metal pipe lines of all diameters 20 years 5.00%
13 Water distribution system | i. MS steel tanks 10 years 10.00%
(Mini water supply ii. India Mark Il pumps, hand pumps 5 years 20.00%
scheme)
14 Default rate Assets which do not fall in the above mentioned category 20 years 5.00%

Note:

1. The depreciation should be charged over such number of years so as to reduce the value of that asset by 95% of its depreciable value.
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SCHEDULEV
[See rule 46(4)]

SCHEDULE OF RETENTION OR DESTRUCTION OF CANTONMENT ACCOUNT
RECORDS

(1) Class A-Shall be retained permanently

Journal Register (Form No.11S)

General Ledger (Form No.13S)

General Bank Book (Form No.10S) General Cash Book (Form No. 9S)

Provident Fund Ledger (Form No. 34M)

Register of Immovable Property (Form No. 38M) Register of Investments (Form No.40M)
Register of Security Deposits (Form No.51M) Register of Deposits (Form No.50S)
Demand and Collection Register (Form No0.19S)

Water charges, demand, arrears and collection register (54M)

Trial Balance (Form No.14S)

Income and Expenditure Statement (Form No. 56S) Balance Sheet (Form No.55S)
Receipts and Payment Account (Form No0.57S)

Work Order Register (Form No. 25M)

Register of Guarantees (Form No. 52M)

Demand and collection register-summary (Form No.20S)

(2) Class B-Shall not be destroyed until sixteen years after conclusion of audit
Pay Bill (Form No. 29M)

Scale Register (Form No. 27M)

Stock Book (Form No. 41M)

(3) Class C — Shall not be destroyed until ten years after conclusion of audit

Vernacular Registers of which there are English counter parts or abstracts which are retained
permanently

Assessment Lists
Register of Movable Property (Form No. 39M)

Register of Permanent Advances (Form No. 49M) Measurement Book (Form No. 26M)



[9TT 1l—=ve 4]

HTLT hT TSI AHTYTL

227

(4) Class D — Shall not be destroyed until five years after conclusion of audit
Classified Abstract (Form No.53S)
Register of Work in Progress (Form No.37M)

All records other than those mentioned in Class A to C.

Note: Destruction of a Form or document, mentioned at serial numbers (2),(3) and (4) shall, however,
not be done even despite the retention period is over until the audit objection, if any, is settled.

SCHEDULE VI
[See rules 2(1)(m) and 197]
SCHEDULE OF FORMS

Form No. Form Name

1S Budget Estimate

2M Stores Estimate

3M Statement of original works

4M Statement of investments

5S Statement of cash and cash equivalents
6M Statement of Cantonment development fund
™ Statement of proposed re-appropriation
8S Statement of approved re-appropriations
9S General cash book

10S General bank book

11S Journal register

12S Journal voucher

13S General ledger

14S Trial balance

15M Receipt

16M Stamp and dispatch register

17S Demand register

18S Demand register — summary

19S Demand and collection register

20S Demand and collection register - summary
21M Statement of amendment in demand
22S Payment voucher
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23S Register of bills

24M Contingent claim bill

25M Work order register

26M Measurement book

27M Scale register

28M Proposition statement

28AM Proposition of service provider
29M Pay bill

30M Details of pay of absentees refunded
31M Muster roll

32M Increment certificate

33M Acquittance roll

33AM Pay Bill of Service Provider

34M Provident fund ledger

35M Provident fund broadsheet

36M Completion certificate

37M Register of work in progress
38M Register of immovable properties
39M Register of movable properties

Register of investments

41M Stock book

42M Material receipt note

43M Material requisition note
44M Material issue note

45M Report of closing stock

46S Receipt voucher

47S Challan

48S Bank reconciliation statement
49M Register of permanent advances
50S Register of deposits

51M Register of security deposits
52M Register of guarantees

53S

Classified abstract
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54M Water charges demand, arrears and collection register

55S Balance sheet

56S Income and expenditure statement

57S Receipts and payment account

............................ Cantonment Board
Form No. 1S (1B)
[see rules 21, 22, 24 and 25]
Budget Estimate of the Receipts and Payments of the Fund for the financial year 20XX - 20XX
Account Code Account Head Average of last 3 years Actual of last Budget I_Estimates of curren_t year Budget Estimgtes of next Explanatory
year Sanctioned Revised (ensuing) year Remarks
1 2 3 4 5 6 7 8
Budget Estimate of Receipts of the Cantonment Fund / Special Fund for the financial year 20XX-20XX (Revised) & 20Xx -20XX (Original)
2 Taxes and Revenues

2000000 All
2100000 Collection of Taxes
2101100 All tax revenues
2101110 Consolidated Tax on Property
2101111 Tax on annual values of land and buildings
2101112 Water tax
2101113 Conservancy and Scavenging Tax
2101114 Lighting and Drainage Tax
2101115 Education Tax
2101119 Others
2101120 Taxes other than property tax
2101121 Advertisement tax
2101129 Others
2101130 Tax on animals and vehicles
2101131 Wheel Tax
2101139 Others
2101140 Tax on trades and profession
2101141 Tax on trades and profession
2101149 Others
2101150 Tax on entertainment and performances
2101151 Theatre Tax
2101159 Others
2101160 Octroi and Tolls
2101161 Octroi
2101162 Tolls
2101169 Others
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2101190 Others

2101191 Compensation in lieu of profession tax

2101192 Tax on Manufacture of Brick and Lime

2101199 Others

Budget Estimate of Expenditure of the Cantonment Fund / Special Fund for the financial year 20XX-20XX (Revised) & 20XX -20XX (Original)

1 General Administration

1000000 All

1100000 Cantonment Board

1102200 All Administrative Expenses/ Contingencies

1102210 Office Expenses

1102211 Printing

1102212 Stationery

1102213 Official Postage and Postage labels

1102214 Refreshment expenses

1102215 Programme and Meeting Expenses

1102219 Others

1102220 Rent, Rates and Taxes

1102221 Fax

1102222 Telegram

1102229 Others

1102230 Communication expenses

1102239 Others

1102240 Books and Periodicals

1102241 Books, periodicals and maps

1102249 Others

1102250 Vehicle, Travelling and Conveyance

1102251 Vehicle Fuel

1102252 Vehicle Maintenance

1102253 Vehicle Hire Charges

1102254 Other vehicle expenses( Registration, licences)

1102259 Others

1102260 Fees

1102261 Legal fees

1102262 Professional Fees

1102263 Engineering Fees

1102264 Audit Fees

1102269 Others

1102270 Advertisement and Publicity

1102271 Advertisement charges

1102279 Others

1102290 Others

1102291 Security expenses

1102299 Others
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Chief Executive Officer President Cantonment Board

* Wherever applicable

Notes:

1. A separate budget should be prepared for each of the Funds.

2. "General administration-Cantonment Board-All Administrative expenses/ Contingencies" is given as an example which is up to detailed object code. The level up to
which the user intends to go can be defined in the system.

3. " Taxes and Revenues-Collection of taxes-All tax revenues" is given as an example which is up to detailed object code. The level up to which the user intends to go can
be defined in the system.

4. Heads shown in the format are illustrative and not exhaustive. The Board may show heads upto detailed head level as per requirement.

tereeseeseseesseessssssess.Cantonment Board

Form No. 2M
[See rule no. 23]

Stores Estimate

Description of Balance in Number or Number or
P quantity quantity to be Estimated Cost Remarks
stores hand of (date) :
required purchased

1)

)

3)

(4)

(5)

(6)
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............................ Cantonment Board

Form No. 3M (1B - Appendix A)
[See rule no. 24]

Statement of Original Works

Estimated Annual Income*

. Amount Amount
Description Estimated Previously Required to Amount Proposed - Remarks
Cost exoended Complete For 20 -20 Gross Estimated Cost of Net Income/
P P Income Upkeep & Repairs Expenditure
Based on Column 2
() ) ®) (4) ©) (6) @) (8) (©)

Chief Executive Officer

President Cantonment Board

* To be completed for remunerative works only.
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............................ Cantonment Board

Form No. 4M (1B - Appendix B)
[See rule no. 24 and 25]
Statement of Investments

Opening Amount invested or Amount realised or Closing With whom
Particulars of Investment ; Total . . Interest investment is Remarks
balance proposed to invest intended to realise Balance .
deposited
1) (2) 3) (4) (5) (6) () (8) )
Past Year 20.. -20..
Current Year 20.. -20..
Ensuring Year 20.. -20..
Chief Executive Officer President Cantonment Board
Dated.......... Dated..........
............... Cantonment Board
Form No. 5S
[See rule no. 24]
Statement of Cash and Cash Equivalents as on 31st March.....
Sr. No. Particulars Amount (Rs.) | Amount (Rs.)
1) (2) 3) (4)
1 Cash and bank balances
i Cash in hand XXXX
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| R Bank A/c No. XXXXXXXXX | XXXX
| Bank A/c No. XXXXXXXXX | XXXX
IV Bank A/c No. XXXXXXXXX XXXX
....................... Bank A/c No. XXXXXXXXX | XXXX XXXXXX
2 Total amount of Fixed Deposits XXXXXX
3 Other investments
i Government Securities XXXX
| Bonds XXXX
iii Other investments XXXX XXXXXX
Total XXXXXXXX

Note:

1. Cash equivalents would include items which can be converted into a known

amount of cash.

2. This statement should be sent along with the budget and receipts and payment a/c
of the preceding financial year so that a real state of cash inflows and outflows along

with the liquidable investments can be seen.

3. Items mentioned in the above statement are illustrative only.
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Form No. 6M

[See rule no. 24 and 25]

Cantonment Board

Statement of Fund Balances (Including Cantonment Fund and Cantonment development fund with its component parts)

Receipts in the Fund

For the Period to
Account Code Account Head Actual receiptsin | Income till date for | Budgetary Balance Remarks
the last year the year Provision available
1) 2) (©) (4) (5) (6) (@)
Payments from the Fund
For the Period to
Account Code Account Head | Actual Paymentsin | Expenditure to date Budgetary Balance Remarks
the last year for the year Provision available
1) 2 (©) (4) (5) (6) (@)
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.......... Cantonment Board
Form No. 7M (2B)
[See rule 33]
Statement of Proposed Re-appropriations in the Cantonment Fund Budget Estimate
For budgetary period XXXx- XXxX
Amount and
Authority for Number and
AmO?cunt any re- g?;ﬁ![ date of Order
Account s appropriations . Isanctioning the |Utilization Balance Proposed Proposed Balance after Proposed
Account Head Original by which  |sanction- . . . Remarks
Code ny . last proposal till date available Increase Decrease adjustment
Grant | original grant | edtill for
(Rs) may have been date reappropiation
increased or
dacraacod till
1) 2 3) (4) ®) (6) () (8) ) (10) (11) (12)

Chief Executive Officer

Dated:
Principal
Dated:

Director,

*Wherever applicable

the

President,Cantonment board*

Dated:

Notes:

1. After approval of the proposition for re-appropriation, a separate entry is to be made in the system.
2. President Cantonment Board will be required to authorise this form only where the re-appropriation are to be done by the Board with or without the approval of the Principal Director.
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.......... Cantonment Board
Form No. 8S
[See Rule No. 33]
Statement of Approved Re-appropriations in the Cantonment Fund Budget Estimate
For budgetary period XXxX- XXXX
Amount of
any re-
appropriations
Acco A”?O_““t of by_ V\.’hiCh TotaI_Grant Utilisation | Balance Approved | Approved Balance
Account Code unt Original Grant original grant s_anctloned illdate  lavailable Date Increase Decrease aft_er the Approved By Remarks
Head | (Rs.) may have till date u adjustment
been increased
or decreased
till date
1) ) @) (4) (©) (6) @) (8) 9) (10) (11) (12) (13)
Head of
Accounts Chief Executive Officer

Dated:

Dated:

Note: This form is to be generated from the system.
This form contains only those re-appropriations which are approved and transfer entry for the same is passed in the system.
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...................................... Cantonment Board
Form No. 9S (8B)
[See Rule 41]

General Cash Book

From to
Opening balance as on
Amount Amount Closing Balance
Voucher Date Voucher No. Account Code Account Head Payer/Payee Particulars Debit Credit g (Rs))
(Rs.) (Rs.) '
1) ) (©) (4) (©) (6) () (8) 9)

Closing balance as on

Note: The column for voucher no. shall be used for entering Receipt No. /Challan No. /Payment VVoucher No. as applicable.
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........................... Cantonment Board
Form No. 10S

[See Rule 42]
General Bank Book

Name of the Bank and Bank Account No.

From to
Opening balance as on
Drawn Amount | Amount
Voucher Date | Voucher No. | Cheque No. on Account Code | Account Head | Payer/Payee | Particulars | Debit Credit | Closing Balance (Rs.)
Bank (Rs.) (Rs.)
1) ) 3) (4) () (6) () (8) 9) (10) 11)

Closing balance as on
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................................... Cantonment Board

Form No. 11S
[See Rule 43]

Journal Register

From to
. Amount Amount
Date Journal VVoucher No. Account Code Account Head Particulars Debit (Rs.) Credit (Rs.)
(1) (2 3) (4) (5) (6) )
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......................... Cantonment Board

Form No. 12S
[See rules 43 and 161]

Journal VVoucher

Voucher No.: Voucher Date;
Voucher Type: Voucher Sub type:
Department:
Amount Amount
Account Code Account Head Debit (Rs.) Credit (Rs.)
(1) @) 3) (4)
Total
N V15 (0} s

Signature of Authorised Officer

(Name / designation of the Authorised Officer)
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.............. Cantonment Board

Form No. 13S
[See rules44]

General Ledger

From
) Amount Amount
Date Particulars Voucher No. Debit (Rs.) Credit (Rs.)
Notes:

1. This report shall always have totals of amount columns and balance(debit, credit or nil) drawn at the end of the report.

2. The Accounting Software System will have options for daily, monthly,quarterly and yearly balancing. An option to

print/generate the report alongwith running balances will also be there.
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........................ Cantonment Board

Form No. 14S
[See rules 44 and 188]

Trial Balance for the period ended...........

Account . Opening Balance Transactions Closing Balance
Particulars/Account Head
Code Debit (Rs.) | Credit (Rs.) | Debit (Rs.) | Credit (Rs.) | Debit (Rs.) | Credit (Rs.)
1) ) (©) (4) (©) (6) () (8)
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..................... Cantonment Board
Form No. 15M (4B)
[See rules 47, 50, 161 and 162]
Receipt

Receipt date
Cash Collection Center NO. & .....oooviiiiiiiiiiiiiii e, Receipt No.

Counter NO. & .ovvviiiiiiiieieiee,

Book No.
TS AT I 10 1 N PP
A SUM OF RS (I WOTAS ). .. e it e e e e e e e e e e Amount (Rs.)
o) 4B ToTeTe] U101 o)
for the period of ..o
Received in Cash |:| Received by Cheque D Received by DD |
(Tick in the applicable box)
Cheque NO./ DD NO.....ovviiiiiiiiiiieee Dated.......ccovviiiiii Drawn on.........cooooiiiiiiiiiiii e, (Bank

(This receipt is valid subject to realisation of the cheque or DD.)

Revenue stamp

Signature of Authorised Officer
(Name / designation of the Authorised Officer)

Note:

1. Receipt shall be prepared in triplicate.

2. The above receipt shall be used for all types of receipts including receipt of money by way of money order or pay order; etc.

3. If the payee is making multiple payments the particulars of the same shall be noted on the reverse of the receipt along with the respective Account Rule.
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.................................. Cantonment Board
Form No. 16M (30B)
[See rule 53]
Stamp Account and Dispatch Register
Period - Xxxx to yyyy
Value of Value of L Daily Balance | Signature
Date stamps brought Voucher Stamps Letter No. and Date Name of the Addressee Name / Designation of the Value O.f of value of of
No. . of Letter Sender Stamps affixed .
forward received stamps Dispatcher
1) ) ®) (4) (©) (6) @) (8) 9) (10)
Notes:

1. The form is to be used as dispatch register for only those letter dispatched by post. Letters delivered by hand or courier should be recorded in a separate register
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..................... Cantonment Board

Form No. 17S
[See rule 55]

Demand Register

For the period to

Property
Details

Tax Description

Amount

House
tax

Water
tax

Conservancy
Tax

Lighting
Tax

Total
Amount

1)

(2)

3)

(4)

()

(6)

()

Arrears

Current

Total

Arrears

Current

Total
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..................... Cantonment Board

Form No. 18S
[See rule 55]

Demand Register - Summary

For the period to
Ward:
Zone:
House tax | Water tax Conservancy Tax Lighting Tax | Total Amount
Amount
1) @) 3) (4) (5) (6)
Arrears
Current

Total
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..................... Cantonment Board
Form No. 19S

[See rule 55 and 64]
Demand and Collection Register

For the period to

Property
Details

Tax
Description | House | Water Conservancy
tax tax Tax
Amount

Lighting
Tax

Total
Amount

1)

(2) 3) (4) ()

(6)

()

Demand

Arrears

Current

Total

Collection

Arrears

Current

Total

Outstanding

Arrears

Current

Total
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Cantonment Board

Form No. 20S
[See rule 64]

Demand and Collection Register - Summary

[See Rule No0.65]

For the period to
Ward:
Zone:
House | Water Conservancy Tax Lighting Total
tax tax y Tax Amount
Amount
1) @) 3) 4) 5) (6) )
Demand Arr
Cur
Collection Arr
Cur
Outstanding |  Arr
Cur
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..................... Cantonment Board

Form No. 21M
[See rule 70]

Statement of amendment in Demand

Details of last Details of revised

Sr ?r?)tﬁ] assessment assessment Difference
N O' Name which Date of Assessed Date of Assessed | in Current Total Balance Signature of Order No. and Date
" | Property . Last Value Last Value demand outstanding the Chief sanctioning the
N of the change is Increase/decrease . . . Remarks
0. taxpayer | proposed Assess (Rs) Assessment (Rs) due to in demand after Executive change/adjustment in
to be ment change in adjustments Officer demand
effected assessment
1) ) @) (4) (©) (6) @) (8) 9) (10) 1) (12) (13) (14)
Date Date

Head of Accounts

Signature

Chief Executive Officer

Signature
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................... Cantonment Board

Form No. 225
[See rules 74, 81 and 158]

Payment Voucher

Voucher Type

Voucher No.

Voucher Date

Mode of Payment

Bank A/c Name through which payment is made

Bank A/c No. through which payment is made

Cheque No.

Cheque Date

Amount in Words

Account Code

Account Head

Amount (Rs.)

Total

NAITAION: .« .ottt

Signature of Authorised Officer
(Name / designation of the Authorised Officer)
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Form No. 23S

Cantonment Board

[See rules 77, 80 and 153]

Register of Bills

From: xXx/Xx/XxXxX to XX/XX/XXXX

. . Work / Total Value of . . .
Sr. No. Date ot);et():ﬁ:pt Namfo?]{r?;grlﬂ/r:sggr Bill No. Supply work done or Particulars Bill é{r:c;unt Slgnatur%(]inCAeL:thorlsed
Order No. supply made '
1) ) (©) (4) (5) (6) ) (8) 9)
Amount Date of Balance
Date of - . Payment or Amount : Remarks and Reasons for
Sanction Disallowed Sanctioned Amount (Rs.) lssue of Paid (Rs.) Voucher No. Outstanding disallowance/delay in payment
(Rs.) (Rs.)
cheque
(10) (11) (12) (13) (14) (15) (16) a7
Notes:

1.This register is meant to record only the receipt of bills/claims from various vendors/contractors.
2.The said amounts would be booked as liability only upon the same being approved by the appropriate authority as well be prescribed inthe CBAR 2018.
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..... Cantonment Board
Form No.24M (18B)

[See rule79]

Contingent Claim Bill

Bill No.:

Date:

Name of the Claimant:

On account of

Particulars of claim submitted as per bill attached:

Bill details:

PAN:

Service tax or Sales tax Registration No.

Itemised Gross Deductions and Recoveries
Sub-Voucher No. description of Amount ) Net amount (Rs.)
Charges (Rs.) Particulars Amount (Rs.)
1) (03] ®) 4) ®) (6)
TOTAL

Total Gross Amount payable (Rs.)

Total Deductions and recoveries (Rs.)

Net amount payable in figures (Rs.)

Net amount payable in words (Rs.)

(I certify that the above charges have been really paid to the proper payees and that the sub-vouchers have been so cancelled so that they cannot again be used.)

(I hereby certify that the above charges are fully payable to the proper payees and the sub-vouchers or claim bills)

Prepared by
(Name, designation, code of the person preparing the voucher)

The bills have been checked and found to be complying with the rules. Appropriate payment may be released to the claimant.

Approved by

(Name, designation, code of the Authorised Officer)

Note : Whether the bill is the first/running or final has to be mentioned in the column provided for “bill details”
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Form No. 25M (21B)
[See rules 79 and 123]
Works Order Register

Cantonment Board

Sr.

Name of the

Works Order

Estimated

Order No. and date

Sanction Date and
Order No. of

Name of the

Planned completion

Total cost of

No. project No. Cost Tender Cost of sanctioning the sanctioning the Contractor date work done
estimate
contract
1) (2) 3) (4) (5) (6) (7) (8) ) (10)
Total Payment Sianature of
. Security deposit received / Actual date of Completion Certificate made for the gnatur
EMD received . Remarks Authorised
deducted completion No. and Date work/ Total Officer
Amount Paid
Receipt No. Amount Receipt No. Amount
(11) (12) (13) (14) (15) (16) 17 (18) (19)
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Cantonment Board

Form No. 26M (22B)
[See rules 79 and 125]
Measurement Book

Name of the work:

Location of work:

Contractor by whom work is executed:

Works order No. :

Signature of

Particulars of No. of Units & Unit of L B D Contents Date of measurement Remarks
Work Measurement ' ' ' or area Authorised officer
1) 2) 3) (4) %) (6) (1) (8) 9)
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............................... Cantonment Board
Form No. 27M (13B)
[See rule 86]
Scale Register

Scale register last amended on ................ Sanctioned scale from .............
Number of Pay scale Details of previous revision Details of latest revision Signature of
Department Demgpng;on of sanctltined mcludlr:cg grz;:de Order No. Authority Order No. Authority £ Ch'if Remarks
posts pay ot eac and Date sanctioning the and Date sanctioning éi?.u Ive
appointment order the order icer
Y ) ®) (4) ®) (6) (@) (8) 9) (10)

Taxes and Revenue

Total (1) Taxes and Revenue

Public Works

Total (2) Public Works

Education

Total (3) Education

Note:
1. The signature of Chief Executive Officer only signifies the correctness of the entry made in scale register. He is not authorising the creation of new scale/post
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Cantonment Board

Form No.28M (14B)
[See rules 88 and 106]

Statement of Proposition of Revision of Establishment

Number and

NATURE OF CHARGE

NATURE OF CHARGE

Present scale

Proposed scale

Permanent

Temporary

Department Decrease per
Date of Order - Increase per month Increase per month | Decrease per month
sanctioning tgr\év;(;gnigf month Number
estef)lar;aizﬁ?r:ent refers Average IAverage Grounds of ﬁzgtgﬁ:i;:
Number| Designation ngs; S;ade é:)/;atrage Number| Designation pzys: GPr:de Aelgsrtage Amount Amount Period | Amount | Period Amount proposition board's
P y|Fay P y|ray resolution
Band Band
() 2 (©) 4) (5) ® | (™ 8) (9) (10) | (A1) | (12) | (13) (14) (15) (16) (17) (18) (19) (20)
Rs. | Rs | Rs. Rs. Rs. Rs. Rs. Rs. Rs. Rs.
Chief Executive Officer,
Cantonment Board
Dated
Note:

1. Basic pay denotes the starting pay amount, increment per year and the maximum pay amount. E.g.: Rs. 5000-500-10000
2. Pay in pay band + Grade pay = Basic pay
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Form No.28AM
[See rules 88 and 89]
Statement of Proposition of Revision of Establishment

Cantonment Board

Nature of Contract

Change in Payment Terms

Number and
date of
Present scale payable to employee Proposed Terms of Service Agreement Increase per month Decrease per month Cantonment
Number Board's
and Date of | DEPartment Resolution
Order to Whlc_h'the - G o5 of
sanctioning proposition Average Service rounds o
refers Tax& proposition
present post Average payment
Name of other |Average . . . .
N payas |Grade |Average - Nature of|  per Estimated |Period of | Period of | Amount Period of | Amount
Number | Designation Service - Costs & | Cost per
per Pay Pay Cost - Service | month as Total Costs| Contract | Contract | (12-7) Contract (7-12)
Band Provider per Charges | Month
per
Contract Month
Q) @ @) (4) ®) (6) @) (8) 9 | (10 | a1 | (12) (13) (14) (15) (16) 17 (18) (19) (20)
Rs. Rs. Rs. Rs. Rs. Rs. Rs. Rs. Rs.

*Signature of Principal Director to be take, wherever applicable as per Clause (4) of Rule 89

Chief Executive Officer,
Cantonment Board

Dated

Principal Director*,

...... Command

Dated
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............................... Cantonment Board

Form No.29M (15B)
[See rules 90 and 106]

Pay bill of the permanent/temporary establishment of the ................ for the month of ..................
Basic Additions
Pay
Department/ Section of post Name of Name of Pay as per Grade (PF?;/yin Dearness City House rent Other Other Total Gross
incumbent post Pay Band Pay Band + allowance compensatory allowance | allowances lallowances Additions | salary
allowance
Grade
Pay)
©)] (2 3) (4) (5) (6) () 8 ) (10) (11) (12) (13)
Deductions Net Signature
Provident Other Festival Employee's Other Total salary g of
Income Tax Life Insn_Jrance Other Fund Advance | advance coptrlbutlon to Othe_r Deduction Deduction | payable Authorise Remarks
Premium Insurance Advance Recoverv| Recover National Pension | Deductions s S to the d officer
recovery Y y Scheme employee
(14) (15) (16) 17) (18) (19) (20) (21) (22) (23) (24) (25) (26)

Note:
1. Suitable adjustments shall be made to the columns for additions and deletions with the permission of DGDE or CEO as per the laws and procedure applicablefrom time to time to the Cantonment Boards.
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Total amount payable by the Cantonment Board:

Particulars Amount (Rs.)
Life Insurance Premium paid on behalf of the Cheque No. dated __ in favour of
employee:
Other Insurance Premium paid on behalf of the Cheque No. dated ___ in favour of
employee:
Provident Fund Subscription (Employee's Cheque No. dated __ in favour of
Contribution):
Cheque No. dated __ in favour of
Net salary payable to the employee:
Certified-
(1) that I have satisfied myself that pay etc. included in bills drawn in the month of ...... (last preceeding month), with the exception of those detailed below (of which the total has been refunded by deduction

from this bill), have been disbursed to the proper person and that their receipts have been taken in acquittance rolls filed in my office, with receipt stamp duty cancelled for every payment in excess of Rs.
5000, and that all leave and promotions, etc. have been entered in the service book of the official concerned.

(2) That the bill has been checked with the sanctioned scale recorded in the scale register.

(3) That all persons on pay not exceeding Rs. 15 for whom pay has been drawn in this bill, have actually been entertained during the
month.

Examined and Entered by
Chief Executive Officer
Accountant ........Cantonment Board
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.............. Cantonment Board

Form No.30M
[See rule 90]

Details of pay of Absentees refunded

Department

Name

Total number of days

absent

Gross Pay

Amount refundable

1)

2)

3)

(4)

()

Note:

Total amount deductible from an employee on account of number of days he has remained absent should

be deducted from the Gross pay.
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.............. Cantonment Board

Form No. 31M (23B)
[See rule 90]

Muster Roll

Father's

Name
Name

Designation | 1 |2 |3 |4 |5 |6 |7 |8|9|10 |11 |12 |13 |14 |15 | 16 | 17 [ 18 | 19 | 20 | 21 | 22 | 23 | 24 | 25 | 26 | 27 | 28 | 29 | 30 | 31 | Total | Rate | Amount | Amount | Remarks

Certified that the employees shown in the above statement were actually employed in the interest of the Cantonment, and that their pay entered in this muster roll was paid in my presence

Date Signature of Official Incharge of the work
Pay Rs. Date Signature L
Paid by Cheque Chief Executive Officer

No. dated
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........................... Cantonment Board

Form No. 32M
[See rule 92]

Increment Certificate

Certified that the officers named below are allowed to sanctioned increment from the date specified herein for approved service.

Having been the incumbents of the appointments specified for not less than.....year from the date of last increment after deducting period of absence without leave or of
suspension for misconduct

Name of the Name of Incumbent Permanent Post Present Pay as per Increment | Date of Present Pav after Increment
Department Officiality Scale Register Amount Increment y
1) ) ©) (4) () (6) ) (8)

Signature of Authorised Officer
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........................... Cantonment Board

Form No. 33M
[See rule 96]
Acquittance roll of ...... establishment for....... 20.
Deduction
Name Post Pay as Per | Net Amount Paid Signature of Payee
Bill
1) ) (©) (4) () (6)
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................... Cantonment Board
Form No.33AM
[See rule 90]

Pay bill of the service providers of the ........... For the month of ...........
. . . . Difference
Present scale of employee in Vacant Post Proposed contract Terms with Service Provider .
in Amount Ref No
: Paid as per )
S
Department/ Frequency of | Amount Payable _I_eg)\(n;e Net Contract and andol?ate Re-
Sanction of Post Name of Nature of Payment as per Contract Payable as . marks
Post | Number | Averagepayas | Average Service Service (Monthly - 1, Terms/Month Other Tax Amount per Sanction
per Pay Band Cost - - - - Costs & |Deductible| Paid : by P.D
Provider provided Quarterly - 3 (not including Sanctioned
etc.) Service Tax) Charges /Month T
: /Month erms
(15
1) (@3] (©) (4) ©) (6) ) (8) ©9) (10) (11) (12) (13) (14)
Rs. Rs. Rs. Rs. Rs. Rs. Rs.
Certified-
That | am satisfied that there is a vacancy in the sanctioned posts mentioned above.
(@) Which can not be filled for the time being despite reasonable efforts which have been made for the same*
OR
(b) that the services required from the person/s to be appointed in a sanctioned post can be more effectively OR economically obtained by way of outsourced services*
OR
(c) that the services required by the Board are of nature that are periodic / non permanent and therefore engagement of temporary establishment as mentioned above will be in the interest
of the Board*
That the outsourced services/temporary establishment mentioned above is accordingly authorized by me / Principal Director, where applicable, as per the details of the terms and
conditions noted above.
That I have satisfied myself that sum payable etc. included in bills for the month of ....... (last preceding month) have been disbursed to the service provider, with receipt stamp duty cancelled

for every payment in excess of Rs.5000.
That proper deduction have been made from the amount as required and the net amount is paid as mentioned in the discharge note.

*Strike off, whichever is not
required
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Total amount payable by the Cantonment

Board:

Particulars

Amount (Rs.)

Net amount payable to the
service provider

Service Tax payable to service
provider

Examined and entered
by

Accountant

Cheque No. dated in favour of

Cheque No. dated in favour of

Chief Executive Officer,
Cantonment Board
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Cantonment Board

Form No. 34M (16B)
[See rule104]

Provident Fund Ledger

Account of Provident Fund Transactions of the Cantonment of...... for the month of....
By whom Credits Debits
deposited
Minimum
On What Account On what Account Balanlce as
Credited to . per clause
Total the g;?:r':;% bSa(rei)ng Remarks
Narme Official Opening Deduction | Contribution Date of | Cantonment _ interest
Designation | Balance | Date of from the by Interest Payment Board Paid to Total during the
Receipt pay of Cantonment | Added transferred to | Depositor | Payment month
depositor Board another
provident
fund
1) 2 @) 4) ®) (6) () (8) ) (10) (11) (12) (13) (14) (15)
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..................... Cantonment Board

Form No. 35M (17B)
[See rule 104]
Provident Fund Broadsheet

Broadsheet for Calculating the interest due to each depositor

Name of the Depositor

Month/Year | Monthly Minimum Balance

April

May

June

July

August

September

October

November

December

January

February

Total Interest Payable

March

Total

Interest Payables on Totals
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veeee... Cantonment Board
Form No.36M
[See rules 126, 133 and 190]

Completion Certificate

Name of the Project.............oooiiiiiii
Name of WOrk. ..o

Name of CONIaCtOr. ... .uineie i

Work order no..........ooooiiiiiiiiiii

Date of commencement of work..................oo

Date of completion of work................ooii

Date of completion as specified in the agreement.....................c.oooiiin.L,

As estimated As executed Difference
Remarks

Particulars of estimate
Amount

Qty. Rate Amount Qty. Rate Amount Qty. Rate

Total

If the work is not completed within the specified time, the cause of delay should be explained and recommendations shall be given for levy of penalty by the Authorised Officer.
The instances of any non-compliance or deficiency in the execution of the contract shall also be noted.

Signature of the Authorised Officer

Completion Certificate
Certified that the above mentioned work was completed on and that | have satisfied myself to the best of my ability that the work has been done properly in

accordance with the sanctioned plans and estimates as well as with the terms and conditions of the agreement and that the site has been cleared of all the debris and unused material.

Signature of the Head of Engineering
Department
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.................. Cantonment Board

Form No. 37M
[See rules 132 and 138]

Register of Work-in-Progress

Name of the project:

Account Code:

Location of the project:

Source from which project is being funded:
Sanction Order No. and Date:
Work Order No.:

Sanctioned Estimate:

Allotment for the year:

Estimated Cost of the project:

Estimated date of completion:

Final Disclosure in case of creation of Capital Asset:
Date of Capitalisation:

Asset identification no.:

Ref. No. in Fixed Asset Register:

Security Deposit Received: Total Cost:
Refund of
i Deposit i
. Date of measurement Retention Total 2 Signature
Sr. Date of Sanctioned Name of money of
. as per Measurement . Amount | Voucher No. Balance Remarks .
No. Payment | Bill Amount contractor Book deducted (if aid Date | Amount Authorised
any) P Officer
1) 2 3) 4) ®) (6) () 8 ) (10) (11) (12) (13)
Notes:

1. Total of column 3 will be transferred to Fixed Asset Register after completion of work.
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............................... Cantonment Board

Form No.38M (24B)
[See rules 137 and 190]
Register of Immovable property

Name of the
ASSCL. .o
Asset 1D

TUIMDET . ..ottt et et e ees

No. and date of orders under which property was aquired, purchased or constructed.....

LOCALION. Lttt et

Ref. No. 0f WIP 1egiSter. .. .vuiuininiiiiiiiiiiiiiiiiiiiee e
No. of floors
CUbiC CONLENES. ...\ vttt

Mode of acquisition............ccovvevininiininnnn..

Source of funds...........cocoiiiiiiiiiii
Warranty (Y /N)...oooiiiiiiiiiiiii
If yes, expiry date..........cocoviiiiiiiininiienn,
Defect

liability......coooviiiiiii
Security deposit retained................cooeiiinn.
Deduction out of security deposit

Survey No. of land on which structure is located....................... Date.....c.coooviiiininiiinn
Dimensions of the structure........................... Amount.............ceeiiiiinnn.n.
Area of land on which constructed................
Title documents available...............ooviiiiiiiiiiiieee,
From whom acquired............ooooiiiiiiiiiiiiii e
Date of Opening Written Cost of Voucher Deductions Revaluation Accumulated Depreciation Closing Remarks &
acquisition / Down Value acquisition / number (Transfer / Disposal) Written Signature of the
construction / construction / Current Closing Down Head of
improvement improvement . - Opening year's e Value Engineering
Date Qty/ Amount Voucher | Date | Addition | Deductions | Total balance | deprec depreciati Department
No. Number iation on
(€] @ 3 (4) ®) (6 )] 8 C)] (10) 1) (12) (13) (14) (15 (16) a7
Notes:

1. Separate page should be allotted for each type of asset.
2. WDV means Written Down Value
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Form No. 39M (25B)

[See rule 137]
Register of Movable Properties

Cantonment Board

Particulars Number Date of Cost of Number | Department | Deprecia | Date of | Manner | Number | Number and Cost Balance Signature | Remarks
and of units |acquisition | acquisition or |and date | under which -tion disposal of disposed | date of order |realised, | after each of
description improvement | ofthe | the property (Rs.) of disposal off sanctioning if sold |transaction or | Authorised
of property (Rs.) bill is used property the disposal (Rs.) at the end of Officer
each year
() ) @) 4) ®) (6) @) (8) 9 (10) 11 (12) (13) 14 (15)
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............................... Cantonment Board

Form No.40M (28B)
[See rule 147]

Register of Investments

Type of investment (Bonds, Debentures, FD etc) .............. Whether interest will be credited automatically......................
Particulars of investment quoting No. and date of security instrument.................c.cooeeeuveninan... If yes, name of the bank...& A/c no where it will be credited..................coooiin,
Rate of interest..................o.oiei
Periodicity of interest..............cooevvinininnn.. Whether premature withdrawal permitted..................coeiiiininnni,
Facevalue............cooeviiniininn. Special conditions attached, if any................ccooviiiiiiiiiienin,
Purchase price...........cccvviieninnais Physical receipt of document, if any...............oooviiiiiiiiinn.
Date of maturity.................o.ene.. If yes, date of receipt...........ccoevvnnnnnns
AcCcOUNt COE. .. .univiiiiiieii e Name of the Authorised person in whose custody documents are kept................ccoevevnen.n.
Demat A/CNO. ..ottt e
Amount due Amount recovered Transfer / disposal Remarks Signature of
Date Total Interest Principal Total Selling Voucher Profit / Authorised
Interest due Principal due amount recovered recovered amount price No. Loss Officer
due recovered
1) 2 Q) (4) ©) (6) () (8) ©)) (10) 11) (12)
Notes

1. Separate page would be allotted to each type of investment
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Name of the department
Name of the article

Unit of Measurement

Form No0.41M (26B)

[See rule 151]
Stock Book

Cantonment Board

Opening Balance Receipt
Serial Date of Material receipt Particulars of sanction Quantit Rate at Total value of
Number Quantity Value of inventory . P under which the Y which inventory
receipt note number o received .
receipt is made valued received
1) (2) 3) (4) (5) (6) (1) (8) )
Issue Balance
Initials of Head of
. Material issue Particulars (Department to - . Total value of inventory . Value of Stores
Date of issue note No. which issued) Quantity issued Rate per unit issued Quantity Inventory Department
(10) (11) (12) (13) (14) (15) (16) (17) (18)




[9TT 1l—=ve 4]

HTLT hT TSI AHTYTL

275

.................................. Cantonment Board
Form No.42M
[See rule 152]

Material Receipt Note
Date

Material receipt note No.

Order No. / Requisition No. and Date

| T

vide delivery challan No................. billno.......coooviiiiiin dated..................
Name of the article....................ooeeeeel. Whether Fixed Asset Inventory
Sr Name Total Qty. Quantity Rate per Amount Remarks
No. of the Article ordered accepted unit
No. Unit of Measurement
1) ) @) (4) (©) (6) (7 8

Material received by

(Store Keeper)

Signature of the Head of Stores Department
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.................................. Cantonment Board

Form No. 43M
[See rule 154]
Material Requisition Note

Book No.......cooeeiini. Requisition..............cooeveeeeeee. Date......oooiiiiiiin.
TOweiiiiiiiis
Please supply the following articles to..................... department by ..................
Sr. No. Name of article Quantity Unit of Measure Specifications Remarks
@) ) @) 4) ®) (6)
Authorised Officer of
............... Requisitioning Department
Supplied the articles requisitioned except....... after entering them in the stock book at
pages......
Date...............

Received the articles requisitioned except*.....correctly

Store Keeper
.......................... Department

Note:

1. The requisition form should be in duplicate

*Here enter articles not supplied
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Cantonment Board

Form No. 44M
[See rule 154]

Material Issu

e Note

Material issue note ‘

Requisition No. I

Name of the contractor / department (To whom issued).....................
PUIPOSE. ..ttt

Sr. Qty. issued Value Remarks

No. Name of Balance in

Article \ Unit of Measurement Stock
0.
1) (2) ®) (4) (5) (6) (7)

Material issued by

(Store Keeper)

Received by

Signature of the Head of Stores Department
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................... Cantonment Board

Form No. 45M
[See rules 158 and 189]

Report of Closing Stock

Department.....ccoeeeieiiiiieiiiiinecnncnnenns
Date of physical verification...........ccceeviiiiieieiniiininann,
Date of reconciliation of physical stock with inventory register......................
Ref. No. of Unit Qty. Rate per Amount Remarks
register of in units unit
stores
1) ) @) 4) ®) (6)

Signature of the person preparing the report

Prepared by........ccooiviiiiiiii.

Signature of Head of Stores Department

Note:

1. If at the time of physical verification of stock, any discrepancy is found it should be noted in the remarks column.
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Receipt No.

Date of receipt

....................... Cantonment Board

Form No. 46S
[See rule 161]
Receipt Voucher

Cash Collection Center no.

Counter No.

Received From

Amount Rs

Amount in words

Received on account of

Narration

Mode of Receipt

Amount

Cheque No.

Cheque date Bank Name

Branch Name

Reference No. / Bill No.

Date of Bill

Details (Function + Object Heads)

Payable Amount

Amount Received

Total

Signature of Authorised Officer

(Name / designation of the Authorised Officer)
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Form No. 47S (5B)
[See rule 162]

Challan

From date

Cantonment Board

Tax collector's name: (USER name)

Receipt Amount Cheque No. Bank's Name
Receipt No. and Receipt Date Manual Receipt No. and Receipt Date (Rs)
1) (2 3 (4) ®)
Received From Head of Account Cash (Rs.) Bank (Rs.) Cheque/ DD/Pay Slip (Rs.) Total Amount (Rs.)
(6) (7) (8) (9) (10) (11)
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................. Cantonment Board

Form No. 48S
[See rules 42, 164 and 192]

Bank Reconciliation Statement

Name of thebank ..., Date

Account NoO ..o,

Particulars Rs. Rs.

(1) 2| 3
Bank Balance as per Cash Book XXXX
Add: (A) Cheques issued but not presented into bank (a XXXX
cheque-wise list to be appended)
Add: (B) Cheques drawn but not actually issued to parties (a list XXXX
to be appended)
Add: (C) Cheque issued and payment stopped by CB (a list to be XXXX
appended)
Add: (D) Credits of investment proceeds in Bank (e.g. Fixed XXXX
Deposits) accounted by the bank but not accounted for in
Cash Book




282

THE GAZETTE OF INDIA : EXTRAORDINARY

[PART II—SEC. 4]

Add: (E) Amount (Cash or Cheque) deposited by the

XXXX

depositor(s) into bank but not accounted for in Cash Book

Add: (F) Credit given by Bank either for interest or for any other

XXXX

account but not accounted for in Cash Book

Add: (G) Short debit and excess credit given by bank.

Sub-total

XXXX

Less: (H) Cheques Deposited but not cleared

XXXX

Less: (I) Payments directly made by the bank but not

XXXX

accounted for in Cash Book

Less: (J) Cheques deposited but dishonoured

XXXX

Less: (K) Service Charges / Bank Charges or any other

XXXX

charge levied by the Bank but not accounted for in Cash

Book

Less: (L) Short credit and excess debit given by the bank.

Sub Total

XXXX

Bank Balance as per Pass Book/Bank Statement

XXXX
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.............. Cantonment Board

Form No. 49M (19B)
[See rule 168]

Register of Permanent Advances

L Amount of permanent sanctioned Name of the Date of grant of | Date of surrender of advance or Signature of cashier
Post/Designation . L .
for the post (Rs.) employee advance final settlement confirming nil dues
(1) (2) (3) (4) (5) (6)
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..................... Cantonment Board
Form No. 50S

[See rules 180, 182 and 183]
Register of deposits

From :XX/XX/XXXX t0 XX/XX/XXXX

Voucher Amount of
. Name of the Purpose of Type of Amount of Receipt Amount recovered no. for Deposit repaid Balance
Sr. No. Deposit No. D . . . - Voucher No. - adjustment (Rs.),
epositor deposit Deposit Deposit (Rs.) Date from deposit (Rs.) Iforfeiture Payment (Rs.)
entry Voucher No.
(1) (2) (3) (4) (5) (6) (7) (8) (9) (10) (11)

Note:
1.Type of deposit should be chosen by way of a drop down list. Few types are given as illustration.
2. This form shall be used for all deposits except those security deposits which are placed in any form other than cash or bank, E.g- Bank FD or NSC
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Form No.51M (29B)
[See rules 180 and 184]

Register of Security Deposits

Cantonment Board

Name Number and Date Encashment Balance | Remarks
and . Person in whose of order Actual | Value of - pr realisable
Purpose |Nature of alue of | Details of L Details of at the and

Sr No Number and_ Date of qrder Date of_ address of Instrument |Deposit | instrument _custody tht_e sanctioning Date of  |nstrument instrument |- value of close of bignature of
under which deposited Deposit of deposit |deposited | (Rs.) denosited instrument is return or returnor | returned returned instrument the vear |Authorised

Deposit P P ’ P placed forfeiture of | forfeiture (Rs.) on date of (R); ) Officer

or deposit forfeiture '
(1) (2) (3) 4) | &) | 6 | () (8) (9) (10) (11) | (12) | (13) | (14) (15) | (16)
Note:

1. This form is to be used for those security deposits which are placed in any form other than cash or bank. For instance - Bank FD, NSC

2. Column 7 is to be used to record the face value of the instrument placed as deposit. However, the amount to be recorded in column 13 is the amount realisable if encashed on forfeiture.
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Cantonment Board

Form No. 52M

[See rule 186]

Register of Bank Guarantees Received

Details of Bank Guarantee (Original/Extended)

Status of work

Nature of
Guarantee Purpose for which Work order no. against which | Total cost of Date of Re-
Sr.No. | rinanci is recei is recei Name of the | Guarantee | C - | Expiry |A C | Jaeo
(Financial/Perfor- guarantee is received guarantee is received work ame of the uarantee ommence Xpiry |Amoun Lommence comple- marks
mance) bank No. ment date date t ment date tion
(1) (2) (3) (4) (5) (6) (7) (8) (9) | (10, (11) (12) | (13)
Note:

1. If the original guarantee is expired the details regarding the same and extended guarantee should be mentioned in remarks column. It should also be mentioned whether the original
guarantee is returned on expiry.
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................. Cantonment Board

Form No. 53S (9B)
[See Rule No0.188]

Classified Abstract

Classified Abstract of Receipts
For the Period to

Account Code

Account Head

Actual receipts for the Period

Income till date for the year

Budgetary Provision

Balance recoverable

(1)

(2)

3)

(4)

©)

(6)

Classified Abstract of Payments
For the Period to

Account Code

Account Head

Actual Payments for the Period

Expenditure to date for the year

Budgetary Provision

Balance available for expenditure

€))

)

©)

(4)

()

(6)
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ceseescessesses.. Cantonment Board
Form No. 54M (31-B)
(See Rule No. 188)

Water Charges Demand, Arrears and Collection Register

Periodicity of raising bills : Monthly/Quarterly/Half-yearly/Yearly

Collection

Nam Demand Balance
Arre Bill Amo Apr May Jun Jul Aug Sept Oct Nov Dec Jan Feb Mar
Rece Amo Rece Amo Rece Amo Rece Amo Rece Amo Rece Amo Recei Amo Rece Amo Rece Amo Rece Amo Rece Amo Rece Amo Arrea Curr Tot
Sr Water
Connec-
tion No./
Water
Meter
No.
1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19 20 21 22 23 24 25 26 27 28 29 30 31 32 33
ABC - 2012- 30
1| 1234 xvz | 100 | 13710 500 0 | 3
XYZ -
2 | 1234 ABC Ql-1 100
Q1-2 100
Q1-3 100
PQR HY1 -
1234 MNP 13 200
HY2 -
13 200
Y13 300
Notes:

1. Periodicity of raising bills should be written on the top of the form and dates of demand shall be written whenever demand is raised according to the periodicity of raising bills.
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......................... Cantonment Board
Form No. 55S

[See Rule No. 194]

Balance Sheet as 0n....ccoveevviiiineieiiineeennnn

Amt. in Crores

Account
Code

Description of items

Schedule
No.

Current Year Previous Year
Amount (Rs.) Amount (Rs.)

LIABILITIES

Cantonment Funds

Reserves

Earmarked Funds

Total reserves and surplus (1)

Grants, Contributions for Specific Purpose

O]

Loans

Secured Loans
Unsecured Loans
Total loans (3)

Current Liabilities and Provisions
Deposits Received

Recovery on behalf of Gowt.
Provisions

Other Liabilities

Total Current Liabilities and Provisions (4)
Total Liabilities (1+2+3+4)
ASSETS

Fixed & Movable Assets

Gross block

Accumulated Depreciation

Net block

Capital Work-in-Progress

Total fixed assets (5)

Investment (6)

Current Assets, Loans and Advances
Stock-in-hand

Sundry Debtors

Loans,Advances and Deposits

Cash and Bank Balances

Total Current Assets, Loans and Advances
Other Assets (8)

Total Assets (5+6+7+8)
Notes forming part of accounts

Head of Accounts

Dated

President Cantonment Board

* Wherever applicable

Note:

Chief Executive Officer
Dated
Auditor*

1. Heads shown in the format are illustrative and not exhaustive. The Board may show heads upto detailed headlevel as
per requirement.
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.......... Cantonment Board
Form No. 56S
[See Rule No. 194]
Income and Expenditure Account for the year ended

Account Item/ Head of Account Schedule Current Year Amount Previous Year

Code No. (Rs.) Amount (Rs.)

€] (2 3 4 ©)]

Income

Tax revenue

Realisation under special act
Assigned revenue and compensation

Revenue Grants, Contributions and subsidies

Rental income for properties
Fees, user charges

Sales and hire charges
Other income

Income from interest

Total Income

Expenditure

Establishment Expenses
Administrative Expenses

Interest and Finance Charges
Purchases, Repairs and Maintenance
Depreciation

Grants, Revenues and subsidies
Provisions and write - offs

Misc/ Other expenses

Total Expenditure

Gross surplus/ (deficit) of income over
expenditure

before prior period items

Add : Prior period items (Net)

Gross surplus/ (deficit) of income over

expenditure
after prior period items

Head of Accounts

Dated

President Cantonment Board

* Wherever applicable

Note:

Chief Executive Officer

Dated

Auditor*

1. Heads shown in the format are illustrative and not exhaustive. The Board may show heads upto detailed head level as per
requirement.
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ceeeeeeeo..Cantonment Board

Form No0.57S
[See Rule No.194]
Receipts and Payment Account for the period to
Actual Amount
Account Code Account Head Budgeted amount ( Rs.) Received ( Rs.)
1) ) ®) (4)
Opening Balance
Total Receipts
Actual Amount
Account Code Account Head Budgeted amount ( Rs.) Paid (Rs)
1) (2) 3) (4)
Total Payments
Closing Balance
Chief Executive
Head of Accounts Officer
Dated Dated
President Cantonment Board
Auditor*
Dated.......... Dated..........
* Wherever
applicable 1
Note:

1. The receipts and payments account is based on actual receipts in cash and bank & actual

payments effected.

2. It is thus similar to the present cash based accounting system.
3. This data shall be extracted from the cash and

bank book.

4. It will give the Chief Executive Officer the clear picture of the cash position of the Cantonment Board
5. Heads shown in the format are illustrative and not exhaustive. The Board may show heads upto detailed head level as

per requirement.
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APPENDIX
[See rules 2(1)(e) and 194]
PREPARATION OF OPENING BALANCE SHEET
1. Objective of Opening Balance Sheet

The main objective in preparation of Opening Balance Sheet is to ascertain the various assets and liabilities of the Board
and thereby determine the net worth of the Board.

2. Preparation of Opening Balance Sheet

For preparation of Opening Balance Sheet the following steps need to be taken:

€)] identification and classification of assets and liabilities

(b) verification and valuation of assets and liabilities

(© preparation and approval of the draft of proposed Opening Balance Sheet

(d) revision of Opening Balance Sheet

3. Identification and Classification of assets and liabilities

@ To facilitate a quick and efficient preparation of Opening Balance Sheet as on the commencement date of

double entry based accrual system of accounting, the process of collecting information and updating the records and
registers etc., may be commenced on any day during the preceding year. However the records and registers shall
eventually be updated as on the commencement date.

2 For identification and classification of assets and liabilities following steps shall be taken:

€)] The Head of Accounts shall first issue requisite forms and instructions to the Head of Departments concerned
for listing of assets and liabilities.

(b) The Head of the Department concerned shall prepare a list of all assets and liabilities of his Department and
ensure that the records are properly updated. The information collected shall be verified and authenticated by him.

4. Compilation, Verification and Valuation of assets and liabilities

(1) For the purpose of verification and valuation, the assets and liabilities shall be classified into financial assets and
liabilities and other assets and liabilities.

2 Verification of the financial assets (for example investments, receivable etc.) shall be carried out by the Head of
Accounts and the verification of all the other assets shall be carried out by the Head of Department.

3 This verification of the listed assets and liabilities would include verification by Head of Department concerned
certifying that

@ all the assets and liabilities of the department are listed,;

(b) physical verification of all important assets and test checks of other assets and liabilities has been carried out;

(© the verified list is cross-checked with suitable documentation, title papers or other authentication provided by
authorised officer;

(d) the appropriate process of valuation has been followed;

(e) the final values adopted as mentioned above are reasonable and in accordance with the directions is sued in this
regard.

4) A final verified list containing full particulars required to be entered in the respective asset registers shall be

signed by the Head of Department. The Head of the Department shall forward the list so signed by him to the Head of
Accounts who after scrutinising the same, shall forward it to the Chief Executive Officer. The Chief Executive Officer
shall also verify and approve the same and instruct the Head of Accounts to proceed with compilation of the lists of
assets and liabilities of the Board.
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(5) Upon being satisfied that thelists are in accordance with the policy of the Board, the Head of Accounts shall
incorporate the information contained in the list into the respective registers of the Board such as Fixed Asset Register,
Investments Register and Work in Progress Register.

Compilation of Schedules and Lists of Specific Assets and Liabilities
5. Fixed assets

Based on the verified list submitted as per rule 4 (above), the Head of Accounts shall prepare a list of all fixed assets
which are under the charge / ownership of the Cantonment Board. The information gathered during the physical
verification should be signed and authenticated by him. Such information shall be compared with the fixed asset register.
If any discrepancies are noticed, such discrepancies shall be rectified through changes in the fixed asset register on the
order of the Chief Executive Officer.

6. Capital Work In Progress (CWIP)

The information with regard to Work in Progress shall be obtained from the records such as Bills Register, Measurement
Book, etc., and compared with the Capital WIP register maintained in Form 37M. The data obtained shall be certified by
the Head of Department concerned.

7. Investments

Physical verification of the original certificates and documents shall be carried out to ascertain the exact amount of
investments held. The data collected shall be compared with the investment register maintained in Form 40M and shall
be certified by Head of Accounts.

CURRENT ASSETS AND LOANS AND ADVANCES
8. Receivables

Head of concerned department shall prepare a list of all income or other sums receivable and demands outstanding. He
shall authenticate and thereafter submit the same to the Head of Accounts. The income receivable shall be included in
opening list of current assets.

9. Stock in hand

The Stores Department shall carry out physical verification of stock in hand and prepare a list of all inventories. While
carrying out physical verification, the Head of Department shall also identify the obsolete and slow moving items. Any
items, which have expired or are not in a condition to be used, shall be removed from the list and processed for disposal
in accordance with the prescribed procedure described in Chapter XX. If any discrepancies are noticed such
discrepancies shall be rectified through changes in the Stock Book. The data collected shall be cross checked with the
stock book and certified by the Head of Stores Department or authorised officer who shall thereafter submit the same to
the Head of Accounts.

10. Cash in hand

The actual cash in hand shall be counted by the Cashier and the actual count shall be compared with the Cash Book
balance. Upon verification the Cashier shall certify the balance of cash in hand and submit such certificate to Head of
Accounts.

11. Cash at bank

All bank accounts should be listed out and a comprehensive list of balances should be prepared. The balance as per the
bank book shall be compared with the balance as per the bank statements obtained from the bank. If there is a difference
between the balance as per the bank certificate and balance as per books then bank reconciliation statement for each bank
shall be prepared in Form 80S and furnished to the Chief Executive Officer for his authorisation.

12. Loans, advances and deposits

The Head of the Department concerned or authorised officer shall ascertain the amount of loans, advances and deposits
due to the Board and name of party to whom such amounts have been paid. This information shall be cross-checked with
the terms and conditions recorded in the original documents and in the loans and advances register, and certified by the
Head of the Department.
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13. Prepaid expenses

Expenses that have been paid in advance and relate to a period after the date of the Opening Balance Sheet should be
recognised as prepaidexpense. Details for the same shall be obtained from the cash and bank book and other records by
the Head of Accounts.

14, Grants in aid, contributions for specific purposes

The amount of grant in aid sanctioned and not fully utilised as on date shall be ascertained and listed. The net amount of
grants received and not yet utilised shall be included in the liabilities of the Cantonment Board after the list has been
verified and approved by the Chief Executive Officer.

CURRENT LIABILITIES
15. Bank overdraft

Bank overdraft, if any, shall be verified with either the bank statement or a bank balance certificate. The bank
reconciliation statement shall be prepared as per the procedure given in Chapter XX.

16. Deposits received

Details of deposits received shall be obtained from deposit register maintained in Form 42S. Head of the concerned
Department shall as certain the amount and name of party from whom deposits have been received. This information
shall be cross-checked with the terms and conditions recorded in the original documents and in the deposit register, and
certified by the Head of Department or authorised officer.

17. General guidelines

(1) All expenditures of capital nature shall be recognised as Assets in the Balance Sheet.

2 If an asset is owned by another legal entity (such as a trust, society etc.), then even if it is managed by the
Cantonment Board, it would not form a part of the Cantonment Board's balance sheet.

3) All liabilities should be recorded at the full value expected to be paid for them.

4) If an asset is received or held by the board by reason of vesting of such asset in the board by operation of law or

by issuance of theresources of the Board, the same shall be recognised and recorded as provided in ChapterXIIl.

(5) The mere maintenance of a register should not be taken as sufficient for the purpose of arriving at or recording
the balance under the head of a particular asset. Verification of the same or validation of some corroborative evidence
would be necessary for bringing the asset into the books of the Board. The Board should validate the authenticity and
correctness of the entries in the register with source documents before its inclusion in the balance sheet.

18. Preparation and approval of the draft of proposed opening balance sheet

Once the data for preparation of Opening Balance Sheet is available with the Board, the draft of Opening Balance Sheet
shall be prepared and placed before the Cantonment Board for its approval.

19. Revision of opening balance sheet

1) The Cantonment Board shall first examine the draft of Opening Balance Sheet and if any error or omission is
noticed it shall direct the same to be rectified by making an adjustment through 'Opening Balance Sheet Adjustment
Account.

Example for incorporating the value of the Building which existed on the date of the opening Balance Sheet, but was
inadvertently omitted, the entry shall be passed by debiting Building a/c and crediting the Opening balance sheet
Adjustment Account.

(2) While incorporating the value of newly identified assets and liabilities in the Balance Sheet, it should be ensured
that details of these assets or liabilities have also been incorporated in the relevant registers such as Fixed Assets
Register, etc.,

[No. 14(8)/2009-D(Q&C)]
NAZLI J. SHAYIN, Jt. Secy.
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